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LOK SABHA DEBATES

LOK SABHA

Friday, June 11, 197]]Jyaistha 21,
1893 (Saka)

The Lok Sabha met at Eleven of
the Clock.

{ Mg. SPeAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS

Paradecp Port Trust Board

*421. SHRI D. K. PANDA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state -

(a) when the present  Paradeep  Port
Trust Board in Oiivsa was constituted ;

(b} whether steps have been taken (0o con-
stitutc the Board according to the provisions
of the Major Port Trusts Act; and

(c) if not, the reasons there for?

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
{a) The present Board for the Port of Paradeep
was constituted on the Ist November, 1967.

(b) The Board has been constituted
according to the provisions of Section 4 of the
Major Port Trusts Act, 1963,

(c) Does not arisc.

Shri D.K. Panda : What are the reasons
for not reconstituting the board under section
3¢4).

Shri Raj Bahadur : The port was com.
missioned as late as 1966-67, To begin with
there is a wise provision in the Major Port
Trusts Act that they shall have first trust board
and then we can have regular trust boards. It
8 & pirovisional one according to section 4.
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SHRI D. K. PANDA : In view of the
fact that the cargo berth is not completed and
the construction work could not be given to
the Orissa Construction Corporation which
is a public sector undertaking and though the
Maximum capacity is fixed at 18,000 tonnes
the actual handling of iron ore is restricted
to 11,000 tonnes and when the interest repay-
ment now exceeds the income from port, it
shows that there is slow progress. When the
first board was constituted at the beginning
under section 4(1) there was defective manage-

MR. SPEAKER : 1am not going to allcw
this; he should put a question.

SHRI D. K. PANDA : in view of all’
this, 1 want to know why the provisions of the
Act are not being followed; itis mandatory
under section 3(1) ?

SHRI RAJ BAHADUR : It is wrony
to say that mandatory provisions cf the Por
Trusts Act are not being followed. The pro-
vision is that the first board of trustees should
be appointed. The board has come into be-
ing. 1 may point out to the hon. Member
that even the major ports commission which
went into the question of the composions of
the board has provided that smaller ports like
Paradeep should not have more than 13
members and cven the first board of trustees
has got as many as 12 members with one
labour representative.

SHRI P. K. DEO : 1s it not a fact that
a long a time back the port trust has sent jts
recommendations to the Government to expedite
the construction of the general cargo berth and
to cxpedite the construction of the railway
marshalling yard there but nothing has been
done inspite of reminders, Yesterday listen-
ing to Mr. Chavan’s reply to the budget debate,
my heart sank 10 my stomach when he mentin-
ed about development of infrastructure of all
ports, except Paradip.

SHRI RAJ BAHADUR : The cargo
berth is expected to the completed by 1973,
according to my informstion,
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SHRI JAGANATH RAO: The Chair-
man of the Paradip Port Trust has been
changed. Why not the other members of the
trust also be changed, now that four years
have elapsed?

SHRI RAJ BAHADUR : Some members
have been changed. 1 have got the details
of the changes that have been made. For
example, Shri Bhagwan Kotak was nominated
vice Shri K. B. Sircar. There are changes
in the list of certain officers also. The Board
consists of a large number of ofticials of the
various departments and, naturally, this is the
first Board, and it does require some time to
be formed.

SHRI JYOTIRMOY BOSU : Will the
hon. Minister kindly tell us the amount of
money that has becn advanced by the Orissa
State Government for the construction of this
port which is a Central affair, and whteher
the Central Government is considering to
repay that, andif so, how soon, and why....

MR. SPEAKER : It is about the con-
stitution of the Board; not ragarding payment
of money.

SHRI JYOTIRMOY BOSU: It is a
Trust, and the money has to be repaid......

MR SPEAKER : You arc widening the
scope of the question, Next question.

Turget of Shipping Tonnage Proposed by the
Shipping Corporation of India.

#424, SHRI N.K. SANGHI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the target of shipping tonpage pro-
posed by the Shipping Corporation of India
Ltd, at the end of March, 1971 and how much
of it has been achieved;

(b) the reasons for the shortfall, if any;
and

(c) whether there is any proposal to
obtain ships on long time charter and if so,
the tonnage thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) the
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target was 8,70,006 GRT and actual achieve-
ment was 8,63,358. GRT.

(b) The shortfall was due to delay in the
delivery of a cargo vessel M, V. *Vishva Darshan’
being built by the Hindustan Shipyard Limi-
ted. The ship is now expected to be delivered
shortly.

(c) There is no proposal at present to
obtain ships on Jong time charter.

SHRI N.K. SANGHI : From what the
hon. Minister has said, it looks there is very
little shortfall in shipping. But according to
the fourth Plan target, it is four million GRT.
We arc lifting only 21 percent of our cargo in
our bottoms. So, may I know what is being
done to reach 50 percent target in respect of
carrying our import and export in our «wn
ships?

SHRI RAJ BAHADUR : 1 must say
we are doing vary well, so faras tonnage is
concerned to build up our own shipping and
think the question that my hon. friend has put
does not arisc out of this question because
this relates exclusively to the Shipping
Corporation of india. But for his benefit,
I may tell him that today wc are having
as much as 2.4 million GRT in operation and
abuot 800,000 GRT on order, and we hope
to achieve the target of four mitlion tonnes, the
total tonnage 1 order and that in operation,
put together, by the end of the fourth Plan,perio
Of course, we are lifting only 21 persent of our
total trade, but it should also berealised that
our trade is also increasing very fast,
and today 2] per cent constitutes a much larger
tonnage of trade lifted. It is a much larger
faction as compared to what our ships carried
some 10 to 15 years back We have however
to build up a level of shipping tonnage with
which we can carry 50 per cent, town
trade but that will take time.

SHRI N.K. SANGHI: Since we have
in order 10 ships from the German Democratic
Republic, Six out of which are container-
oriented, may I know whether suitable action
has been taken to develop the container service
in the railway so that while we get the ships
from the German Democratic Republic, we
are able to carry the load properly and get
the ships properly taken care of ?

SHRI RAJ BAHADUR : So far as
the container service inconcerned, it is a very
laudable objective in mechanisation tonnage



f will be too early for me

!

5 Oral Answers

with which. But the fact remains that

we have got to tune up our port arragements
for that; we have also to tune up the railway
arrangements and we have also to synchr-
onise also many arrangements. Therefor, it
to state how soon
we are going to take to contairerisation and

to acquire container ships.

SHRI VAYALAR RAVI : In the Cochin

port, which is a major port, many of the shipp-f

ing liners are refusing to go there because o
the explosive berth recently instituted there.

‘In view of the fact that many of the major

liners are not coming to Cochin due tor
the explosive berth will Geverrment «c1¢icd
shifting the explosive berth to some other
minor port ?

SHRI RAJ BAHADUR : I do not know
how this supplementary arises out cof this
question, but I will certainly bear in mind what
he has stated.

Demand for Upgradation of Cochin City

*425. SHRI A.K. GOPALAN: Will
the Minister of FINANCE be pleased to

_state :

(a) whether Government have received
any memorandum requesting the upgrada-
tion of Cochin city in view of the recent Census;

(b) if so, the main demands contained
in the memorandum; and

(c) whether Government propose to up-
grade Cochin city, and if so, when ?

THE MINISTER OF STATE IN MINI-
STRY OF FINANCE (SHRI K.R. GANESH)
(a) Yes, Sir.

(b) The demand in the memorandum is
that the question of upgradation of Ccchin
for the grant of house rent and city compen-
satory allowances to the Central Government
employees posted there should betaken up
urgently on the basis of the provisional census
figures.

(¢©) Any further classification/reclassifi-
cation of cities and towns including. Cochin
will have to await the final report of 1971
Census.

E
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SHRI A. K. GOPALAN : What are the
conditions for upgrading ? Have those con-
ditions not been satisfied by Cochin city ?

SHRI K.R. GANESH : The criteriaon
laid down by the Pay Commission for house
rent and compensatory allowance is population.
According to the 1961 census, the population
of Cochin was 3,40,810. That is why it is a
C class city.

SHRI A.K. GOPALAN : Last time when
the same question was put, it was said that
the question of upgrading is r.lated to census
figures. 1 do not know why it is now said
that the Pay Commission’s rerort should be
awaited. Is it not done on the basis of po-
pulation?

SHRI K.R. GANESH : I have not been
understood. I said, the Pay Commission has
laid down population as the criteriaon. Cochin
was declared C class on the basis of 1961
census figures. The provisional figures for
1971 are available, but the Government has
decided to await the final figures which will
be coming in a few months’ time.

SHRI A.K. GOPALAN : The census
figures are out now. Why can’t the Govern-
ment decide now?

SHRI K.R. GANESH : Unless the final
figures are available, it will mean upgradation
of many other cities.

5t TS |Q"Q|'{l FIHAA qg RIESE
Fi ata & fa gl aeacagag @ %féﬁ
1971 & Afww wiwg sia G 7gl W0
ag gl AT a1 qgrw & 1L § fa=re ag)
AT, WA FGT IE &9 Agi g fa §5 wgd
517 g1 G147 4T §....

faa @t (=
1961 & Ffay 4

HECEIIE L ) I

it wew fagr@t awwaEt: 1961 &
af5g 43¢ 1971 § 391 &4 a8 HaaT g7
fec1971F oia gt & fao oy w4 347 wgf
T AN FO MY 47 &7 a8 HOGT & T
Fisli w1 AT EifaaT a1 ES #4 GE A8
AT 7
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SHRI K.R. GANESH : On the basis of
an agresment with the employees’ association,
there was a midsterm survey of 40 cities, the
basis was that cities which in the 1961 census
had 10 per cent less populaticn to qual'fy for
the next higher class were-selected. On the
basis of that selecticn, thcy were upgraded.
Cochin and Gwalior did not come in that.

ot siweents Tag WA SERT 94T 6
qarr R w0 A MRS F e s
®f I W E 3 Iu¥ fage & i,

T W SRSy Wi W § AT A ?

SHRI K.R. GANESH: As 1 said, the
question of upgradation of cities will be takcn
ap only when the final figures arc available.

SHRI N. SREEKANTAN NAIR: In
view of the fact that there was an artificial
separation of Cochin and Finakulam, in view
of the fact that the cost of Jiving in Lrpakulam
'and Cochin arc very high and that Greater
Cochin now contemplates to bring in a much
arger area making it really consonant with
st of living there, will Government censiler

sgrading the Cochin city as a special case?

SHRI K.R. GANESH : As | mentioned,

is a question of waiting fcr a few menths
efore the final figures are available.
Youth Hostels in Towns

*426. SHR1 P. R. DAS MUNSI: Will

the Minister of TOURISM AXND CIVIL
AVIATION be pleascd to state :

(a) whether Government propose to open
free Youth Hostels in the Presidency or big
towns in the next year; and

(b) if so, broad outlines of the scheme in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (DR. SAROJINI MAHISHI) :
(@) and (b). It is proposed to set up new
Youth Hostels at Jaipur, Madras, Hampi,
Trivandrum, Bhopal, Patnitop and Darjeeling
during the current Plan with a view to promot-
ing youth travel by providing inexpensive
accommodation. The pattern of the scheme is
that the State Governments concerned will
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of constructicn and furnishing will te korne
by the Central Government,

SHRI P.R. DAS MUNSI : I undecrstand
from the reply of the Minister that the Charges
will beinexpensive for the youth in general, 1
would like to know whether it will be fiee as
in many parts of the world such as USSR and
Japan. 1 also want to know what are those
inexpensive charges. It is said about tourist
homes also that their charges are inexpensive
but we know it for a fact that in some tourist
homes it is costilicr than some of the espen-
sive hotels in the city. Will the government
provide hostel facilities frce «f charge to the
university and college studerts?

DR. SAROJINI  MAHISHI: By ‘‘in-
expensive™ it means at Jess cost, There e
no comparison of youth hostels with costly
hotels. These youth hostels are b ing built with
a view to encouraging domestic tourism and

also travel by youth in the country. They
will be inexpensive.
SHRI P. R. DAS MUNSI © Who would

actually be ableto take advantage of them?
Now the enisting behief is that they are meant
for the sons of 1AS and ICS officers, Ministers
and Secretaries. Would students of recognis-

ed Institutions and recognisen clubs  be
treated as youths ?
DR. SAROJINI MAHISHI : Youth has

reference to age and not with refererce to 1AS
officers.

SHRI P.R. DAS MUNSI : Now unless the
youths are sons of 1AS or ICS officers, or they
get some rccommendation letter, they arc not
able to avail of them.

SHR1 SAMAR GUHA: May I know
whether it is a fact that a2 sum of Rs. 22 lakhs
has been provided for the improvemsent of
tourism in West Benga! in the current plant and
in that programme the setting up of youth
hostels has also been included? If so, whether
it is not a fact that Darjeeling and Digha,
one a hill resort and another 8 sea resort, are
the two main centres to attract the youths?
Out of these Digha is less costly compared
to Darjeeling where the cost of living is much
higher. So, why is Digha not being develop-
ed and why youth hostels are not being esta-

offer land as their contribution while the cost blished there?
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DR.SAROJINI MAHISHI : The amount
provided is Rs, 25 lakhs, and not Rs. 22 lakhs,
for the construction of youth hostels in West
Bengal. I think the Minister of Tourism of
West Bengal also agreed that it should be
set up at Darjeeling, Digha, which is a beach

resmt't, can be deweloped by the State Govern-
meat.

o wae fewivosmt: & o agigar
G qent wtg Fooug o dew 81 TR
E(RIECIEC RNtk JETHTE. PER P
BT 4T ST gy 722 & fagod &
gmrr ?

. et wigdhi: v B E g
§Tq vl Bi BT

Changes in Investment Policy towards
India by Japan

*428. SHRI S.M. KRISHNA:
SHRI NIHAR LASKAR :

Wili the Minister of FINANCE be pleased
to state

(a) whether it is a fact that a Japanese
Mission headed by Mitsubishi, afterits visit to
India, suggested to the Japanese Government
for changes in regard to investment policy
towards India;

) (b) il so, how far these changes in Japan’s
investment  policy will help India; and

(c) what arc the items on which Japan
has shown tercst in India?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Gover-
nment have no information in this regard.

(b) Dwes not arisc.

(¢) During the last one year the Japanese
have shown interest in the export/manufacture
of items like Osszin, Flourspar, Electronic
components, Deep sea fishing, Power cables
Textile machinery, Fertilizers, T.V. Transmi-
ssion equipm:nt, Dry cells, Capacitors, High
Carbon and Special grade wire rods etc,

SHRI 8. M. KRISHNA : Is it not a fact
that a delegation consisting of 12 leading
Japanese industrialists, led by Mitsubishi, came
to India about a month and a half ago, went
round the couniry meeting industrilalists as
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well as Government officilas to find out if the
investment climate in India had appreciably
changed after the last elections? Has it also
come to the noiice of Government that the
leader of the delegation in a press interview
said that after the recent gereral elections in
India the investment climate had appreciably
changed ?

SHRI YESHWANTRAO CHAVAN:
At least T will correct him in ccrtain matters,
The leader of the delegation was not Mitsu-
bishi because it is a concern.

SHRI S.M. KRISHNA: I know'®
Nakagawa was the leader,

SHRI YESHWANTRAO CHAVAN :
Mr. Nakagawa, the Managing Director of the
company, was the leader. They came here,
weni round, saw thing and made a statement
bzfore lcaving India at Calcutta, They indi~
cated some good feelings about India and
expressed the view that the hon. Member
has mentioned. But we have not got any infor-
mation whether they have made any rccomme-
ndation to the Government of Japan. That
we do not know, but certainly we know that
they have issued some statement. They have
also assured us that they will send us some
report, We are expecting that repcri.

SHRI $.M. KRISHNA : During the last
visit of the Prime Mirister of India to Japan
it was suggested that a small cell of the India
Investment Centre, attached to the Indian
Embassy, would be started in Tokyo so that
the leading industriahists of Japan could be
educated about the investment sphere in New
Delhi and other parts of lndia. 1 would like
to know if Government have taken steps to
start that cell in Tokyo: If so, what is tho pro-
gressthatthecell hasmadein attracting Japa-
nese investment in India?

SHRI YESHWANTRAO  CHAVAN:
1 have not got exact information about any
decision taken by Lhe Investmcent Centre to
start a local office there. It is a question of
finding out various methods of getting the
Japanese industrialists and other people
interested in investment in India, That can
be done in many ways. A cell or office is also
one of the ideas. But at the presentmoment I
have not got any definite information about
the cell idea.

SHRI N. SREEKANTAN NAIR : Has
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the attention of the Government been drawn
to  a newspaper statement that America is
utilising Japan to curb and, if possible,demolish
our industrial development? It was puolish-
ed in yesterday's papers. Instead of aiding
they are trying to sabotage.

MR. SPEAKER : This is about Mitsu-
bishi and not about the Americans.,

SHRI SHYAMNANDAN MISHRA : He
has said that Japan is being used for that
purpose.

MR. SPEAKER :
connect anything.

In this way you can

Circulation of Chunterfeit Currency

*429, SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased to
state

(a) whether Government are aware that
there is a large scale circulation of counterfeit
currency in the country;

(b) f so, the steps Government have so
far taken to chech the circulution of counter-
feit currency; and

(¢) whether any forcign power is imvolyed ?

THI MINISTER OF STATL IN THE
MINISTRY Ob° FINANCE (SHRI K.R;
GANESH): (a) From the number o
counterfeit currency notes recovered in cir-
culation or seized by the police from counter
feiters, it would appear that the problem of
circulation of counterfeit currency, although
not completely eradicated, 15 of a magnitude
which can b: considered extremely small
in relation to the totality of currency in cir-
culation.

(b) A statement explainirg the position 1n
brief is laid on the Tabl: of the House.

(c) There is no evidence to suggest that
any foreign power is involved in the circulation
of counterfeit currency in this country,

Sratement

The offences relating to counterfeiting of
currency and bank notes come under the
Indian Penal Code, which alrcady provides
for deterrent punishment. The offences of
counterfeiting and forgery are dealt with by
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the State Policy authorities, who keep a watch
in this behalf and organise raids on infor.
mation of counterfeiting being done by an¥
person. The Central Bureau of Investigation
also keeps the problem of counterfeiting of
Indian currency under continuous study by
kecping records of different techniques adopted
and by reviewing periodically the appearance
of counterfeit Indian currency, They have also
created a ‘cell’ in their Economic Offences
Wing to undertake investigations of serious
offences of counterfent currency and coordi-
nate the investigations in the States, Govern-
ment are setting a new bank note Press at Dewas
to print notes of the denominations of Rs.10/-
and above where the printing technology to
be used will be such as to make counterfeiting
of these notes extremely difficult, 1f not impo-
ssthle.

SHRI P. VENKATASUBBAIAH : s the
Government aware that some  places notably
Coimbatore and Bangalore, have become
notorious as centres of counterfeit currency
and many innocent people are being duped by
these people” Not only that .....

MR SPEAKER : Please ash a question,

SHRI P. VENKATASUBBATAH : 1
siarted with asking whether the Government
is awarc of the fact that Coimbatore and Banga-
jore are considered to be notorious centres
of this racket 1n forged currency.

The Government is not able to check this
sort of racket going on with the result that
small people are being deceived and some
people are getting benefited and becoming rich
overnight. May 1 know whether the Govern-
ment is aware of this fact and, if so, what
action they are taking in this regard?

MR. SPEAKFR : The supplementarie-
should not be in the form of making suggess
tions and giving informatior. They should be
directly in the shape of questions. 1 hope you
will avoid it in {uture.

SHRI K.R. GANESH : As the House
knows, as far as Coimbatore is concerned, a
large amount of currency was seized even be-
fore it went into circulation, The Govern-
ment has taken various steps in connection with
the stopping of this evil, The printing of
counterfeit currency is an offence punishable
under the Indian Penal Code, The CBlI,
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is also keeping a closc watch on it and study-
ing the various methods and techniques used
init., They have set up a cell in the Economic
Offences Wing to find oul, to cvaluate and to
locate the evil. A new press is going to be
sel up at Dewas in which animproved technology
will be used and, after using that technology,
it will become 1mpossible 1o print counterfeit
currency, . particularly, of denominations of
Rs. 10 and above.

SHRI P. VFNKATASUBBAIAHIL: May
I know whether the Government is aware of
the fact that much of the Chunese currency has
also been pumped into India through some
netural countries and, 1f so, whether the Govern-
ment 1 going to make a thorough investiga-
tion in the matter?

SHRI K. R. GANLSH : This matter ig
being continuously looked into by the C.B.1
and they have said that there is no foreign
power involved in the printing of counterfent
currency,

SHRI K, LAKKAPPA : The most in-
fluencing centres of circulation of this fake
currency are the heads of religious institu
tions in Mysore State. May | know whether
the Government has probed into the matter.
The Mathadhipaties in Mysore State are manu-
facturing and cuculating fake currency, I
would like to know whether the Government
of India would take action against these
Muathadhipaties in Mysore State who are in
dulging in this racket and whether they will
nationalise these religious insututions, Is
the Government of India going to investigate
into all this?

SHRI K.R. GANESH : He is giving an
information,

SHRI K. LAKKAPPA : Let the Mini-
ster give a categorical reply to my question.

M. R. SPEAKER : I did not know such
things are donc in your State.

SHRI K. LAKKAPPA : [ want a cate-
gorical reply to my question. These Marha-
dhipaties ave in Jeague with the manufacture and
circulation fake currency. May [ know
whether the Government of India will probe
into this matter?

SHR! K, R. GANESH: This is an
offence under the Indian Penal Code, It
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comes under the jurisdiction of the State
Government and it is for them to take action:

ot geW W FEEW: WEE e,
fuod aua a1 & warsregay ¥ 9w
aredy vEi & e wreht Az wrh ol wry §
Hre ST AT R &1 ¥ et Svgar
g f g% #aw § wod fag® ann £ v,
fraet o3 wamAr werar WY frael w6
W1 gE ? auT ug o & B St sl /Y
wtw gy i o o &, yney i fadvit
& foad® =r-fod s a5 v &, war
TH AYE He T ET ST 7T g 7

R NG 2 AT Tl T §, T
ferdr dr amely & fefeesw arfedr)

SHRI K. R. GANESH : The second
part does not arise out of the main questijon,
1 have figure of the recovery of counterfeit
currency with me. It 1s a long list. The
amount of counterfeit currency which has
been seized, compared to the total currency
in circulation is infinitesimally small.

*ft e W wBNT: Wew  WER,
& g af far fan v varg ad, fead
GT wags werat A, fawel wower
faams wg?

MR. SPFAKFR : That is a separate
question. That does not arise out of this.
You may give a separate notice. It is not

relevant.

off s fagrd woddt: ag &Y -
de wqeew &) WA WA of R A § fe
o HLRL wadt o 1 59 AW 9w
7§ § & ag et fa fawd o
q4¥ T F--ug Y T § 1 WX
woft APy F Yre WHTH AET § O¢ °g 4%
wadr § fa o o8 A ST Rl B )
MR. SPEAKER : It is not reievant,
How is the Minister aware that you are going

to ask how many people were arrested? You
may give séparate notice,
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ot gFER < FGAT : A TH/ FE HT
T8 IFT AT &, W< UFT £ a7 20 &8
A ST F 1 FA J1AAT Fara (0§, w0
RTIT & G STRATS wE & ar a7 fa
ATHATL ALY &1 F4T AIG =T & 4 26
T AT

MR. SPEAKER : The question is whether
Government are aware about this and this.is
addressed to the Minister of Finance. You
ask whether they are aware that there is large-
scale circulation of counterfeit currency. You
ask, if this is so, the steps Government have
taken so far. He gave the reply.

SHRI A. K. GOPALAN : The Minister
should give us information about the number
of people arrested. If he does not have the
information, let him say that he requires notice.

it wizs fagrdt awady : wege wdEy,
1y =% oV mifa & fawic a7, g6 zuy s
WHT Gar wET AR e 1w A oy
ZRFT W ZMT | S Hofi) a5a g far wa
GHE) NE AT SHE W0 ST BEAT g (& 36‘%
Ak § fags A AT T | 5F 45 54T 2
far garz are sRerd w81 @ Afes o zn
FI ZTAATT TG HF FAT |

qERET MERY : 4T &5
farg wiE ¥ gaar 2 7

7 TH BT F

oft stze fagrdr arwd :(
|

1)

S&ar
>
«

SHRI K. R. GANESH : I have the figures

as far as the counterfeit currency that has been
detected is concerned. As for the number
of persons arrested, we shall -have to collect
the information from the various State Govern-
ments, because the State Governments are the
supply the
Surely, when the counterfeit currency
has been detected some people would have

prosecuting agencies. - We shall

figures.
been arrested also.

SHRT JAGANNATH RAO JOSHI : What
are the steps taken to check it ? The answer
should inculde the number of persons arrested

JUNE 11,
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MR. SPEAKER : After all, the hon.
Minister should have some knowledge about
it. It is no use all the Members geiting up
and asking for this information.

SHRI JYOTIRMOY BOSU : That
shows that Government are callous over the
issue.

MR. SPEAKFR : Not at all. r{;} R
2 fa &siiw wa FowEe gie & Wi THH
ﬁ'ﬂ'l (;I \nTFT %l

it sreaa ¢ WA wAS T aarar far
ATSZ-WNE Fa(Tew Fy T & o el
grE-aaE A g sy simen o v
FUT 9E IFE § @Al ST TE( & SEl 3
T | W STHAT =TEaT 2 fﬂ' S HE AT
qe, TRAET TG g0 AL POA AH A
gee fat saae A1 ged 2] o S
) P ogidad i & aAe A guE
T F F0A TS 5 F L FAET TG AT

HETEY WEIET : A4 WA a7z {57,
go anfsd | adt wfews g wf 2, 53w
AFHT GTAT 2 |

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : The hon.
Member is really shifting the ground of his
question. As 1 have stated, we are starting
a new press, but the idea is not to discontinue
the old currency. Really speaking, the capa-
city of the present press is falling short of our
requirements, and, therefore, we are adding
the additional capacity for printing.

st sreRaT < §30 HERy & AET 2 A grd-
Fyda ar gan g, fSEE arseEv-giE
FIRET FL OUSTT AW T SOAi- TRfAT
TE FATT THH G271 2 |

st gmEaTE Wegl: 4E wad g,

gizfent ag w8 @ @ gvef a7 #1 aw
TTF | OF; AT 728 |

Sy Yoo /YT ¢ FATAT A1 WY FT FTHAT
aT ST faad gATe F1 ATH FZAT S TF
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& waifx aga & wat & wrad) Ta A
# sgfa a7 srar &) o AFA & fay
#q7 qea< 7 vr€ dar frva fpar & fa
THHL GAT F1 F3047 W17, FWifr gEw fq7
RS R AT FA !

SHRI K. R. GANESH : 1t is a good
suggestion, and we shall take that into cone
sideration,

SHRI SHYAMNANDAN MISHRA :
May 1 know whethei there is any truth in
the report that some attempts had been made
at duplicaung and tiplicaung some of our
own currency 1n some ol our printing presses?
I would fike to  belive that 1t 15 not true, but
cven so, there may  be some truthin the report
that there has been some attempts at dupli-
cating and triphicating some of our cutrency
1 our printing presses,... .

AN HON. MFMBLR : In the Govern-
nient printing presses,

SHYAMNANDAN MISHRA :
meant the Govern-

SHRI
That is what T mean, |
ment printng presses.

SHRI  YESHWANTRAO CIAVAN :
As lar as | am concerned. 1 have no such in-
formatton: 1 have not recerved any such com-

plaints,

SHRI K. MANOHARAN : Lct him try
to tnquire.
SHRI YESHWANTRAO CHAVAN:

We shall have to make inaquires, because it
seems (o be an ingemous way of doing things.

SHRL ATAL BIHARI VAJPAYLL :

That is done,

SHR!I YASHWANTRAO CHAVAN : We
shall look into this aspect.

National Plan for Tourism

%430, SHRI P. K. DEO: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be plcased to state :

(a) whether the Travel Agents Associ-
ation has urged Government to draw up a
pational plan for Tourism in the country in
consultation with the industry; and
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(b) il »o, the rcaction of Government in
regard thereto?

THI. MINISTER OF STAIL IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):;
(a) Yes, Sir.

(b) The suggestion is under examination.

SHRI P. K. DEO : How far is the go-
vernment proposal to abolish the tax holiday
on hotel promotion going to be helpful in
promoting tourism in the country?

DR. SAROJINI MAHISHl : Wc¢ are
going to have a debatc on the Demands for
Grants when this  can be discussed.

SHRI P, K. DEO : | Would like to have
the Ministry’s reaction,

MR. SPEAKER : They will indicate it
during the debate at that time.
SHRI P. K. DEO : Aic they not capable

of replying now?

SHRI H. M., PATLL .
not reply now?

Why should they

DR. SAROQJINI MAHISHI : It is our
view that the hotel industry should also be
cncouraged. We shall have to abide by what-
ever vicw Government takes.

SHRI P. K. DEO : No less a person that
the Chairman of Air India has categorically
stated that while the 20 per cent tax on foreign
travel will yield Rs. 7 crores, Government in
Air India would be losing Rs. 8.5 crores on
this account. Air India being a government
concerns, this is a matter of grcat concern
to us. How far is this tax going to promote
tourism?

MR. SPCAKER: From the national
plan he has gone to the tax on fare. 1t is not
relevant,

SHRI S. M. BANERJEE : What Shri
Deo says is that a memorandum has been sent
by Air India to Government.,..
permitt-

MR. SPEAKER : 1 have not

ed him .
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oft Gowy wal: & @) adeg E aw
(%) ¥ west & SEATCAGAC B ) AT
qeq N2W X IIOA AU VT, K ATGH
wour ¥ forerr o o} S @@ awi faar-
faea air g fadl g wrem @ W e
s ufagrfod T §, 91 44eT wqw 1 gfe
Yags & wEAQH A §, 96 TR i
welt gaorr & weaAaafaT SR § 7

MR. SPEAKER : The question was
about a national plan for tourism in con-
sultation with industry

------

SHRI S. M. BANERJEE: Then you
tell us what questions to ask. At this rate,
why the hell do we have the question hour?

SHRI H. M. PATEL: I think the
question 1s very relevant,

MR, SPEAKLR : Will he repeat the
yuestion?

oY qeey At F WA (%) F weH
¥ WAt wevea ¥ siri g g fa wownid
A1 § IEH WA H53 WIW A oA
e oy s @ A wag 7 gfer & aga
& gaaRg AT &7
It 1s about a speciiic

MR. SPEAKER :
place.

DR. SAROJINI  MAHISHI : There
are many such places in the country, It 15
for the State Governments to contribute their
share for the development of such places.

SHRI S.M. BANERJEL: Isita facl
that after the announcement of the 20 per
cent levy on foreign travel, a memorandum
was submitted to the Mimster by Air India

(wrwam)

1 would like to know whether he has taken
up the matter with the Finance Ministry and
if so the reaction of the Finance -Ministry. .

Unt erruptions) It is relevant because it affects
tourism. The question is whether this tax
is going to affect scrioulsy tourism at the
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Let him say whether he has
and what arc his

national level?
received a memorandum
reactions.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH) :
The tax on foreign travel is part of the broader
proposals which the Finance Minister and the
Governmen!  have taken up and what
takes place between the Government depart-
ments is not a matter which could be discu-
ssed here. Our Ministiy has certain views in
the matier and ultimately it 1s for the Finance
Minister to take a total view of the revenue
requiremcnts of the country and § do not think
that an individual Lay as such could be discuss-
ed 1n this way Interuptions)

SHR1U PARIPURNANAND PAINULL:
Will the hon. Minsster be pleased 1o stay as to
whether the important shrines of Badrinath
and the three Dhams and Amarnath will be
ncluded as part of internal tourism”

DR. SAROJIN] MAHISHI : It s n
fact part of internal tourism and many 1mpro-
vements to the existing touristfacihines are
being thought of.

MR. SPEAKLR *© The neat s Shu
Samar Guba's question.  As the Minister 18
1l 1 postpone this question,

SHRI SAMAR GUHA : | should get
an opportunity to ask this question as 1 got
an opporiunity today.

MR. SPEAKER : Everything will be
there; your interests will be fully safe.

Universal Tyres Limited, Calcutta

*432. SHRI JYOTIRMOY BOSU : Will
the Minster of  COMPANY AFFAIRSeb
pleased to state

(a) whether the Industnal Licensing
Policy Committee, on the basis of the criteria
laid down inits main report, vide paragraphs
2.16 and 2,17 included M/s. Universal Tyres
Limited, 18/C Lake View Road, Calcutta 29
in the hist of Birla Group of Companies;

(b) whcther in 1969-70, the said compan
received Rs. 2,23,199 as intercst free loan from
Birla Brothers Private Limited:
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(¢) if so, whether the Company Law (d) The examination of the latest infor-
Board in its letter No. 18(6)-1-RS/70, dated mation regarding the company’s sharchold-

the 30th January, 1971, excluded Universal
Tyres Limited from the Birla House; and

(d) if so, on what grounds?

THE DEPUTY MINISTER IN THII
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA) : (a) to
(d). A statement is laid on the Table of the
House.

Statement

(a) M/s. Universal Tyres Limited was
managed by M/s. Birla Borthers Private
Limited as Secrctaries and Treasurers when the
1.L.P.l., Committee included this company in
the list of companies shown by it in its Report
as belonging to the Birla House. The Central
Government in a Press Note issued on the 19th
February, 1970 regarding the modified in-
dustrial Licensing Policy stated inte.-aliu that
the individual companies/undertakings of the
20 Larger Industrial Houses listed by the
Industrial Licensing Policy Inquiry Committee
which do not attract any of the criteria laid
down in Para 2.16 read with 2.17 of the ILPIC
Report, may approach the Department of
Company Affairs, for exclusion of their names
from their respective Houses. 1t was in termg
of this notification that M/s.  Universa|
Tyres Ltd., made an application for exclusion
from the Birla House on the ground that the
Secretaries and Treasurcrship of Birla Brothers
Pvt. Ltd. in this company was terminated with
effect from Ist January, 1969 and that none of
the criteria laid down for the purposc by the
ILPIC Report was applicable 10 1t.

(b) The company rcceived interest free
loan from M/s. Birla Brothers Pv(, Ltd. when
it was managed by the latter as Sccretaries and
Treasurers, The amount of loan outstanding
as on 3ist December, 1968 was Rs. 2,23,199.
The company received further loan from M/s.
Biria Brothers Pvt. Ltd. tothe extentof Ro.
25,000 during the period January to May, 1969,
The loan outstanding for rcpayment to its
erstwhile Secretaries and Treasurers as on
3tst December, 1969 has been shownin the
Balance Sheet of M/s. Universal Tyres Li-
prited at Rs. 2,48,199.

{c) Yes, Sir.

ing pattern and management control {urnish-
ed by it indicated that after the termination
on 1.1.1969 of the Secrctaries and Treasurer-
shin of M/s. Birla Brothers Pvt. Ltd., M/s.
Universal Tyres Ltd.. did not factually attract
an ¢ of the criteria connecting it with the Birla
House as laid down in Para 2.16 read with
2.17of the ILPICC Report.

SHR!I  JYOTIRMOY BOSU : In the
statement it has been admitted that this dummy
company, Universal Tyres, had received
interest frec loan from M/s. Birla Brothers,
at one time to the tunc of Rs, 2,23,199--it must
have been much more and a further loan of
Rs. 25,000 and that they had terminated the
secretaryship and treasurcrship of that company
but the money thal was given by Birla biothers
as foan or whatever it is still remained in the
books and accounts as outstanding to them.
In these circumstances, how was the Govern-
ment $0 kind as to exclude Universal Tyres
Limited from coming under the criteria for
inclusion in the Birla House?

SHR) BLDABRATA BARUA : The in.
terconnections of the big business houses may
have to be reviewed from time to time accord-
ing to the information that we receive, 1 have
sard that we have accepted the advice of the
indwstrial hcensing policy enquiry commitec
in regard io criterion. It does not appear
to com: under the criterion about representa-
tion in the Board or the 33 per cent equity
capital and othcr  conditions, It s
true that the loan continued to be advanced
till May 1969 even after the termination of the
managing agency-secretaryship of the company,
but then and the resignation was itself sent in
May 1969 having retrospective ¢ffect from the
Ist of January, 1969. Now, in view of this
the Company Law Board considered that
criterion could not pussibly be applied. In
casc it is found that the 9.6 per cent share-
holders in the Birla Mouse appcared to take
more interest or there appears some benami
or dummy actually operating for the House of
Birlas, then steps will be taken to rope the
company back Into the house,

SHRI JYOTIRMOY BOSU: The hon.
Minister has admitted here that the existing
regulation on criteria is insufficient to meet the
manipulatio and other things that they are



2} Oral Answers

doing today. May | draw the attentjon of
the House to one criterion for inclusion in the
house? 1 refer to mewm 2,160, sub~para 4,
which says **....the concern is found to have
special characteristics which would  warrant
their inclusion in the house™. May | ash the
hon. Minister, in view ol this, why 15 it that 1t
was not  included an the houwse?  Also,
will the Government now inmstitute a
through probe intv the matter and ty to sec
that these loopholes are plugged and the com-
pany brought to book and included in the
house?

SHRI  BEDABRATA BARUA:  The
Company was under the managing ageney ol
Birla Brothers Private Limed  which was
terminated.  The sepaal characteristics thit
were defined wore such as a4 maority of mem-
bers of the board of Directors tor the House
which technicatly they did not have: o that
it has to te controtled by persons closefy afiihat-
ed to the bouse winch in this cose has been
repudiated partcularly in view of the fact that
one director Shri1 Ramakrishna Rao is also
who purchased a large number of shares and
should be given at teast the benetit of doubt
as to hus ndependence, and time should be
allowed so as 1o see 1f the miyorty of shaie-
holders  fuacuion  ndependently  or not,

(Interruption)

SHRI JYO1IRMOY BOSU . The speuiad

characteristics suggests.. ..

MR. SPEAKELR . Otder,otder. Let the
Minister conclude.
SHRI BEDABRATA BARUA: | would

like to assurc the Members that in spite of thy
decision, the decision for exclusion 1s not final.
At any stage, 1f it is found-! beg to repeat 1t-
that the house of Birlas has tuhen more interest
in the affairs of this company, or they have some
such control or 1f any discoveries come to light,
even if their share interests do not appear 10

be sizable, [ can assurc the House that  all
possible steps will be taken,
SHRL JYOTIRMOY BOSU: Is the

Government going lo institute a probe into
this matter and include this company in the
House?

SHRI BEDABRATA BARUA : The
question of probe does not arise, and the
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Goverament can in any case take a decision,
The Government foels that at prescnt the deci-
Mon wis correctly taken in the light of the
fucts disclosed,

SHRI KA. LAKKAPPA : My fricnd Shri
Bosu has put a supplementary,  But then here
I @ Sate where one Ramakrishna Rao  of
Bangalore has taken from Birla; the Birlas
have nothing to do with this company. 1 am
told that the Modi Co.. is trying to sabotage
tus move in vrder to gt into the manufacture
of tles,  May | know whether 1t is a fact that
even with thus probe and other things are be-
g entered into, by making a complaint aga-
st dus company, i order to sabotage that,
the company run by Ramabhrishan Rao 1s taken
over by the Modi Co., and, 1f so, what 14 the
fedction of this Government !

SHRI  BLDABRATA BARUA . lhe
matter was deaided by the Company Law
Board.  tarerruptiony

SHRI k. LAKKAPPA . mentoned
the Mods Co.

SHRI BLDABRAIA BARUA . We

e no aware of the activities o1 Mi, Mod).
Phe matter was decrded on the  basis of re--
preseitations  made by the company i acgor-
danue with the notification 1ssued by the Ge
vernmen! in January, 1970,

SURI S.M. BANLRJLL . | would like
o hnow whether ths file was gone into by the
Minstry  of Industrial Development before
it came to the Company  Law Board, or the
Company Law Board went into jt before it
came to the Ministry of Industrial Develop-
ent, and whether 1t has been made amply
clear to them that 1n the event of any suspi-
cion that there is a visible or invisible hand of
Birlas, again there will be an enquiry into this
matier,

SHRI BEDABRATA BARUA :' About
his first question, the matter was decided in
the Department of Company Affairs becatise
this Department is in charge of the appli.
cation of the law rclating to this particujas
aspect. Only this company is released from
the big business houses, the question of licences
and other matters will go to the Industrial
Licensing Committee,
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About his seccond question, as I have already
stla!ed, in case the hands of Birla become
visible, there need to be no probe; Govern-
ment can proceed suo morn and bring back the
company into the big business hotises,

Recovery of Income Tax From
M/s Bird And Co., 144,

*433. SHRI K. LAKKAPPA |

/1 1
Minitor of Will the

FINANCL he pleased o state -

(@} the amount of Income ax to he pe-
covered from M/s Bird and Co,. 1 d.:

{h)  whethe; Government® atteantion has
been drawn 10 the pressteports in " *The Blit,"
dated 15th May, 1974, where in it hias been
stated that o sum of R, 113 crores is ayt-

standing as Income-t i
: Q -tay arrears  again !
Bird and ¢o.: . M

(¢} since when
outstanding: and

this amount  has been

() the steps tahen o proposed (o he
taken to realise this amount?
THI' MINISTER 0O} STAT

! h 14
MIN[STR\' OF FINANCI  (SHR K.R
GANISH) : (1) The amount of Income-
Lax 10 be recovered from M/s Bird and Co
Led. is Rs, 6.66 lukhs, '

IN THL

(b} Yes, Sir, but the correct
Income-tay arrears i Rs. 6.66
Rs. 1.M4 cromes:

amount of
lakhs and not

{c) Out ;)I' ihc total dc;n'md .of Rs
i i . 6.60
lakhs, Rs. 5.27 lakhs was rajsed ‘on ‘the 314t
July, 1967 and the balance Rs. 1,39 lakhs on
the 6th March, 1970,

)" The' first demang’ of Rs, 5.27 lak
mentianed above has been stayed hy the :Iv;:::
pr{r_x at Cajeutta ti)l the disposal of he asse-
$see’s writ petition by that Court. The secémd
demand c_:f'Rs. L9 lakhs mentiondd above
was. held in aheyance.till the dispasal of appeal
l?led before the Appellate Assistant Commi-

ssioner, This appeal has since been decide ¢
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and the appellate order has been received on
the 13th May, 1971; as a result of the appellate
order the demand of Rs. 1.39 lakhs stands
reduced to about Rs, 91,000/- . Steps are
being taken to recover this amount after giving
detailed eftect 10 the appellate order.

SHRI K, LAKKAPPA : This is a frec
country, a countty which is the tax evaders’
paradisc., Our CUinance Minister is levying
new taxes, | am in possession of a series of
literature regarding the ncfarious activities of
Bird and Companv. There was a raid by the
customs atthoritics in March 1963 on the

company lor afleged violation of the Sea
Customs  Act and  Foreign Exchange
Regulation Act  Even the  wives of the

Directots of this company  draw  monthly
satutier awif they are executives of the company,
without in fact atiending the office, To that
extent mischief is done to cvade taxes. May |
know whether the assessing officers of this
country have not made any wssessment of this
company ! Are there any high-ups involved in
this matier 1o sabotage the collection of taxes
from this compam 7 What is the reaction of
the Government. .,

MR, SPFAKLER : The Question Hour
is gomng 10 he over. You want a reply or not?

SHRI K. LAKKAPPA : Will the mini-
stry make an earnest effort to constitute a
detailed enquiry into the shady deals of this
company?

Shall 1 declare the
1 Want to punish

MR. SPUAKIR
Question Hour 1o be over?
you a little now.

SHRI K. LAKKAPPA : | want a reply,
Sir.

SHR! K.R. GANESH : The hon, member
has laid before the House all the alleged mis~
deeds of Bird and Company. This parti-
cular question relates to the specific issue of
income-tax arrcars. Thercfore, while the in-
formation supplied by him may be very use-
ful, and there is no hesitation in saying that
the government would probe further into the
activities of such houses, 1 am not in a posi-
tion to reply to that hecause this question does
not relate to that,
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Representative of workers on theCommitte:
to study the Administrative Structure
of Indian_Air lines.

%422, SHRIS.M.BANERIJEI : Will the
Minister of TOURISM AND CIVIL. AVIA-
TION be pleased to state ;

(a) whether a Five-Member committee
to study the administrative structure of the
Indian Airlines, with special reference to
labour-manag:ment  probleme, has  been
formed;

(b) if so, whether any worker-representa-
tive has bzen associated with this Commi-
ttee; and

(¢} if not, the reasons for ithe same?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
@). Yes, Sir

(b) and (). The Committee consists
of persons who are expertsin various bran-
ches of managsmant. it is meeting representa-
tives of the Unions and other employees
before preparing its report. and it was there-
fore not considered necessary (0 have a spe-
vial workers representative.

Profitabllity of Madras-Singapore
Operated by Air-India

#423, SHRIRATTANLAL BRAHMAN :
Will the Minister of TOURISM AND CIVIl.
AVIATION be pleased to state

Routes

(a) whether Government have any plans
to improve the profitability of the Madras-
Singapore routes operated by Air-India;

(b) whether Government have any long-
term plan to wutilise the potentiality of routes in
the Pacific and Indian ocean arcas; and

{c) if so, the broad outlines of the plan?

THE §MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Load factors on this route have been
consistently sutisfactory and every effect
is ‘being made to improve them further,

(b) and (c). While no plans have been
formalised. the matter is reviewed from time
to time,
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Development of New Airports at Smaller Cities

And Towns
*427. SHRI S.R. DAMANI: Will the
Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(8) whether his Ministry has drawn up a
programme to develop new airports in smaller
cities and towns for extension of air services;

(b) if so,
pose; and

the places chosen for the pur-

(c) the time by which the programme will
be implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). Three new airports have been
included in the Fourth Plan at Tirupathi,
Shillong (Barapani) and Calicut. Work at
Tirupathi has already commenced and is
expected to be completed in 1972, Work
at Shillong (Barapani) and Caticut is also
expected to commence shortly.
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Appointment of Mansging Director and Deputy
Managing Director of Shankar Sugar
Mills Calenita

*435. SHRI INDRAJIT GUPTA:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether M/s Shankar Sugar Mills,
Ltd,, Calcutta has been declaring losses and
passing over dividends for the last few years;

(b) whether despite the bad financial
condition of the Company, the Company Law
Board, permitted the appointment of one
Shri K.K. Kanoria and anether Shri V.K.
Kejriwal as Managing Director and Deputy
Managing Director on exorbitant salaries and
emoluments; and
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{c) if so, the grouad on which the approva!
for their appointments on such terms was given
by the Company Law Board?

THE MINISTER, OF COMPANY AFFA.
IRS (SHRI RAGHUNATHA REDDY): (2) A
statement showing the profit and loss posi-
tion of the company during the 3 years ending
30th September, 1967, 30th September, 1968
and 30th September, 1969, as furnished by the
company, is laid on tke Table of the House.
The company had declared dividend @10%
during the years ended 30th September, 1967,
and 30th September, 1968, No dividend. was
declared during the year ended 30th September,
1969,

. () and (c). The Company Law Board,
while considering the proposal of the company
considered various factors relevent including,
the financial position, the size of the company
and working result of the company. On the
advice of the Comapany Law Board the com-
pany considerably slashed down the remunera-
tion earfier proposed by it for the Managing
Director and the Deputy Masaging Directer.
The reduced remuneration proposed was
approved by the Company Law Board as the
total remuneration payable to the Managing
Directors was lower than the managing agency
commission paid when the company was
being managed by the Managing Agents.

Statement
Years ended
30.9.67 30.9.68 30.9.69
Rs. Rs. Rs,
(i) Paid-up capital 18,20,000  18,20,000  18,20,000
(ii) Turnover 1,80,50,504 2,82,45,538 2,32,96,458
(iii) Net profits under Section 198 14,61,133  18,38,140  3,99,155
(iv) Director’'s Remunerations :
(a) Sitting fees 2,700 3,275 2,100
{b) Commission Nil Nil Nil
(¢) Managing/Whole-time Director’s
) Manager’s remuneration :
i) Salary Nil Nil . Nil
?Iii? Commission
i1) Perquisites and money value
there- of
{v) Dividend (Rate & Quantum) declared 109 10% Ni
on equity shares, 1,682,600 1,82 !
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Agrecment for Loan From US.A,

¥437, SHRI H.M. PATEL: Will {he
Minister of FINANCE be-pleased to state-:

) {a) . whether' an agrcemént for non-i)roject
loan of Rs. 116.25 crords was rcm.n!ly signed
with US.A.; .

{b) the total nom-project Joan 'given by
U.S.A. to India sipce 1962;

P

(¢) the names of projects for which the
present loan is proposed tu be wilised: and

(d) the amount, if any, left over un-
utilised from the precious non-project loans
signed by U.S.A, and the manner in which the
amount was utiltsed or is proposed to be
utilised”

THF MINISTIR OF FINANCE (SHRI1
YESHWANTRAO CHAVAN): (a) A non-
project loan agrecment for Rs. 116,25 crores
(& 1550 million) was concuded with the
U.S. Government on 133,197, The loan
amount  was raised to Rs, 127,50 crores
(g 170.0 millon) by an amendatory ugeree-
ment signed on 22,4197,

tb) The non-project loans given by U.S.A,
to India since 1062 total to Rs. 1343.0 crores

(& 2174.1 million).

(¢} The present loan is not intended for
any specific project and is available for finan-
cing the import of a variety of ilems like
fertthizers, industrial raw  materials, main-
tenance, spares etc.

(d) As on 1.5.1971, the unutilised balance
from the previous non-project loans amount-
ed to Rs. 84 crores (¢ 111.9 million). ‘This
amount is fully covéred with import recommens-
dations and is expected to be utilised 1n the
course,

Tngdequate Facilities for Tourists in Mysore

+438. SHRI DHARAMRAO AFZAL-
PURKAR : willthe MINISTER OF TOUR-
ISM AND CIVIL AVIATION bg pleased to
state:

(a) whether Govergment’s attention has
been drawn to the inadequate facilities.available
for tourists in Mysore; and
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(b) if so, the measures proposed to be
taken by Government to provide more faci-
lities?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Government is awarc of the gencral
inadequancy of accommodation and trans-
port facilitics in the country, including Mysore.

(b) The following schomes have been
taken up in  Mysore State in the Central
Scctor:—~

(1) A 9l-room luxury hotel has recently
been opened by the india Tourism Devclop-
ment Coiporation in Bangalore.

(i) A Youth Hostel 1s being constructed
at Hamm

(11i) The Travellers Lodge at Hassan 1s
beng enlarged by adding 20 rooms.

Representation against Increased Fees in
Flying Clubs

%439, SHR1 ATAL BIHARI VAJ-
PAYLFE : Will e Minister of TOURISM
AND CIVIL AVIATION be pleased to state .

(a) whether the Flying Clubs have in-
creascd their fees from Rupees 25 and Rupees
40 per hour to  Rupees 105 per hour sice
Z7h PFebruary, 1971 1fso, the reasons for
this incrcase;

{b) whether Government have received
any representhtion from Co-operative Hind
Flying Club Limited, U.P against the ordet
of the Dircetor General, Civil * Aviation,
increasing the fees; and

(c)

THE MINISTER OF TOURISM AND
CIVIAL AVIATION (DR.KARAN SINGH) :
(a) There has been no change in the hourly
rate for subsidised flying. However, in the

if so, the action taken thercon?

contoxt of the prevailing unemployment amongst

holders of Commergial Pilot's Licences,
subsidised flying available to individual
trainees has been limited upto Private
Pilot's Licence standard (f.e. upto sixty
hours) with effect from Ist April'1971,

(b) and (c). Some representations were
ceived in the matter, and on reconsideration

JYAISTHA 21,
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trainees who had obtained théir Private Pilot
Licence and had done 150 hours of flying on
3ist March, 1970 have been permitted to avail
of subsidised flying upto the maximum limit
of 250 hours, subject to the usual conditions.
Trainees who had not completed 150 hours on
that date can do further flying at the nons
'subsidised rates of Rs. 75/- per hour.

Credit Scheme For Technicians and Engineers

*440, SHR1 MUHAMMED SHERIFF ;

Will the Minister of FINANCE be pleased
to state :

(a) whether Goveinment have decided
to introduce a guarantecd credit scheme under
which technicians and engineers would be
provided financial assistance from the nation-
lised banks to start industrics with Govern-
ment standing surety for them;

(b) th: total investment envisaged under
the scheme; and

(¢) when the scheme is likely to come
into operation ?

THF MINISTER OF FINANCE (SHRI
YASHWANTRAO CHIAVAN) :(a) to (c).
Credit Guarantee Corporation of India (Ltd.)
has started a new ciedil guarantee scheme for
providing guarantees covering credit facilities
granted to small borrowers by banks 1n certajn”
priority and ncglected sectors. There is also
a credit guarantec scheme for small scale indu s
trics admunistercd by the Industrial Finance
Department of the Reserve Bank of India.
These guarantee schemes would make for
an casier flow of credit through nationalised
banks to small borrowers in priority and
neglected sectors including technicians, engi-
neers etc.

Allocation of Foreign Exchange to States

%441, SHRI MURASOLI MARAN
Will the Minister of FINANCE be ﬁlease(’l
to state :

(a) whether there is any proposal to mak‘é
bulk allotments of foreign exchange to- State
Governments which they themselves may be
able to release for various projects;

(b) whether any request to this effect has
been made by any of the State Governments ;
and
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(c) if so, the reaction of Goverament
thereto ?

THE MINISTER OF FINANCE SHRI
(YASHWANTRAQ CHAVAN) : (s) No, Sir.

{b) and (). The question has been raised
by some State Governments from time to time,
In view of the present difficult foreign ex-
change situation and the complexities of
procedures relating to utilisation of aid from
different sources, it is not feasible to make
bulk altocations of foreign exchange to State
Governments. Requests for release of foreign
exchange from the State Governments are
considered in accordance with current policies
in this regardand retief is provided to the
extent possible,
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Rates of Intexest on Deposits

*442. SHRI T. S. LAKSHMANAN :
Will the Minister of FINANCE be pleased
to state :

(a) whehter the rate of interst on deposits
consequent on the increase in bank rate, has
also been increased; and

(b) if s0, by what percentage ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAQ CHAVAN) : (a) Yes, Sir.

(b} A statement is laid on the Table of
the House.

Statemen

(percent per annum)

Class of deposits

Current accounts and deposits upto 14 days
Savings accounts
Deposits for 15 days to 45 days
Deposits for 46 days to 90 days
Deposits for 91 days and above but less than
6 months

tm:o f:gm € months and above but less

Deposits for 9 months and above but less
than 1 year

Deposits for 1 year and above but less than
2 years

Deposits for 2 years and above but d
inclusive of 3 years ve upto an

Deposits above 3 years but upto and inclusive
of S years

Doposits above S years (upto aad Inclusive
of 6 years)

(above 6 years)

effective effective

1st April, 1970 11th Jan, 1971
No interest No interest
3 4
Rate not 1o exceed 1} Ratenottoexceed 2
2} 3
4 4}
4 4
s s
5 6
6 6
6 7
& 7}
7
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Use of Hindi in the Reserve Bank of India

#44). SHRI S. C. SAMANTA : Will the
Minister of FINANCE be pleased to state :
(a) whether the Reserve Bank of India

have reconsidered the matter of attending
to the correspondence entered into with the
Bank in the language of the Union;

(b) If so, whether necessary arrange-
ments now existing in the Bank for transact-
ing business in Hindi and if so, the nature and
extond thereof; and

(c) whether similar facilities exist in other
Banks also?

THE MINISTER OF FINANCE (SHRI
}ASHWANTRAO CHAVAN): (a) Yes,

ir.

(b) Yes, Sir. Arrangements have been
made in the Public Accounts Department of
the Reserve Bank to record, whenever necessary
specimen signatures of drawing disbursing »
Officers in Hindi and to accept and pass cheques
bearing drawer’s signature or payee’s endorse-
ment in  Hindi. Further, the standard
forms used by the Public in their dealings with
the Bank are also being made available to them
in Hindi, whenever required.

(¢) Commercial Banks have generally
taken steps to bring into use forms, pamphles
and other literature in Hindi andfor other
regional languages in addition to English.

Agricultoral Loan by the Nationalised Banks
10 Rural Areas

%444, SHRI  BISHWANATH JHUN-
JHUNWALA : Will the Minister of FINA.
NCE be pleased to state:

(a) whether the units of the Nationalised
Banks in the rural areas are able to meet fully
the need for agricultural loan;

{b) the regions where the units are not in
8 position to meet the need; and

(c) the regions where the loan advanced
is not being repaid regulariy?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN) :
(a) No, Sir; the needs for agricultural
credit are very large and it cannot be expected
that the branches of the nationalised banks
in the raral aresas by themselves would be
able to meet these fully.
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(b) Does not arise in view of the reply
to (a).

(c) Regular or irregular repayment of
loans depends on many factors and it cannot
be said that irregular repayment is confined
only to a particular region.

Rupee Value of U. 8. Dollar

#445, SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased to state:

(a) whether Government are aware that
the present Rupee value of U.S. Dollarin open
and black market is creating difficulties; and

(b) if so, the steps Government have
taken or propose to take to eliminate black
marketing in dollars ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAQO CHAVAN) :(a) and (b).
Presumably, the Honourable Member is re-
ferring to the alleged unauthorized transa-
ctions in foreign exchange and the reported
disparity between the official exchange rate
and the rates prevailing in the {ree market.
All authorized transactions take place only
on the basis of the official rate of exchange.
Unofficial rates of exchange pertain to transac-
tions, if any, which take place in conmtraven-
tion of the Exchange Control Regulations.
In the context of the country’s overall transac-
tions in foreign exchange, such illegal transac-

tions are necessarily of a sporadic and marginal
character,

The Enforcement Machinery of the Govern-
ment is constantly on the vigil and takes action
on individual cases that come to notice.
Certain legislative measures are laso under
contemplation for strengthening the existing
provisions of the Law.

Subsidised Publication of University Level books

%446, SHRI K. M. MADHUKAR:
SHRI A. N. CHAWIA :

Wil the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have sponsored
a scheme of subsidieed publication of Uni-
versity level books;
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(b) the subjects on which the said books
have so far been published and the number
of books published so far;

(c) the main featurcs of the scheme; and

(d) the annual expenditure likely to be
incurred by Government on the scheme and
whether the amout carmat ked for the purpose
is comsidered adequate?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DFPARTMENT

OF CULTURE (SHRI D. P. YADAVA):
{a) Yes, Sir.

(b) and (). A statement s lad on the

Table of the Housc. [Placed in Library. See
LT-385/71.]

(d) There is a Fourth Plan provision of
Rs. 3 crores and a provision of Rs. 10.00 lakhs
in the Budget Estimates, 1971-72 for the im-
plementation of this scheme. The provision
for each year will be made on a year-to-ycar
basis depending upon the progress of the
expenditure.
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Boeing-737 Afrcraft of Indfan Airlines
Damaged In a Lightning Storm

#449. DR. KARNI SINGH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(ay whether a Bocing-737
Indian Airhines was recently involved in a
fightning storm and got demaged and
pressurisation also failed in the air; and

air craft of

(by 1f so, the rcasons why the Bording of
the Aircraft against lightning, which protects
planes from lightning threat, was not properly
done ?

THE MINISTER OF TOURISM AND
CIVILAVIATION : (DR. KARAN SINGH) :
(a) The investigation made into this matter
by the Civil Aviation Depariment does not.
bring out any evidence of lightning having
struck the plane.

{b) There was no defect in the bonding of
the aircraft.
Foreign Tourlsts Visiting Kerala

#450. SHRIMAT! BHARGAY] THANKA-
PPAN : Will the Minister of TOURISM AND
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Civil Aviation) be pleascd to state :

{2) the number of foreign tourists who
visited Kerala during the years 106¢.70 ard
1970-71; and

(b) the forcign exchange earned as a
result thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(2) and (b). Singe tourist arrival statistics
and estimated foreign exchange earnings are
compiled on an all-India and not on a state-
wise basis, specific information relating to
tourists visiting Kerala during the last two
years and forcign exchange carned from them
are not available.

Loan given to Collieries Producing Coking Coal

1887. SHRI INDER J. MALHOTRA :
Will the Minister of FINANCT: be pleased to
statc  the number of collieries producing
cohing coal which have been given amounts
over Rs. 5§ Lakhs as loan since 1969 ?

THF MINISTER QOF FINANCF (SHRI
(YISHWANTRAO CHAVAN): Statistics
regarding  bank  advances to  collieries
producing coking coal are not mantnined
separately.

Loans for Development of Conl Mines In
West Bengal and Bihar

.- 1888. SHR1 INDER J. MALHOTRA :
Will the Minister of FINANCE be pleased
to state :

{a) whether any cases of loans
required for the development of coal mines
West Bengal and Bihar are pending;
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{b) 1fso, the number of such cases pending
and the amount involved; and

(¢) for how long these cases are pending
and how much extra employment is envisaged
directly or indirectly in casc these loans are
materialised ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a)to (c) .
Information is not readily available and the
same will be placed on the table of the House
as soon as it becomes avialable.

Auction for realisation of Arrears of
Income-Tax

1889, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE be
pleased to state :

(a) Wheother the Tax Reocvery Officer,
New Dethi had conducted an auction on 3rd
Murch, 197t for realisation of Income Tax
ducs amounting to thosand of rupees from
certain  partics;

(b) if so, the exact nature of demand, the
name of the parties and the actual amount
fetched at this public auction; and

{¢) the reasons for resorting to this method
by the authoritics and whether the parties had
asked for more time to clear up their dues in
instalments ?

THE MINISTER. OF STATL IN THE.
MINISTRY OF FINANCE (SHRI K, R.
GANESH) :(a) YesSir. The property bearing
No. {12-113, Gautam Nagar, New Delhi was
put to auction.

(b) The information is given as under ;

Name of the Exact nature of The actual amount fetched at
party demand this publi¢ avction
1. 2. 3

. mv e e e ek s e m— - = [RPR

Shri M. R. Dhawan Prop.
Mfs M. R. Dhawan &
Co., Asaf Ali Road New
Delhi,

Income tax arrears
amounting to Rs.
33,63,119 as on
the 3ist March,1970.

—

Nil, rs the highest
bid of Rs. 1,25,000 was
rejected by the Tax
Recovery Officer being
inadeq vat,

e — oy il g S
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{c) The assessee was in default for non-
payment of huge arrears of Income-tax over
8 number of years. He did not approach the
Income-tax authorities for payment of the
arrears in instalments; on the contrary the
qycstion regarding recovery of arrears was
discussed with him a4 number of times by the
Income-tax auths ‘ities but the assessee was
Bon-cooperative . The sale of the property
Was originally scheduled for the 17th November,
1970 but it was kept in abeyance at the specific
Tequest of the assessee as he himself wanted to
find out a customer for sale of the property
by negotiations, However, neither any serious
efforts were made by the assessec in this respect
Ror any concrete proposals put forward. The
mode of sale by auction had thus to be resor-
ted to in the interests of revenue.

Provision to build a port at Chandbali in
District Balasore, Orissa

1.890. SHRT ARJUN SETHI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether there is any provision to
build a port at Chandbaliin the District of
Bala;t‘{ore,Orissa to strengthen our transporting
facility and Navy in the Eastern part of
India; and

() if not, the reasons therefor ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and
(b). The executive responsibility for develo-
pment of ports other than major ports vests
in the State Government concerned. The
Government of India however gives loans to
the State Governmants under the Centrally
Sponsored scheme for the development of one
selected port in each maritime State. For
this purpose, Gopalpur in Orissa has been
selected. As regards Chandbali, the Govern-
ment of Orissa have intimated that they have
not made any provision for the development
of this port,

Education facHities in Delhi

1891, SHRI H. K. L, BHAGAT : will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :
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(a_) whether Government are aware of the
growing requirements for school and college
education facilities in Delhi; and

(b) if s0, what are the future plans to meet
these requirements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P, YADAVA):
(a? and (b). The requisite information is
b.smg collected from the educational authori-
ties in Delhi and will be laid on the table of
the Sabha as soon as possible,

Special Increment demanded by Graduates
working in L. 1. C,

1892, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE

be pleased to state :

(a) whether Graduates working inthe
Life Insurance Corporation have been
demanding any special increments for
themselves from the Corporation;

(b) if so, the reasons for non-acceptance
of this demand; and

(c) the likely recurrent expenditure per
yearif this demand is accepted by Government ?

THE MINISTER OF FINANCE (SHRI
YESHAWANTRAO CHAVAN) (a) and (b),
The L. I. C. had been giving at the time of
confirmation in service two special increments
to graduates recruited to the cadre of Assistants,
Such increments were, however, not allowed
to employees who passed the degrees examination
after their entry into the service, since it wss
felt that such an incentive would encourage
absentecism especially during the examination
months. Recently the LIC took a policy
decision not to place any restrictions on the
prosecution of part-time studies, In the light
of this decision, it has now decided that with
effect from 1.4.71 the increments will be given
to all employees who had passed their gradua-
tion examination after 1.9,1956 while they
were in the assistant’s grade and had not recei-
ved the special increments for graduation.
This benefit will, however, not be available
to those who acquired the degree qualification
after they had been promoted to higher cadres



45 Written Answers

like Section Heads, Higher Grade Assistants,
Superintendents,

(¢) Rs. 25 Lakhs per annum (approxi-
mately).

Legislation 10 control freight levies by
International Shipping Lines

1893. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government contemplate
bringing forward any legislation with a view
to contral increase in freight levies by
international shipping lines whosc ships touch
Indian ports; and

(b) whether this is necessitated because
of another 15 per cent freight rise contemplated
by the Conference of Shipping Lines ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) At
present no such legislation is contemplated.

(b) A Government Delegation is presently
discussing the proposed increase of 15 per-
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Visit of Indians to U.S.S.R. under Agree-
ment Governing Cooperafion between
India and U. S. S. R.

1895, SHRI SARJOO PANDEY : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state © . N

(a) how many under-graduate students,
post-graduate students, research -scholars
(doctoral) .and post-doctoral research scholars
have gone to the Soviet Union from India
under the agreements govérning co-operation
between the Government of India and the
U. S. S. R, in the field of science, technology
and culture sngned on 12th February, 1960,
fromn the time of its inception;

(b) thc break-up of this ﬁgm:e accordfng
to the number of persons State-wise and year-
wise for the last three years; and

(c) the number according to duration
of stay, number of persons from different
Universities and in case of agricultural subjects,
break-up of the figures crop-wise, during the
last three years, year-wise ?

THE DEPUTY MINISTER ‘IN THE
MINISTRY OF EDUCATION & SQCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAYV :)

(a) : Under-graduate stilents Nit
Post.graduate students — 4
Research scholars (doctoral) 243

Rescarch scholars (for

higher specialisation) — §7

Training in Russian

translation techniques — 3
Total: 297

(b) statement No. I is laid on the Table
of the House [Placed in Library
See No. LT-386/71)"

(¢) statement No. 11 is laid on the Table of
the House, [Placed in Library Sce
No. LT-386/71)

Seizure of Contraband Goods at Palam
Afrport

1896. SHRI! DALIP SINGH :Will the
Minister of FINAKCE be pleased to state -
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(a) whether some contraband items
which were imported by an officer of the
Nigerian Diplomatic Mission, were detected
by the Customs Siaff at Palam Airportin the
month of January, 1971; and .

(b) if so, the acticn taken by Goveinment
against the importer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH):(a) and (b). Some goods were seized
by the Customs stafl at Palam Airport in the
month of January, 1971. 'The Nigerian High
Commission eatended fullest co-operation to
the Government of India in the mattc r and the
officer concerned has left India shortly there-
after.

World Bank Aid for Pilot Family Projects

1897. SHRI MUHAMMAD SHIRIFF
Will the Minister of FINANCF be pleased
to state :

{u) whether any aid was offered for pilot
family projects in some of the States in India
by the World Bank; and

(b) 1f s0, the details thejof ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (3) and (b).
A project for an intensive family planning
programme in sclected disticts of U. P, and
Mysore with proposed assistance from the
International Devclopment Association which
is an affiliate of the World Bank is under

' consideration. The details of the project

have not yet been finalised.

Dens for Sale of LSD in India

1898, SHRI C. CHITTIBABU : Will
the Minister of FINANCE be pleased to

.state -

(a) whether dens to sell LSD to young
people have spring up in various cities and that
trafficking in narcctics has been-on the increase
Inour country;

{b) whether this trafficking in harcotics/
drugs has international ramifications; and

(c) the steps Governmont propose to
take to root out this evil?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) :

(a) There 15 no information with the Go-
vernment that dens to sell LSD Lo young people
have sprung up in vartous cities in this country.

Regarding traflicking in narcotics (L.8.D.
is a psychotropic substance), reports for the
last four years received from the various en-
forcement agencics indicate that trafficking in
narcotics 18 on thc increase,

(b) Yes, Sir. Trafficking n narcotics
has international 1amifications,

{¢) All the enforccment agencies both of
State and Central Governments concerned
with suppression of illicit traffic in narcotics,
such as State Facise, Polics, Customs and
Central Facise, Cential Bureau of Narcotus,
Cential Burcau of Investigation Border Secu-
nty Iorce and Railway Protection Force are
on the alert. Preventive measures have been
tightended 1n the opium growing areas. Gene-
ral anti-smuggling measures have also becn
strengthened at the land borders and vulnera-
ble sectors of the coast,

Scholarships to Harijans and Tribal Students

1899, SHR! G.Y. KRISHNAN: Wil
the Minwster of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the amount and number of

scholarships given to the Harpans and forest

. students has gone down in terms of indivie

dual student during the last three years;
and

(b

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & SOCIAL
WELFARE (SHRI K.S. RAMASWAMY) :
(a) No, Sir. All the eligible Scheduled
Caste and Scheduled Tribe students (irres-
pective of their number) are to be awarded
scholarships under the Post-matric Scholar-
ships scheme in accordance with the rates laid
4w under the scheme.

if so, to what extent?

(b) Question does not arise.
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Dilapidated Condition of Permanent Liability
Camps in West Bengal

1900, SHRI S.C. SAMANTA : Will the
Minister of EDUCATION & SOCIAL WEL-~
FARE be pleased to state :

(a) whether the Committee on Review of
Rchabilitation Work in West Bengal have
drawn the attention of Government to the
mistrable plight of refugees living in Per-
manent Liability camps due to their dilapi-
dated condition;

(b) the reasons for not maintaining the
camps in habitable conditions; and

(c) the steps being taken for the inrmreciate
repairs of those camps?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & SOCIAL
WELFARE (SHR1 K.S. RAMASWAMY):
(a) No, Sir. Tfheir report 1s yet tobe
submitted.

(b) and (c). Central Government provides
funds for annual repairs and alvo additional
funds for periodical and immeciate repairs
as and when asked lor by the State Govern-
ment who are primat ily responsible for running
and maintenance of these Homes.

Archacological  Discovery at New Building
site of Delhi High Court

1901, SHRI R.R. SINGH DEO: Will
the Minister of CULTURE be pleased to state :

(a) whether an important and significant
archaeological discovery has been made at the
site where the new building for the Delhi
High Court is proposed to be constructed; and

(b) if so, whether Government propose
to excavate the site further?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) Yes, Sir.

(b) It has been decided to cxcavate the
site further and finish the work by 15th July,
1971. The site is, however, at present under
the occupation of Army authorities and the
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Ministry of Dofente have beon approached to
get the site vacated, The excuvation work
will start as soon as the site is vacated by the
Atmy authotities,

Payment of interim Rellef to the Supervisory
staff in Public Undertakings

1903. SHRI- INDRAJIT GUFTA: Will
tive Minister of FINANCE be pleased to state :

(8) whdther any directive was issued to
the managements of public sector undertakings
regarding the payment to their Supervisory
staff (drawing salarics up to Rs. 1,250/- per
month) of the inmterim relicf sanctioned for the
Central Government employees;

(b) if so, the particulars of the said direc-
tive;

(¢) whether Government are aware that
no uniform pattern is being followed and in
many cases interim reiicf, is not being given
to the staff concerned from Ist April, 1970
but from a subsequent date or dates, there by
causing serious discontentment among the
staff; and

(d) whether any action is proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) and (b) : The recommen-
dations of the Third Pay Commission and
the Government’s decisions thereon regarding
the grant of interim relicf apply only to Central
Government employees. As such, the question
of issuing any direclive to management of
public enterprises on this matter does not
atise,

(c) As the pay and allowances of the non-
supervisory employees of Central Government
undertakings have their linkages with Wage
Board awards, Latour Tribunal awerds,
bipartite agreements/Tripartite agreements,
etc. and in the case of other employees, these
are determined by the managements of the
respective enterprises, there are bound {0 be
some inter-company differences in allowanoces,
including the additional allowances granted to
employees in some form or the other, by some
enterprises, after the gramt ofinterim relief to
Central Government employees,

{d) No Sir.
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Overtimes Allowanos to Swerpers Faraghes
and Chowkidars of the Centtal Goversmwmt

1904. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to state :

(a) the circumstances in which Sweepers
Farashes and Chowkidars in the employment
of the Central Government are being treated
differently in the matter of Overtime Allowance
than other Class IV staff drawing the same
scales of pay;

(b) whether such discrimination is in
conformity with the Ministry of Finance
Circulars of 31st December’, 1965 and 13th
February 1970 on the subject of Overtime
Allowance; and

() the reason for continuing the *‘emer-
gency” rates of overtime allowance even after
the proclamation of emergency has beem
withdrawn ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRiI K. R.
GANESH):(a) and (b) . AH regular Class IV
staff working in offices, including Sweepers,
Farashes and Chowkidars are at present treated
alike in the matter of payment of overtime
allowance,

(¢) As part of economy in administrative
expenditure, the revised rates of overtime
allowance are still in force. They will be
reviewed when the Report of the Pay Commi-
ssion is received.

Tenders received by Paradeep Trust Bowrd
for Construction of General Cargo Berth

1905, SHRI D. K. PANDA © Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the total number of tenders recsived
by the Paradecp Trust Board for comstruction
of the General Cargo berth;

{b) whether the Orissa Comstruction
Corporation is one of the tenderers; and

(c) whether Governmient have decided
to entrust the construction work to the Orissa
Construction Corporation ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR):(a) In
all four tenders were received by the Paradeep

Port Trust for the construction of the
General Cargo Berth,

(b) Yes.
(c) No.

Retired Officers in the Nationalised Banks

1906, SHRI B.K. MODAK : Will the
Minister of FINANCE be pleased to state :

(a) the total number of retired officers
in the nationalised Banks re-appointed after
their retirement;

(b) the reasons for their re-appointment;

(c) whether Government have received
any memorandum protesting against thisaction;
and

(d) if so, the action taken on the basis
of the memorandum?

THE MINISTER OF FINANCF (SHRI
YESHWANTRAO CHAVAN): (@) At
present there are sixty one retired bank

officers reappointed in the nationalised
banks,
(b)to(d) . Government have not received

any memorandum protesting against re-
appointments of officers though some natio-
nalished banks have received such represen-
tations. The programme of large scale bravch
expansion undertaken since nationalisation as
also the diversification of credit pattern have
created serious probiems of shortage of trained
and experienced manpower. With the increas-
ing activities of the banks, it is essential that
adegwate numbor of officers with specialired
knowiedge and expertise become availabele
to tham. The various training schemes and
rocruitment procedures in the banks are being-
further looked into but in the meanwhile, in
the interest of work, it has been necessary to
reappoint some retired bank officers. The
Boands of Directors of the banks are com-
patent $o deal with all matters relating to stafl,

These Boards are vigilant and extensions or

re-appointments are given only in selective

Cases,
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Construction of Ships at Cochin Shipyard

1907. SHRI S.M. KRISHNA:
SHRI P. GANGADER:
SHRI MUHAMMED SHERIFF .

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government huve taken any
decision to start construction of ships at the
Cochin Shipyard;

(b) if so, how many ships will be built
annually; and

{c) what will be the expenditure involved?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Yes,
Sir. The Government of India have sanctiop-
ed the Cochin Shipyard Project with a building
dock for ships of 66,000 DWT and a ship
repair dock to accommodate ships upto 85,000
DWT. The work on the constryction of the
Shipyard is in progress. It is expected that
the keel of the first ship to be built at the
Shipyard may be laid early in 1974,

(b) The production target is two ships of
66,000 DWT cach per annum,

(¢) The cstimated cost of the Cochin
Shipyard Project is Rs. 45.42 crores, A plan
for ship-building (as distinct from the cons-
truction of the Shipyard) and training of
personnel therefor are programmed to be worked
out later this year,

Demands of Higher Secondnry and Primery
School Teachers in Delht

1908. SHRI S.M. BANERJEE,
SHRI A.N. CHAWILA :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
State :

(@) whether the demands of the teachers

of Higher Secondary and Primary Schoots in
D:lhi have been considered;

(b) if so, the decision taken by Govern~
ment thereon; and

(¢) whether any financial aid has been
given to raise their salaries?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAVA):
(a) and (b). Th= pay scile of teachers in
Dzlhi were revised with effect from 27.5.70.
Further representations made in this regard
are under cousideration of Government.

(c) As the expenditure on pay and allo-
wances of teachsrs in Dclhi is met out of Cone
solidated Fund of India, the question of giving
any financial aid to Delhi Administration for
the purpose does not arise,

Amount granted to the Central Government
Employees as a Result of Successive Pay
Commission’s Awards

1909. SHRI SHYAMNANDAN MIl-
SHRA: Will the Minister of FINANCE be
pleased to state :

(a) the amounts granted to tne Central
Government employees as a result of the su-
ceessive Pay Commissions® award since 1965;
and

(b) thz number of various categories of
employces who have bezn benefited by thc o
awards?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH) (a) and (b).
Since 1965 only the Third Pay

Commission has been appcinted by the
Government to review the question of pay
structure and other conditions of the service
of all Central Gov:rnment employees. The
Third Pay Commission has submitted an in-
terim report on*'Interim Relief”, The Interim
Relief as recommended by the Third Pay
Commission at rates ranging from Rs. 15/
to Rs. 45/~ per m:nsem according to pay rangeg
has been sanctioned to the Central Govern-
ment employees drawing pay upto Rs. 1250/-
p.m. with effect from lst March 1970, This
benefit has been granted to  all regular Central
Government employees and  workcharged
establishment entitled to dearness aliowance
numbering in all to about 27 lakhs.
Introduction of LIC’s New “Centenary”
Policy

1910. SHRI SHYAMNANDAN MI-
SHRA : Will the Minister of FINANCE
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be pleased to state :

(a) whether the Life Insurance Corpo-
rotion has introduced a new policy callcd the
**Centenary” policy; and

(by if the main features of this
policy?

80,

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
L.J.C. has introduced with effect from 1.5.71
a new policy known as **‘Centenary Policy™ to
suit the needs of people with fluctuating
incomes. It is primarily meant for people
from ruralareas though it will also be issued
to people from urban arcas.

(b) The distinguishing feature of this policy
is that if a defuait occurs 1in  the payment of
premiums, not more than onrce 1n every block
of threce years subsequent t¢ the it tvo
vears, the policy does not lapse but is kept in
force if the policyholder contirues payniert of
othcer premiums  under the policy, Reduction
in the Sum Assured are effected dependimg on
the number of defaults,

Expenditure incurred on Advertiscmonts by

Public Undertakings
1911.  SHRI SHYAMNANDAN
MISHRA :  Will the Minister of FINANCE

be pleascd to state

(1) the amount spent by the Public Sector
Undertakings on advertisements during the
years 1968, 1969, 1970 separately; and

(b) the expenditure incurred onthis,
account during the period from November
1970 to April, 1971,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R,
GANESH) : (a) and (b). According to
information available, the Central Government
industrial and commercial undertakings spent
nearly Rs. 557 lakhs on advertisements during
1968-69 . As this is a matter, which comes
within the sphere of day-to-day administration
of the enterprises, Government do not keep
any record of expenditure incurred on this
account, ,
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Investment made by Industrial Development
Bank Of India and Industrial Finance
Corporation of India

1912. SHRI N.K. SANGHI: Will the
Miniser of FINANCE bz pleased to
state :

{a) the quantum of investment so far
made by the Industrial Development Bank of
India and Industrial Finance Corpotration of
India in Rajasthan and how 1t compares with
all-India investment;

(b) the numbh:r of units 1o whom loans
have been granted by the Industrial Finance
Corporation of India and how many of them
are 1n the production stage now; and

(¢} whether the amount sanc'ioned by
the Industrial  Development Bank of India
for re-finance to the Rajasthan State Finance
Corporation on its loans to smali scale indus-
tries during the year 1968-69 is only about 60
per cent of that of the previous year and if so
the reasons thereof”

THE MINISTER OF FINANCE (SHRI
YLSHWANTRAO CHAVAN):  (a) the

required information is given in the attached
Statement.

- ———te e = e o - - —

Industrial Finance Corparation of India
(Rupee loans, foreign currency loans, under-
writing & Deferred payment guarantees)

SANCTIONED (EFFECTIVE)
DISBURSEMENTS

Industrial Development Bank of India.

A, Direct and indirect Assistance.

(Loans, underwriting of and direct subs-
cription to shares and debentures, refinance
gf" gndustnal loans and rediscounting of

ills).

SANCTIONED (EFFECTIVE)
CASH DISBURSEMENT

B. Guarantee for Loans
SANCTION  (EFFECTIVE)
EXECUTED
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(b) Out of the 13 units assisted by the
Industrial Finance Corporaticn of Incia in
Rajasthan, 12 units are in produciicr. The
financial assistance to the remairing cne unit
was sanctisned recently in February, 1971,

(c) The refinance assistance sanctioned by
the Industrial Development Bank of India to
the Rajasthan State Financial Cerporatien in
respect of its loans to samll scale industries
(including small road trensport operatcrs)
during the fiscal year 1968-69 amounted to Rs.
16.60 lakhs, In 1967-68, however, the above
Corporaticn had not aveiled of any refinance
assistance from the Industrial Development
Bank of India.

Statement

Financial Assistance sanctioned and Dis-
bursed by the Industrial Finance Corporation
of India and Industrial Development Bank
of India to Industrial Concerns all over the
Country since their Inceplition in July, 1948
and July 1964 Respectively upto the end of
March, 1971 and also to Industrial concrens
located in Rajasthan,

(Rs. in lacs)
Al} Industrial  Industrial % of
concerns, concerns in (1? to
Rajasthan. 1)
m 2 &)
36274.68 1603.49 4.4
31278.54 1439.67 4.6
39360.50 893.10 2.27
30972.40 712,00 2.30
2986.90 278.10 9.31
1960.10 278.10 14.19

oy .
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NQTE : The assistance sanctioned by a
fingncial institution depends on
the number of eligible applicatians
pressnted to it in a State. On
their part, in order to promote
flow of viable proposals and to
indentify the industrial potential
in the backward regions. The
IDBI in collaboration with the
ReserveBank of India,Agricultural
Refinance Corporation, the In-
dustrial Finance Corporation of
India and the Industrial Credit
and Investmernt Corpcration of
India has already conducted a
survey of Rajasthan, to assess
the infra-structure facitities, supply
of raw materjals and market pros-
pects for developmnct of indus-
tries which could be advantage-
ously located in this State. The
Survey Report is being finalised
and the necessary follow up action
will be undertaken when the re-
port is ready,

Complaints Regarding Non-Payment of Taxes
by Businessmen possessing Assets of
Rs. S Crores and abovc

1913. SHRI SAT PAL. KAPUR : Will
the Minister of FINANCE be pleased to
state :

(a) the number of businessmen whose
assets exceed rupees five crores and against
ywhom complaints tegarding non-payment of
income tax,wealth tax and gift, tax have becn
received durirg the last three years; and

(b) the action taken on each such com-
plaint?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
QANESH) ¢ (a) and (b) The informaticn
is not readily available and is being coflected,
34 will be laid on the Table'of the House as
soon as it is collected.

Over-charging by Drivers of three wheeler
scooters in Delhi

1914. SHRI G.Y. KRISHNAN: Will
the Minister of SHIPPING AND TRANS.
PORT be pleased to state :
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(a) whether a number of visitors coming
to Delhi from outside have been cheated by
the three wheeler scooter drivers by being
over-charged;

(b) whether complaints have also been
received about rude behaviour of these drivers
towards visitors; and

(c) if so, the remedial steps to be taken
in the matter?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR): (a) and
{b). The Delhi Administraticn have stated
that complaints have been received against
drivers of three-wheller scooters for over
charing and rude-behaviours. As the com-
plainants do not always indicatc whether they
are residents of Delhi or visitcrs from other
places, it is not possible to state the percentage
ol complaints made by visitors.

(c) The Delhi Administraticn have stated
that they have taken the following steps :—

(i) A Spccial Cell has been created in the
Directorate of Transport, Delhi, to attend to
complaints of mis-behaviour, refusal and over-
charging against taxifauto-rickshaw drivers,
This office works round the clock and com-
plaints can also be registered on telephone
(No. 224379) to be followed by written state-
ments, On receipt of such complairts, the
Enforcement Staff of the Departrrent serves
notices on the erring drivers/owners under the
relevant provisions of the Motor Vechicles
Act, 1939, and the Rules framed thercunder.
The Enforcement Staff is also deployed for
dealing with public complaints agninst auto-
rickshaw/taxi drivers on the spot for over-
charging, misbehaviour and refusal to carry
passengers.

(i) Permancnt complaint booths have
been sct up at the old Delhi and New
Delhi Railway Stations, Inter-State Bus ter
minus and Palam Airport, which function
round the clock. Resides, complaint bcoths
have also been set up at the Regal, Daryaganj,
Chandni Chowk and Gurudwara Road, which
function in the evenings, Whenever a vepcrt
is made against any driver, the complaint is
tecorded at the complaint hooth,

(iii) Special police staff is deputed daily
in a mobile van from 9.00 P,M, till the close of
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(xii) Speed limits have been fixed on many
roads and indicated on boards.

(xiii) Two moblic courts function round
the month for on-the-spot prosecutions and
trial.

Besides the above measures, the limits of
fine, which may be imposed for driving at
excessive speed, under Section 115 of the
Motor Vchicles Act, have been enhanced,
The Government of India have also appointed
a Study Group on Road Safcty (a) to enquire
into the incidence of road accidents, both in
urban areas and on highways in India, and
ascertain the causes of such acciderts (b) to
recommcnd a suitable organisational set up
for collection and analysis of data/statistics
relating to such road accidents, the measures
necessary for cducation of road users in road
safety etc.

Scrutiny of School Text Books By National
Council of Educational Research And

‘Training.

1923, SHRI TEJA SINGH SWATAN-
TRA : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(a) whether the crash programme of
National Council of Educational Rescaich
and Training to scrutinise school text books
prescribed in all the States and to delote passages
detrimental to national integration has not
made much hecadway;

(b) if so, the rcasons therefer; and

(c) the steps taken lo expeditc the pro-
gramme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE : (SHRI D. P. YADAY) :
(a) to (c}). The crash programme visualised
scrutiny of school textbooks through the
following three agencies:—

(i) National Institute of Education of
the National Council of Educational Research
and Training;

(ii) Regional Colleges of Education of
the National Council of Educational Research
and Training;
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(iiiy State Governments and Union
Territories,

The National Institute of Education and
Regional Colleges of Education have complet-
ed the work according to schedule.

A majority of Statc Governments and
Union Territories have also completed the work
and, as for the rest, the delay is mainly because
of some administiative problems in setting up
a suitable machinery for scrutiny. The Natio-
nal Council of Educational Research and
Training is in constant touch with the State
Governments, and making every cffort to
complete the work as early as possible.

Scheme to Co-ordinate Activities of Tourism
and Archaeological Departments.

1924, SHR!I P, VENKATASUBBIAH:
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state:

(a) whether Government are aware that
there is a lack of coordination between Tourism
and Acchacological Departments with the
result that all the places of tourist attraction
are not properly bigh-lighted; and

(b) whether there is any comprehensive
scheme to co-ordinate the activities of these
two Departments so as to provide more litera-
turc on places of tourist attraction and also
for the proper upkeep of centres of archaeolo-
gical importance?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). A comprehensive scheme has
been cvolved which envisages coordinating
committees at both the Central and local levels,

and the creation of admirdstrative machinery
to take follow up action,

Iovitation to Rhodesla to Participate in 1972
Olympic

1925. SHRI A.K. SAHA: Will the
Minister of TDUCATION AND SOCIAL
WELFARE be pleasced (o state

() whether Government are aware that
Rhodesia has received an official invitation to
take part in the 1972 Olympic Games tq be
held in Munith, Germany; and
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(b) if so, the reaction of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHR1 K.S. RAMASWAMY) :
{a) and (b). Yes, Sir. Government of India
has since co-sponsored a resolution for
adoption by the United Nations Com-
mittee on Colonialism dcploting the Inter-
national Olympic Commi‘tee’s contiuued
recognition of the so-call:d **National Oly-
mpic Committee of Rhodesia™ and the invi-
tation extended to Rhodesia to par.cipate
in the forthcoming Olympic Games at Mucich
and urging the International Olympic Commi-
ttee to take urgent steps to suspend the so-
called **National Olympic Committee of
Rhodesia” from its membership and annual
forthwith the invitation to Rhodesia for the
Olympic Games at Munich., The resolution
was adopted. The Indian Olympic Associa-
tion is also being informed accordingly.

Injustic dome to Former Deputy Librarian,
National Library, Calcutta.

1926. SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleasced to state :

(a) whother a memorendum dated 1
July, 1970 signed by Nutional Professors.,
Vice-Chanczllors, eminent cducationists, well
kmown historians and other intellectuals was
submitted to the former  Education Minister
drawing the attention of Government (o the
injustice done to the former Depuly Librarian,
Natfonal Library Caicutla;

(b) if so, the teat of the memorandum and
the names of signatories; and

(c) the steps taken by Government
remedy the injustice cauvscd to him?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (PROF. D.P. YADAV) :
(a) No, Sir.

(b) and (c) . Question does not arise,

to

Loans given by Public Sector Financial
Institutions to Presons/Inutitutions
1927. SHRI JAGADISH BHATTA-

CHARYYA : Willthe Minister of FINANCE
be pleased to state :
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(a) the total amount of loan given by the
Public Scctor Financial Institutions in the
finoncial years 1969-70 and 1970-71; and

(b) the names of persons or institutions
which have received loans to the extent of
rupees fifty lakhs or more during the above
period ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). The required information in respect of
the two All India Public Sectar financial in-
stitutions namely the Industrial Development
Bank of India and Industrial Finance cor-
poration of Indiu is given in Statements 1 & 11
laid on the Table of the Youse. [Placed
in Library, See No. LT-387/71]

‘Book Banks' in Secondary Schools and
Higher Educarional Institutions

1928. SHRLI IYOTIRMOY BOSU Will
the Minister of EDUCATION AND SOCIAL
WLLFARL be pleased to statc :

{a) whcther the Educaticn Commission
1964-66 recommended that -

(i) a programmc of ‘Book Banks' should
be developed 1in Secondary Schools and n
Institutions of higher cducation and

(ii) grant for the purchase of books should
Le made to more talented of the students;

(b) if so, the steps taken by Government
to implement the said recommendations; and

(¢) the results of the steps so far taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P. YADAV) ; (a)
Yes, Sir.

(b) and (c) . As School Education is a
State subject and the Education Commission
has recommended that the State Education
Departments should have a fund at their
disposal to assist book-banks in secondary
schools, the recommendation of the Commi-
ssion has been forwarded to State Govern-
ments for their consideration and necessary
action.

As for institutions of higher education,
the University Grants Commission has recentiA
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approved the folowing programmes covering
students amenities and welfare,

(1) Grants to colleges for establishing
or developing book-banks.. ..
Rs. 52.00 lakhs

(2) Establishment of Text Bool
Centres in residential areas Rs, 150,

Reosurces made  available to Joint  Stock
Companies by Institutiona! Financiel Agents

1929. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be pleased
to state :

(a) thc total amount of resources
available in Joint Stock Companies by each
Institutional financtal agency in India and
abroad (including Wotld Bank and other
internalional financial institutions scpa-
rately) year-wise during the last three
yedrs,

(b) the share of 75 large and 20
larger business heuses in the total reso-
urces made available by each of the
institutions during the same periods; and

(¢) the shaie of the Houses of Tata,
Birla, Sahu Jain, Bangur, Goenka, Mafat-
lal and Martin Burn in the tctal resources
made available by each of the institutions
during the same pericds ?

THE MINISTER OF FINANCE
(SHRI YFSHWANTRAO CHAVAN) :
{a) to (c). The information is being
collected and will belaid down on the
Table of the House. :

Investment in Industrial and Non-
Industrial Project.

LICs

1930. SHRI JYOTIRMOY BOSU:
SHRI DINEN BHATTA-
CHARYA:

Wiltthe Minister of FINANCE
be pleased tostate the Life Insurance
Corporation’s investments, Statewise, in
industrial as well as non-industrial Projocts
separately, year-wise from 1968.-69 to
19707t 7
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): A
statement giving the required information
is laid on the Table of the House [Placed
in Library. See NO.LT.—388/71 ]

Loans snd Aids Received from Foreign Countries

SHR1 JYOTIRMOY BOSU:
SHRI M. M.JOSEPH:

Will the Minister of FINANCE be
pleased to state:

1931.

(a) the total amount of loans and
aids received by India from foreign coun-
tries (country-wise) upto 30th April, 1971;
and

(b) the amount paid towards interest,
debt servicing charges and capital repay-
ment to each country for these loans
during the current year and the amount
to be paid during the succeeding three
years ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
Two Statemznts (No, 1ond 1) containing
the details required are laid on the Table
of the House.

[ Placed in Library. Sec No. LT--389/71 ]

Assitance to Nigeria for Building
Shipping Industry

1932. SHRI B K, DASCHOWDHURY:
SHRI N. S. BISHT:
. SHRI M. M. JOSEPH:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

Government  of Nigeria
for its shipping

(a) whether
have sought India's help
industry; and

(b) if so, how Government of India
propose to assist the Nigerian Government
in this matter and on what tetrms and
conditions ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING &
TRANSPORT (SHRI RAJ BAHADUR):
(2) Minister of Transport in the Govern-
ment of Nigerla had indicated ‘their reed
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for seeondhand dry cargo vessels and
tankers from India and for training masters
and marine enginecrs for Nigeria during
his recent visit to this country.

(b) It was convnyed that India's Mer-
chaet Fleetis also in the process of being
built up and as such, such vessels may not
be within our capacity to offer but that the
scope for providing training to marine engi-
neers from Nigeria and for reserning a few
seats in thc new training-ship which will
replace Duffcrin shortly would be explored.

Housing Socities Benefited under *“Own
your Housing Scheme’

1933, SHRI B. K. DASCHOW-
DHURY : Will the Minister of FIN-
ANCE be pleased to state :

(@) the number and names of
Howsing  Socities benefited so far under
““Own Your Housing Scheme”; and

(b) the eatentto which Life Insurarce
corporation has heiped in solving the
housing problem ofthe bencficiaries?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Life Insurance  Corporation grants
loans under its ‘*Own Your Home"
Scheme only to individual policyholders,
including members  of Co-operative Housing
Socities, and not to Housing Socicties.

(d) The*‘Own Your Home Scheme™
was introduced on 1.1.64 and the number
of houses built till 30.9.76 with the help
of loans under the Scheme is 5665, The
LIC's contribation to housingis not con-
fined to loans granted under this scheme.
It has bzen giving substantial loans to State
Governments and Apex Co-operative Housing
Finance Societies as well as loans under its
various mortgage scham-s, sach as Property
Morigag: S:h:mz, S:aff Hsusing  Schemes,
Public Limited Companies Scheme and
Scheme for loans to cooperatives of em-
ployees of public limited companies.
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(v) wfw v qfr o< fow forfr &
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Umplementation of Policy of the Naulonalised
Banks

1935. SHRI INDRANT GUPTA :
Will the Minister of FINANCE be pleased
to state.

(a) whether he had publicly admitted
that the policy of the Nationalised Banks
as envisaged by Government, is meeting with
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the last cinema shows, to check against the
offending drivers, especially at Cinema Houses
Railway Stations, Palam Airport etc.

(iv) In order to obviate the chances of
refusal, over-harging and misbehaviour at
the two Railway Stations and Inter-State Bus
Terminus, taxis and scooters are made to stand
in a queue and arc required to carry passesngers
in their turn, whatever may be their desti-
nation. The Traffic Police on duty there ensure
that no tnconvenience 1s caused to the intend-
ing passengers.

(v) In ordetr to detect the defaulting
drivers special raids are also organjsed by the
Traffic police intermittently in plain clothes
and the drivers are prosccuted for refusal,
misbehaviour and over-charging.

(vi) Complaint books have been supplied
to all Police Stations for the facility of the
complainants to lodge a complaint at the
nearest Police Station.

(vii) At the monthly public meetings at
the Police Stations, the members are informed
about the availability of complaint books at
the Police Stations.

(viti) All the Officers and Hcad Cons-
tables of the Delhi Traffic Police carry
challan books while proceeding on duty.
If any camplaint is made to them action
against the offending drivers is taken
on the spot.

(ix) Besides prosecutions in courts of law,
a number of complaints of a serious nature are
alsa referred to the Licensing Authority, Dethi
for taking disciplinary action against the
defaulting drivers by disqualifying them. for
a specified period, for holding or obtaining
a driving licence, under Section 15(1) (c) of
the Motor Vehicles Act.

Income Tax arrears ontstanding against
Industrinl Houses/Companies

1915, SHRI MUKHTAIR SINGH
MALIK : Will the Minister of FINANCE
be pleased to state :

(a) the names of such industrial houses
or companies against whom Income tax
amounting to more than rupees one lakhs
has been out-standing;
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{b) the years from which these amounts
have been outstanding ; and

(¢c) thesteps taken or proposed to be taken
to realise these arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). The information
regarding the names of industrial houses or
companies against whom income-tax amount-
ing to more than Rs. 1 lakh has been outstand-
ing is not readily available and its collection
requiring scrutiny of very large number of
assessment records will involve considerable
time and labour,

However, if the Honourable Member desires
to have information regarding any specific
assessee (s), the same could be furnished,

(c) Such steps as are available under the
law for realising the arrears in question are
being taken/proposed to be taken depending
upon the facts and circumstances of each case,

Development of Ports in Kerala

1916. SHRI A.K.GOPALAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether- the Kerala Government had
discusscd with the Central Government about
the implementation of the recommendations
made by Indo Poll Company on the develop-
ment of Ports in Kerala; and

(b) if so, the-action taken by Govern-
ment on the basis of the discussion?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). The Kerala Government had
engaged M/s. Indo Poll Company Limited,
Bombay for a feasibility study of the cargo
and fishing harboursin thé State, The Company
has submitted i¢s report. Out- of thf_
ports included in the report, Beypore was se-
lected by the State Govt. for development
as a cargo-cum-fishing Harbour under the
Centrally Sponsoréd Scheme ustder the Fourth
Five Year Plan and a detajled Projegt Report
was prepared by the State Government and
seiit to the Central Government, This hhs
been-scrutinised and detailed comments suggest-
ing the lines on which, Beypore should be

developed taking into sccount the traffic
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potential, shipping trends and technical Working of Unit Trust of Indis
considerations have been sent to the State
Government for their consideration. A 1,92,0‘ SHRI S.R. DAMANI: Will the
reply from the state Government is Minister of FINANCE be pleased to state :
awaited.

New Football Stadium at Calcutta

1918, SHRI P. R. DAS MUNSI : Will
the Minister of EDUCATION AND SOCIAL
welfare be pleased to state :

(a) whether Central Govt. propose to
construct a Football Stadium other than a
composite station in the Eden Gardens at Cal-
cutta in cooperation with the State Govern-
ments; and

(b) ifso, whatis the scheme in this regard?

THE DFPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K.S. RAMASWAMY ):
(a) and (b). No such proposal is under consi-
deration of the Government of India.
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(a) the latest available working results of
the Unit Trust of India:

(b) the policy followed by the Unit Trust
of Indiu for investments;

(c) the total investments made so far and
the return on them; and

(d) whether Government propose to
diversify tts activities and 1f so in what manner?

THE MINISTER OF FINANCL (SHRI
YESHWANTRAO CHAVAN): (a) The
working result of the Unit Trust of India
for the years ended 30th June, 1970, which 1s
the latest year for which the publisted annuat
report and accounts of the Trust are availablc,
arc as follows :

Sales of Units. Rs.
Repurchases of Units,  Rs.

Netincome for the year. Rs.
Dividend Distrihuted :

22,83 Crores
2.04 Creres
5.84 Creres

on initial capital. Rs. 0.20 Crore

on Unit capital. Rs,  5.58 Crores
Rate of Dividend :

on initial capital. 49,

on Unit capital. 7.2%

(b) Investments of the Trust are govern-
ed by Regulaticn 36 of Unit Trust of India
General Regulations, 1964, Regulation 36())
provides that the investment by the Trust from
the funds of the Unit Scheme of 1964 in
securities of any one ccmpany shall not exceed
five per cent of the tetal amount cf the said
funds or fifteen per cent of the securities issued
and outstanding of such company whichever
is lower, provided that the aggregatc of the
investments in the capital initially issued by
new industrial undertakings shall not at any
time exceed five per cent of the total amount of
the said funds. These limits however do not
apply to investments in debentures of
companies which fulfil certain criteria laid
in Regulation 36(1A) for this purpose.

Within the above statutory framework the
Trust makes the investments to obtain maximum
return on investments consistent with the
security of the capital,
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(c) The details of investments* made by
the Trust upto 3lst, March, 1971 and the
returns thereon are as under :

Cost
(Rs. in Crores) Yield 9%

Type

—————— bt

1, Ordinary Shares. 33.94 7.52
2, Preference Shares, 12.79 8.32
3. Decbentures. 38.49 7.56

4. Govt, Securities and
Corporation Bonds. 0.50 4.96
Tgs72 164

o oo S

% Excludes 1nvestments in shares of Natio-
nalised Bank<, advince deposits against
underwiiting  commitments and cash
balances.

() The endeavour of the Trust is to in-
troduce new schemes and plans to suit the vary-
ing investor preference and tap the savirgs of
the community. In pursuance of these efforts,
the Unit Trust of India has under active con-
sideration a savings-cum-insurance plan in
co-operation with the L.LC. This plan is
expected to be finalised soon.

Loan Applications received by LF.C. for new
Projects.

1921, SHR] S.R. DAMANI: Will the
Minister of FINANCE be pleascd to state :

(a) the number of loan applications-
received by the Industrial Finance Corporation
during 1970-71 and how many of them were
for new projects;

(b) how many have becn sanctioned and
for what industrics;

(¢) how do they compare with figures of
the past two years; and

(d) the repayment position of the past
loans?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CNAVAN): () The,
accounting year of the Industrial Finance
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Corporation of India is from July-June. Dur-
ing the period 1.7.70 to 31st May, 1971 in the
accounting year 1970-71, the Corporation had
received 126 applications for Rs. 10981.22
lakhs. Out of the above 126 applications,
59 applications for financial assistance to the

extent of Rs. 7990.54 lakhs related to 33 new
projects,

(b) The required information is given in
the attached Statement.

(c) The number of applications (126)
received during period 1.7.70 to 31st May,
1971 was more as compared to 92 applications
received in 1968-69 and 90 applications in
1969-70 and the sanctions were also higher
than the previous two years, The amount
sanctioned during the period 1.7.70 to 31st
May, 1971 was Rs. 3207.30 lacs for 87 appli-
cations as compared to Rs. 3065.85 lacs for 89
applications in 1968-69 and Rs. 193747 lacs
for 63 applications in 1969-70.

(d) The repayment position (as on the
3tst March, 1971) of loans advanced in the
carlier period was as under:—

Rs. in lacs.

No.of Amount
concerns

1. Disbursements (by way of
rupee and foreign currency

loans) 388 2332.69

2. Repayments 83* 8662.53

3. Amount outstanding 305 1524792

4, Defaults in respect of

of principal 66  448.13

Percentage of defaults to amount outstand-
ing : 2.94%

* These have repaid the loans in full.

The Industrial Finance Corporation of India
has been taking necessary steps for the reali-
sation of the defsulted amount due from the
bortowers concerned,
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Statement

The financial assistarce (by way of loans

try-wise from 1.7.70 to 31.5.1971.

(Rs. in lakhs)

Si. Industry No.of Assi-
No. appli- stance
cations sanc-
tioned
1. 2. T 4
1. Sugar 8 829.00
2. Textiles 13 273.06
3. Iron & Stegl 8 478.75
4, Non-ferrous Metals 1 170.00
5. Motor Vehicles 3 153.84
6. Electrical Machinery 9 298.79
7. Basic Indi. Chemicals 3 19.78
8. Metal products 8 144.51
9. Artificial Fibers 14 $§32.35
10. Machincry 5 95,15
11. Fertilisers I 5.60
12. Cement 1 50.00
13, Paper - % 3.00
14, Electricity, Gas & Steam * 8.99
15. Coal 2 32.00
16. Food Manufactures-Can-
ning & Preserving of vege-
tables and fruits 3 15.90
17. Vegetable & Animal Oil
& Fats 3 32.00
18. Bicycles 2 4.58
19. Hotels 1 15.00
20, Wood & Cork 1 10.00
21. Miscellaneous Chemicals 1 35.00
Total: 87 3207.30

Amount sanctioned by way of conversion
of part of the foreign currency sub-loan
sanctioned earlier.

Road Accidents in Delhi.

1922. SHRI TEJA SINGH SWATA-

NTRA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether road accidents in Delhi are
on the increase

(b) ifso,thereasons therefor; and

(c) the steps taken to minimise these
accidents?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) No.

{(b) Does not arise.

(c) The Delhi Administration have taken
the following measures to reduce road acci -
dents:—

(i) Road safety education, 1including
lectures on road safety and obscrvance of
traffic rules, is imparted in cducational in-
stitutions.

(ir) Hand bills and comics on road safety
are distributed among the public and children

(iii) Cinema slides on traffic safety and
television shows on road safety are also arrang-

ed.

(iv) Roads are being widened and foot
paths improved, wherever possiblc.

(v) Light signals and blinking lights have
been installed on various road junctions.

(vi) One way traffic has been introduced
in the congested parts of the city. Heavy
vehicles are not allowed to pass through such
areas.

(vii) A Traflic Training Park for children
is functioning at full swing on the Irwin Road.

(viii) Transport vchicles are subjected to
rigid inspection, before certificates of fiteness

in respect of them are issued,

(ix) Speed ‘traps’ of vehicles by mobile
patrols are frequently arranged and action is
taken under the law against drivers who are
found to be driving rashiy and negligently
or at excessive speeds.

(x) Vehicles are subjected to surprise
checks by mobile police patrols and Flying
Squads.

(xi) Plying of heavy vehicles has been
restricted to the hours during the day in certain
d1ces,
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difficulties in implementation because the
Directors and top executives of the said
banks continueto be the same persons who
held these posts prior to nationalisation;

(b) if so, what standsin the way of
changing the personnel concerned; and

(c) the action, if any, taken by Govern-
ment in the matter?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN)' (a) to
(¢c) . Finance Minuster while addressing a
meeting of the Presidents of the District
Congress Committees on 7th May, 1971
mentioned several important steps which had
heen initiatea to achieve the basic objectives
underlying nationalisation. 1n view of the
reorientatton of the policies of the banks
with a view to meet the credit requirements
of the neglected sectors, he stressed that
unless therc was a keen and acute awareness
of the shortcomings of the banks, it would
be difficult 10 make positiveimprovements in
a given time. It was in this context that he
referred to the neced for a greater attunement
of the bank staff at al! levels with the
changed perspective in which the banks have
to function. He had also clarified that
changing the personnel at various levels of
the banks is neither feasible nor, in the ulti-
mate analysis, an answer to all the deficien-
cies of the banks,

The first Boards of Directors of the
banks have heen constituted after nationali-
sation, Thereis, therefore, no question of
the new Boards of Directors not being in
tune with the changed petspective in which
the banks have to function.

Appointment of Muanaging Director of
Shanker Sugar Mills Ltd., Calcutta

1936, SHRI INDRAIJIT GUPTA : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether, by a resolution adopted
at the extraordinary meeting held on j4th
January, 1971 of shareholders of M/s Shankar
Sugar Mills, Ltd., Calcutta, one Shri B.X.
Kanoria was appointed as Managing
Director in place of Shri K.K. Kanoria who
had resignad;
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(b) whether the approval of the Com-
pany Law Board has been given for the said
appointment and, if so, on what terms;

(c) the salary, perquisites and other
emoluments approved as remuneration for
the Managing Director; and

(d) whether the Company Law Board
has taken note of objections from the share-
holders on grounds of absence or inadequacy
of profits?

THE MINISTER OF COMPANY
AFFAIRS (SHR1 RAGHUNATHA REDDY):
(a) No copy of such a resolution passed
by the shareholdets was filed with the Com-
pany Law Board.

(b) to (d). The Company Law Board
after taking into consideration all the facts
and circumstances of the case had come to
the provisional conclusion that the proposal
of the company should be rejécted. The
company was informed of the provi-
sional decision of the Company Law
Board on 15th April, 1971 so as
to enable the “company to make any
representation against the proposed decision
of the Company Law Board. The com-
pany in its Jetter dated 26th April. 1971,
has stated that it wants to make a represen-
tation in writing as well as in person,
against the proposed decision of the Company
Law Board. No written representation has
sv far been received.

Sale of Shares of Golden Tobacco Company

1937. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether the Directors. of Messers
Golden Tobacco Co. have been selling their
shares to “the public at a premium i.e., at
the rate of Rs, 1255/- for 100 shares; -

(b) if so, whether Covernment have
inquired into the causes for disposal of
shares in this manner; and

{c) . whather the financial position of the
company is not so_und?

‘THE MINISTER - OF .COMPANY
mlalms (SHRI RAGHUNATHA REDDY):
() M/s. '
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Golden Tobacco Co. Lid., has not approached
the Controller of Capital Issues for public
issue and has not yet got itself enlisted on
any Stock Exchange, Information sought
for is not available.
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(b) Does not arise,

(c) The finencial position of the com-
pany as is "obtained from its published
Annual Accounts for the last 3 yearsis as
under:-

1. Net Worth

2. Total Assets
Turnover

4. Profit before Tax

5. Current Ratios

(i.e, ratio of current Assets
to Current Liabilities )

(in lakhs of Rs.)

30-6-68 30-6-69 30-6-70
3,89 4,67 4,84
12,04 14,79 15,99
32,17 37,97 12,68
2,50 3,08 1.14
2,2 2.2 2.2
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Widening of National: Highway No. 1

1941, RAJIMATA GAYATRI DEVI :
Will the Minister of SHIPPING AND TRA-
NSPORT be pleased to state,

() whether with a view 1o put a stop to
accidents, Government have decided to
widen the National Highway No. 14 (Jaipur-
Bikaner Highway) to twenty two feet; and

(b) il so, how Government plan to imp-
lement this decision?

THE MINISTER OF PARLTAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a)and
(b). Considering the requirement of the prsent
and cxpected near future traffic, provision
has been made in the Fourth plan to under
take widening to two lanes (23 ft.) of 117
mules vut of the total length of about 200 miles
of the Jaipur-Bikanet Section of the National
Iighway No .11, Out of the remaining-83 miles
about 20 miles near Bikaner are already two-
lane. The left over reach of 63 miles will be
between Goshainsar and Ratangarh, which
has recently been completed with a singal-
lane carriage way and opend to traffic, This
widening of 117 miles is likely to cost
Rs. 150 lakhs,

Construction of New Aerodrémes in Rujasthan

1942, RAIJMATA GAYATRI DEVI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) Whether Goverament are congidering
to construct some new aerodromes in Rajas-
than and to develop tlie old ones; and

(b) if so, the main features of the plan
in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) and (b). No new aerodromes are
Propoded 10 be constructsd fn Rujasthan
during the Fourth Plan period. Proposals
for improving the acrodromes at Jaipur and
Udaipur are under consideration, These
relate 10 extention of passanger lounges at
both places and biack-topping of over-rune
at the Jaipwr ruoway. Jodbpur is wlso go-
mg to be linked. by air shourdly.
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Esrmarking of Credit from Nationalised
Banks for Agrarian Sector

1943, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FINANCE
Be pleased to state :

(a) whether Government propose to ear-
mark at lesst SO per cent of the credit from
the nationalised banaks for the serarian
sector; and

(b) if so, when this proposat is likely to
be implemented?

THE MINISTER OF FINANCE (SHRJ
YESHWANTRAD CHAVAN) - (a) No, sir;
as the necds of various sectors of economy
vary from place to place, 1t is neither
desirable nor feasible lto earmark a fixed
percentage-ofedit to any onesoctor. Priority
13, how ever» being given to the sectors
which had been hitherto neglected for the
purpose of bank credit.

(b) Dose not arise.
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Prosecution of Film Astors and Actresses
for Infringement of Jncome-Tax Laws.

1949, SHRI PRABPODH CHANDRA :
Will the Minister of FINANCE be pleased
to state :

(a) the names of the film actors and
actresses who were prosecuted for infringe-
ment of income-tax laws during the years
1968-69, 196970 and 1970-71;

(b) the actual amount due from them
and the amounts realised; and

(c) the amount of income-tax written
off in their case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH): (a) The names of the film actors
and actropses who were Prosecuted during
the years 1968-69, 1969-70 and 1970-71 for
infringement of income-~tax laws are given
below:—

Year Name of film
actar/actresses
196869 Miss Asha Parekh
Shri Dilip Kumar
1969-—70 Shri Dilip Kumar
197071 Miss Faryal Karim

(b) The requisite information is given
in the Statement herewith laid on the Table
of the House,

(c) No amount income-tax was written
off in any of these cases.

Statement
" Name o‘r:gé”“‘ o ék;n:o-ﬁ:;t_s” T Amounts realised
ue as on -
marcnt:ecsts.;s 31.3.1971 Financial
_— __Rs. A year Rs.

1 2 L 3_ 4 - 5

1. Miss Asha Parekh 57,466 196869 40,118
196970 3,81,798
197071 , 1,94,507
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1 2 3 4 5

2. Shri Dilip Kumar 25,20,737 1968—69 2,10,450
1969710 2.75,200
1970—71 2,36,456

3. Miss Faryal Karim Nil 1968 —69 1,439
196970 925
197071 Nil

Promotions to the Cadre of Assistant Commi-
sslbthers of Income.Tax

1950, SHRI PRABODH CHANDRA :
Will the Minister of FINANCE be pleased
to state §

(a) the pay scale of
Commissioner of Income-tax;

the Assistant

(b) the minimum length of service
requiréd before an Icome-tax Officer be-
comes eligible for promotion as Assistantnt
Commissioner of Income-tax;

(¢) the number of Assistant Commissio-
ners of Income-tax in the Income-tax Depart-
ment and the number of vacaficies in this
cadre in Aprit 1971; and

(@) the number of year of service of
the Junior most Assistant Commissioner in
the category of direct recruits to the Classl
Income-tax service on the date he or she was
promoted as an Assistant Commussioner of
Income-tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (1) Rs, 1300-60-1600.

(b) As a working rule. Tncome-tax Offi-
cers (Claass 1), ordinarily with not less
then 8 years services in the grade, are being
considered for promotion to the grade of
Assistant Comimissioners of Income-tax.

(c) Onthe 1st April, 1971, the number
of Asyistant Comtrhissioner of Inoome-tax in
the Meome-tax T¥epartment wis 401 and the
suthbér of vacdncles in that gradé was
60,
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foren st e T AR T AAH AT P (2) whether  a citizen of Tndia who
74l fr dwilre s avhm® weaaehy g asctn o i towed o take his
SR e Ffy el kg & sy '
wferrfor T 9 B ‘H‘@Vﬁ‘ # frrdr e (by if so, to what extent; and
g AR fe ¥ T o e ¥ 93 97 () the criteria laid down for taking out
e sya frar ? these assets and the reasons therefore ?

) THE MINISTER OF FINANCE (SHR1

Farer e evmw e srve # st YESHWANTRAO CHAVAN) ¢ (a) to (©).
m f«mii ITA (m o o e ): Qnder the 'exte'nt regulationsf, Indian na-
i AR ) tionals emigrating from India are not, as a

3 l.!ff, 1971 AT g1 Freft & FT@ general rule, allowed any exchange facilities
¥ qmfrr o swfiat wezrasf swrdr ¥ for transfer of their assets out of India.

weAw A A@wTd T fo¥ Py gx
1403.05 =¥ &% go 1 7t swafr # ¥ty
fer Frdwmera & Frdore & wre gl B
o fr a2 1,890.85 wy A g

S.udents’  Participation In University

Management

1953. SHR1 DHARAMRAO AFZAL-
PURKAR : Will the Minster of EDU-
CATION AND SOCIAL WELFARE
be pleased to statc the progress made in
the implementation of the proposal regarding
the students’ participation in Uuniversity
management ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THR DEP-
ARTMENT OF CULTURE (SHRI D. P.
YADAYV) : The question of students’ parti-
cipation in  Umversity affairs is under
consideration of a committee set up by the
University Grants Commission on the Gover-
nance of Universities and Colleges. The
first part of the report which will inter-alia
deal with this subject. is likely to be
submitted to the University Grants Commi-
svion by June 15, 1971. Further ection wil)
bedecided upin after th: c:commendations
of the committee and the commidsion have
be:n received by the Government,

Criterla for taking Liguid Assets out of
India by Indian Emigrants |

1954. SHRI VIKRAM CHAND MAHA-
JAN t Will the Minister of FINANCE be

pleased to state :

Exchange facilities to a limited extent arc,
however, granted sclectively in genuine cases
of hardship where there are compelling
reasons for the intending cmigrant to leave
the country and settle abroad and where
complete denial of exchange facilities 1s likely
to cause undue hardship to the emigrant.
In additton. persons emigrating 10 countries
which require immigrants to bring with them
& certain minimum amount of funds are
released such minimum amount of foreign
exchange subject to the condition that the
said amount would be repatriated to India
within one year.

Selzure of Imported Whisky from the Executive
House keeper of Ashoka Hotel

1955. SHRI VIKRAM CHAND MAHA-
JAN : Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether duty free imported whisky
was recovered from  the Executive House
Keeper of Ashoka Hotel, New Delhi in the
month of May, 1971;

{b) whether any proceedings were initi-
ated against the person concerned; and

(¢) ifse, the result there of ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
{a)to (c). The Executive Huuse Kesper of
Ashoka Hotel is allotted a room in the hotel
for residential purpose. On the 7th April,
1971 when she was away on duty at Banglore,
her room was opened to axommodate some
overflow of guests, 1t is alleged that a large
number of liguor bottles were found in
her room, including Rve bottles which bore
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the gtamp *‘Duty free”. The Bxcise and
police Buthotities at Dellu have since taken
charge of all these hquor bottles and, a
cass having bean filed wath (he police:
investigations are in progrods.
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Asgldance to Agricultural Univesities fn India
by World Bank,
v

1959, SHRI MUHAMMED SHERIFF ;
will the Minister of FINANCE be Meased to
state : , .

(a) whether World Bank had agreed to
subport the Agricultural Universities in India
with some aid; and

*{by if g0, to what extent ?

“THE MNTSTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : () and (b).
Proposals for assistance from the Internatio-
nal Development Association, an affibate
of the World Bank, for Agricultuial Univer-
sities in Assam, Bihar, Gujarat and Maha-
rashtra are under consideration. The cxtent

of assistance from IDA hasnot yet been
decided.

Arrears of Income-Tax

1960. SHRI R. KADANAPALLI ;

Wilt the Minister of FINANCE be pleased to
state :

(a) the outstanding amount of Tncome-
tax arrears in the country during the ycars
1969-70 and 1970-71 (State-wise);

{b) the amount not likely to be recovered
and the reasons therefor; and

(c) thesteps taken by Government to
realise these arrears at the earliest 7 °

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) The requisite mformation
is maintained according to the charpes

of the Commissioner of Income-tax
and not statc-wise. The charge-wise infor-
mation as on 31.3.1970 is given in the state-
ment. The information as on 31.3.1971is
not available. It is being collected and will
bz1aid on the Table of the House as soon as
it is available.

(b) Itigno' possible to indicate what
amounts are not likely to be recovered unless
all the steps for reccvery open undet the law
are extrausted

{©) Such staps as‘are available inlaw and
depending upon the facts and circumstances
of each case are being taken to recover these
Arrears,
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Name of the Commi-  income tax arresrs
ssioner’s Charge as on 313,197

1. Andhm 68,201
2. Assam 59,937
3. Bihar 1,02,321
¢. Orissa 85,203
5. Bombay City—~1 +2,28,789
6. Bombay City—II 4,58,989
7. Bombay City—I1] 2,99,180
¢. Bombay (Central) 3,27,730
9. . Poona 95,073
10. Delty—I 1,01,1114
1. Delhi—T 1,3,6735
12.  Delht (Centialy 1,57,182
13  .Rajasthan 39,398
14. Guarat—1 44,775
15. Gujarat —-I1 40,350
16. Kerala, 52,181
17. Madhya Pradesh Ay 14,639
18. Madras—I '1,10,041
19. Madras- 11 81,983
20. Madras (Central) 33,076
21. Mysore 52,132
22. Punjab 87,274
23. Lugknow 59,998
24, Kanpur 1,52,230
25. West Bengal—1I ,8,58.113
26. West Bengal--Il .3.82,643
27. West Bengal—IIl  6,07,9¢1
28. Calcutta (Central)  2,41,628
TOTAL 50,79,083

Development of Tourist Centres

1961, SHRI MUHAMMED SHERIFF :
Will the Miaister of TOURISM AND CIviL
AVIATION be pleased to state :

(a) whether Government have dcvelo?ed
any Tourist Centres in the country during
the year 1970-71;

- e

(b) ifs0, the names of those centres and
the approximate amount spent over cach
Centre; and
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{c) the names of the contres proposed ) ____ Statememt
to be developed during the year 1971.72 7 "$.No. place expenditure incurred

© " Gulmarg 7T T Rs.9,67,000
2. Bodhgaya 13,00.000
THE MINISTER OF TOURISM AND 2 R 1.00.000
CIVIL AVIATION (DR. KARAN SINGH): 4. Qutab 65000
(a) and (b). A statement js placed on the 5: Varanasi 2,91,951
table of the House. 6. Govigd Sagar(Bhokra) 3,89,600
7. Hyderabad 5,000 |
8. Cheruthuruthy 68,600
(¢) Tourist facilitics are proposed to be 9- Kanya Kumari 1.85,461
developed in 1971-72 at Gulmarg, Kovalam, 10. Tiruchendur 1,48.250
Bodhgaya-Rajgir-Nalanda, Ajanta-Ellora, 11. Kodaikanal 20,000
Delhi, Khajurhao, Patna, Jaipur, Sabar- 12. Aihole 16,000
mati, Srinagar, Madras, Hampi, Patnitop, 13. Khajuraho 1,00,000
Bhopal, Kosi, Govindsagar, Nagarjuna- 14, Elhphanta 52,500
sagar, Corbett National Park, Kaziranga, 15. Sabaimati 6,67,000
Gir, Kanha-Kisli, Calcutta, Aurangabad and 16. Srinagar 15,05,000
Udaipur. 17 Mahabalipuran 1,00.000
INDJIA TOURISM DEVELOPMENT CORPORATION
Rs.
1. 1. Kovalam 1,00,000
2. Banglore 92.50.000 (for the hotel)
3. Calcutta 1 84,000 (for the hotel at Dum Dum)
4. Delhi M) 51,90,000 (Renovation of hotels)
(@ih) 2,84,000 (Revision of son-et-lumiere
show)
5. Udaipur 80, 000 (Augmentation of occomo-
dation facilities)
6. Jammu 2, 30,000 (Motcl)
7. Varanasi 30,000 (Motel-cum-Tourist Recep-
tion Centres)
8. Establisnment and expansion of
Tronsport Units at various
places 38,40,000
9. Khajuraho 35,000 (Expansion of Travellers
Lodge)
10, Mahabalipuram 40,000 (Expansion of Travellers
Lodge)
11. Hassan 30,000 (Expansion of Travellers
Lodge)
12. Egtablishment and Expansion of

duty free shops 1,50,000
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Asucssment of Ramege to Jumbo Jet.

1962. SHRI MUHAMMED SHERIFF :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased o state the extent of
damage caused 1o Jumbo Jet which was hit
by a 'big bird on 25th April, 1971 ?

“fHE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
Inspection of the aircraft revealed damage
to 'nine fan blades and nine fan exit guides
vanes on its No. 2 engine.

Expansion of Terminal Buildirgs at Cochin
and Mangalore Airports

1963. SHRI MUHAMMED SHERIFF:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether terminal buildings at the
airports of Cochin and Mangalore are proposed
to be extended; and

(b) if so, ihc approximate cost involved
in each extension and the time by which
these are likely to be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)$
(&) Yes, sir.

(b) The estimates of expenditure are

The following works are already in
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under preparation, The work is expecied
to be compisted during the current plan
period,

Proposal to build East Coast Road in
Tamilnadu.

1964, SHRI MURASOLI MARAN :
Will the Minister of SHIPPING AND TRA.
NSPORT be pleased to staje :

(a) whether there is any proposals 1o
build an East-Coast Road in Tamil Nadu;

(b) whether any finsncial assistance has
been sought for by the Government «of
Tamil Nadu for this purpose; and

(© Ifsov, the action taken thereon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS) AND SHIPPING AND TRA-
SPORT (SHR1 RAJ BAHADUR) : (a) to
(c). THE East Coast Road (Madras-Kovlam-
Cuddalore-Nagapattinam-Tuticorin-Cape Co-
morin) is an existing road except for a
missing link of 25 miles between Mahabali-
puram and Markanam. ln addition, the
road requires further improvements in regard
to bridges and surface of thc road. The
State Goverrment have been pressing for
Central financial assistance fo the develop-
ment of this road,

progress on this road with Central fun

—— o — P —

Name of work

Source of financing

Construction of Missing link
between Mahabalipuram and
Markanam 25 milss,

(1)

(2) Construction of a bridge at
Koviam,

Tn addition,

Central Ald Programme of State
Roads of intcr-State of economic
importance.

Central Road Fund (Allocations)
Account of the State Gowern-
ment.

in January, 1971 further works of =a total cost of Rs. 2.61

crores ware accepted for 100% loan assistance for being undertaken on thisroad as

ndicated below :
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haumatl | i s m——— - o e
] Length Miles or Cost
' Name of Scheme No. of Bridges (Rs. lakhs)

———— v -

V-~

1, Metalling and Black-topping missing section
Mahabalipuram-Markanam of the Est Coast

Road. 14.00
2. Major bridges on Mahablipuram-Markangm .

Road. 3 bridges 65.00"
3, ®ridges on East Coast Road :

(Rs. lakhs)

a) Mauttupet-~Mimisal 97.50 19 bridges

) Mimivei—Tonan 37.63 g Pridses 1

(c) Tonda—Tirupaliagudi 34,28 10 . 182.00

(d) Tiruppalagudi—Devipattnam 12.50 i bridge

Financial Assistance to Tamilnadu

1965, SHRI MURASOLJ MARAN: Will
the Minister of FINANCE be pleased to
state.

() whether any request has been made
by the Government of Tamil Nadu to provide
financial assistance to emplement the
recommendations of the state Pay Commiss-
ion; and

(b) if so. the reaction of the Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yos, sir.

(b) Decisions on matters relating to the

emoluments of State employegs are entirely
for the State Goyernment to take and hav=to
be based on their own appreciation of their
resources position. The categorical position
of the Central Gowernment in this regard
shes, hoent wtated in she Mouso a number of
s,

Clearing of Baggage by Preventive Officers

at Santscruz Airport
wt i
DR. KARNI SINGH :
) MAHARAJA MARTAND SINGH:

1966,

Will the Minister of FINANCE be
pleased to stats:

(a) 'the average timc taken by Preventive
Officers in cloaring baggage at the Santacruz
Airport ;

tb) the number of officers working in
each shift, the actual number of officers
available for clearing luggage after taking
into account those on static duties and on
leave and the average number of passen-
gers handled by them daily;

(¢) whether the Preventive Officers are
not allowed any weekly off or holiday and
are also called upon to work overtime; and

(d) if so, the steps taken by Government
to augment clearing stafl to reduce the delays
in baggage clearance and also to improve
the conditions of their service and duty
hours ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (@) For expedilious clearance
of baggage, passengers have been categorised
#s (i) Tourists (ii) Non-tourists having no
dutiable goods and (iii) Non-tourists having
dutiable goods, unaccompanied baggage ete,

Tourists normally take 3 to 10 minutes
for their clearance through Customs depend-
ing on whether they have any currency to dec.
lare or are carrying any articles which are
to be entered in the Tourist baggage Re-
export forms issued to them. ;

Non-Tourists who do not have dutisble
goods in their baggage and who are not sele-
cted at random for detailed cxamination
take, og an sverage, 5to 7 minutes depond-
ing on whether they have any ratle set or
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currencey (for which forms are required.to
be issued) to declare, Non-tourists having
dutiable goods and or requiring Landing
Certificale to clear unaccompanied baggage,
normally take 15 to 20 minutes for their
clearance, Those passengers whosc baggage
is taken up for detailed examination on
the basis ol selection at random take lon-
ger time to clear through Customs, Persons
claiming Transfer of Residence concessions
normally take 20 to 30 aunutes. Passengers
who bring in their baggage dutiable articles
which also require an import licence, have
to face quasyudicial procecdings. The arti-
cles not covered by a valid licence are gen-
erally confiscated with option for releasing
the goods on paymeat of fine and duty. In
such cases it takes 45 minutes to an hour
ur even longer depending on the nature of
articles tnvolved. These cases together with
case which are taken up at random for detailed
examination constitute about 60 to 65 per cent
of the incoming traffic. 5 to 10 per cent
are cleared without detailed exanmunalion.
Tourists constituie the balancc of about 307,
of the traffic.

(b) 25 olficers work in each sluft; 7 of
them arc available for clearance of import
baggage ani 3 for the clearance of export
baggage, This excludes 2 or 3 officers in
each batch on feave. Night shifts are aug-
mented by diverung 4 officers from the day
shift.

On an average, 600 passengers are cleared
each way. i.e. incoming and out-going.
the traffic is at its maximum between 11 P.M,
and 9 A. M. and accounts for approximately
80% of the total traffic during a period of
24 hours. The traffic by day between 9 A.M.
and 11 P. M. ig rather lean, but then
the staff strength is depleted and there is
considerable amount of other work connected
with the clearance of detained packages in-
volving payment of duty and other forma-
lities.

(c¢) Officers are not given any weekly off
or holiday at present. The question of
allowing them weekly off for such of those
persons who have opted for the same is
under consideration. In the meantime the
officers are called upon to work on overtime,

(d) The question of augmentation of
staff is under active consideration in consul-
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tation with the staff Inspection unit of the
Ministry of Finance (Departmg.nt of BExpen-
diture). However sanction fas been issued
recently for an additional complement of 33
posts of Air Customs Officers as an interim
measure .,

B

Aerodrome at Abu

1967. DR. KARNI SINGH :

SHRI! FATESINGHRAO GAEAKWAD :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the aerodrome at abu is
ready to begin functioning; and

(b) if so, when Government propose to
connect abu by Air service from tourist cent-

res like Agra and Delhi so as to attract
tourist traffic ?

THE MINISTR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) The airstrip at Abu belongs to the Gov-
ernment of Rajasthan., According {0 the
information available in the Civil Aviation
Depariment, 1t 15 3543 feet long suitable only

for fair-weather operations with light air-
craft.

(b) Indian airlines have no such proposal
undér consideration,

Study made by Indian Institute of Managument

of Statc Bunk RL: Organisational structure
of India

1968, SHRI T.S. LAKSHMANAN :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether the studyand Survey by the
Indian Institute of Management, Ahmedabad
on the Organisational Structure and Control
of the State Bank of India been has
completed ;

(b) if so, the recommendations thereof ;
and

(c) the action taken on these recommen-
dations ?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAOD CHAVAN) : (a) Yes,
Sir.

{b) The main recommendations aro i—
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(i) Yhat in regard to branches, the
work sHould be organised on the
basis of Customer-groups served;

The banking work presently handled
at Local Head Office be separated
from the Admisnistrative Wing;

(i)

In the organisational set-up of Local
Head Offices, there should be (a)
uunified command of branch opera-
tions (b) machinery to undertake
planning and promotional work
in all, spheres of the Bank's activity
(c) adequate specialist support for
each market segment as well as
personnel and public relations

(iii)

Central officet activities should be
divided on (he basis of (a) plann-
ing and research (b) operating
control of c¢ircle performance (c)
staff and specialist functions ip the
sphere of personncl, premises etc.(d)
machinery for the appraisal and
sanction of large advances.

(iv)

A system of performance budget-
ing for deposits, advances, inconie
and expenses for the critical areas
of Bank’s operations be introduced.
The budget will be in the form of an
annual plan for each branch.

v

The recommendations are berng tes-
ted by practical application in two
circles as an experiment. A review
will be made after a period where
after the question of implementation
of the recommendations in the
entire bank will be considered.

(©)

posal to Set up a Corporation foer emoving
Bottlenecks in Shipping Industry

1969. SHRI B.NARAYANAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether there is any proposal to set
up a Corporation with a view to removing
the major bottlenecks being faced by the
shipping industry in general and shippers
in particular; and

() if npt, how Government propose to
solve these buttlenecks?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS. AND SHIPPING & TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No
Sir. There is no such proposal.

(b) The problems of the shipping
industry and those of the shippers are diffe-
rent. The industry’s problems are (a)
availability of ships, (b) the necesssary foreign
exchange and/or credit facilitics for financing
them, and (c) to balance costs with reveaue.
Government are already assisting the industry
in regard 1o (a) by bilateral trade arrange”
ments  or otherwise and (b) through
negotiating Supphiers’ Credit or Aid facilities
or releasing frec forei «n exchange [imited to
209, and approving their forcign exchange
borrowings from commercial banks on
acceptable terms. The third problem parti-
cularly so far as it pertains to liner services
has its repercussions on shippers. The
shippers problems arve (i) ensuring stability
of frcight rates and (1) adequacy and

regularity of services., Government have
been emphasising the need to ensure a
modicum of stability over a reasonable

period in freight rates so that the interests
of trade may nol get disrupted; and the
need to contain costs by the shipowners
taking suitable steps, The Government have
also impressed upon th: Liner Conference
the need to ensure adequacy and regularity
in shipping services. The Freight Investi-
gation Bureau liaises betwecn the Linmer
Conferences and the shippers and  assist in
solving problems, both of a general and of
a particular character that arise from time

to time betwecn the (wo.

Road Accidents in the Union Territories and
on National Highways

1970. SHRI SUBODH HANSDA : Will
the Minister of SHIPPING AND TRANS-

PORT be pleased to state :

(a) whether road accidents arc on an
increase in the Union Territories and on

National Highways;

(b) if 5o, whether any study has been
made to find out the reasons therefor; and

(¢) whether any step is proposed to bg
taken to check such accidents?
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THE MINISTER OF PARLIAMENTARY
AFRFAIRS, AND SHIPPING AND
TRANSPORT ( SHRI RAJ BAHADUR):
(@ to (c) . The information required is
being collected and will be laid on the
Table of the Sabha, when received.

Shortage of Light Houses

1971. SHRY SUBODH HANSDA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether there is still shortage of
light-houses for Indian shipping; and

{t) if s0. how does Government plan to
remove this shortage?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND
TRANSPORT ( SHRI RAJ BAHADUR ) :
(a) and (b) . There is no shortage of light-
houses along the coast of India. However,
proposals have been drawn up and are under

execution to yrovide further faulities for
better navigation around the coagt, including
entry into ports.

Difficulties Experlenced by the People on
account of restrictions imposed on credit
facilitles in Nationlised Banks

1972. SHRI S. C. SAMANTA : Will
the Minister of FINANCE be pleased to
state :

1a) to what extent and in what manner
the credit facilitics in the Nationalised Banks
which existed bsfore 1966, have been
modified and rastricted;

{b) the reasons for such modifications
nnd restrictions ; and

{c) what difficulties have appeaved
before the busiressmen industrialicts and
other psuple on a:count of these modifica-
tions and restrictions?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
It 1s presumed the Hon/ble Member is
desirous of information regarding modifica~
tion in credit policy since nationalisation.
Oae of the objectives of nationalisation was
to diversify credit especially to hithere to
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neglected sectors ke agriculture, small scale
industry, small business, yeanspoct, retail
trade etc. In pursuance of this objective,
nationalised banks have stepped up their due
lending to the sectors which lave not:been
teceiving their due shareof bank credit and
are taking greater of cognisance ef viability
and social utility of projects rather than of
credit-worthiness of borrowersin the tradi-
tional sense. Simultancousty care is taken
to ensure that the flow of bank credit is so-
regulated as to ensure that hoarding for
speculative purposes is continually checked
and genuine requirements for productive pur-
poses are met. All large loans are subject to
closc scrutiny both by the boards of the
nationalised banks and the Reserve bank.
As the credit given now is oriented towards
needs of production, no difficulties have been
noticed in the way of those who require
credit for productive purposes.
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TOURISM AND CIVIL AVIATION be
pleasod to state;

{a) whether Government have considered
ways and means to cut down administrative
cost of operation of the Indian Airlires;
and

(b) how does the administrative cost
per aircraft of Indian compare with those
in other developing countries ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The administrative cost i8 under
constant review by the management of
Indian Airlines. A committec has also
recently been appomnted which inter alwa,
will examine the administrative structure of
the arhnes.

(b) The cost per available tonne Kkilo-
metre in Indian Airlines compares favourably
with that in airlines in several developing
countries,

Parliamentary  Committee for watching the
Activities of the Nationalised Banks and
Insurance Companies

1975. SHR1 BISHWANATH JHUN-
JHUNWALA : Wil the Minister of
FINANCE be pleased to state :

. (a) whether Government propose to set
upa permanent Parliamentry Committee
to keep a watch on the activities of the Natio-
nalised Banks * and ° insurance Companies;
and

(by if so, when such a Committee is
likely to be set up ?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN): (1)
No Sir.

(b) Does not arise.
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Setting np of Advisery Committee inthe
Ministry of Finance

1977. SHR! RAJDEO SINGH : Wil
the Minister of FINANCE be pleased to
state :

(a) whether there is a proposal to consti-
tute an Advisory Committee in place of the
National Credit Council to advise the
Government on financial policies :

(b) ifso, thecomposition and functions
of the committee; and

(c) whether this committee will keep in
view the steady incrense in the demeand
for credit facilities by the neglected sectors
of the economy like small farmers, small
scale industries and new entrepreneurs ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : {a) to (c).
The question of setting up en alter
nate forum in place of the erstwhile National
Credit Council is under active comsideration
of the Glovernment,
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Civculation of Indian Currency

1978, SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased to
state

(@) whether Indian currency jn circu-
lation has been iucreased this year; and

(o) if so, to what extent ?
" 'THE MINISTER OF FINANCE (SHRT
YESHWANTRAO CHAVAN) : (a) Yes Sir.

(b) The total value of currency in cireu-
lation with the public amounted to Rs. 4566
crores as on May 21, 1971 and showed an
increase of Rs. 358 crores over the year.

Aid to the Uttar Pradesh Government
from Banks

1979, SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Uttar Pradesh Govern-
ment is getting less aid from the Banks:

(b) if so, whetheras a result of the
nationalisation of Bahks less credit has been
advanced in the field of agriculture and small-
scale industries in Uttar Pradesh in compa-
rison to what has been allotted to other
States in similar sectors; and

(¢) if so, the reasons thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN):(a) to (c).
As banks do not give aid to State Govern-
ments, itis presumed that the Hon’ble
Member 1efers Lo bank advances to small-
scale industries and agriculture. Data In
regard to advances granted by scheduled
commercial banks to small-scale industries
and agriculture in Utiar Pradesh and other
States and outstanding as on the last Friday
of June, 1969 and December, 1970 are
given in the statement. Laid on the Table
of the Houss [Placed in library. See No.
LT—3%0/71] The aggregate advance af all
scheduled commercial Banks to all sectors in
the country rose from Rs. 3399 crores at
the end of June 1969 to Rs. 4451 crores at the
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end of December 1970. Against this increase
of about 24%; the outstanding credit given
to agriculture and small-scale industries in
U.P. as shown in the enclosed statements,
increased during the aforesaid period by
over 104%; One particular deficiencyin
U.P. before the nationalisation of the 14
banks, was the relatively small number of
branches of commercial banksin the State.
The number of commercial banks branches
in U. P. has increased from 747 at the end
of June, 1969 to 1971 at the end of March,
1971; there will be an addition of about
200 more branches by the end of 1971. This
will help considerably in increasing bank
credit to agriculture and smalt-scale indus-
try in the State.

City Compensatory Allowance to Central
Goveinment Employees at Bhubaneswar,
Orissa

1980. SHRI CHINTAMANI PANIL
GRAHI . Will the Ministe1 of FINANCE
be pleased to state :

(a) whether Governmrnt are aware that
Bhwbaneshwar, the capital of Orissa has
been declared a c¢ity by the tecent census;
and

(b) if so, the reusons for not cxten-
ding city allowances to all the Centrel
Government cmployees working at Bhuba-
neswar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes Sir; on a provisional
basis.

(b) Compensatory (city) allowancsc is
admissible to Central Government employees
stationed in ‘A’, ‘B--1' and ‘B—2' class
cities only, Classified on the basis of 1961
census figures. Bhubaneswar is, at present
an unclassifiod city because its population
according to the 1961 census was less than
50,000. Any further classification/re-classi-
fication of cities and towns including Bhuba~

.heswar  will have 10 await the results of the

1971 Census. The final population figures
are still awaited,
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Ty fiedy ot wites % epurd wrd

1981, it WawTy T AW
St e W eI ¢

%47 fimay ot qwvon wwaw w7 Ty
qATR &Y AT RO fan

(%) #ar wredfta gaarda qa@T
fawrr & wawg o £ dim & 7E, 1971
& Ak i g far o

()

Fa1 &g aird ga & Q37 &1 A
g, AR ~

(w) ==& qfrmraeasy agr sar-war
IR AT gE A gaw nfegfew vy
T ?

ferert st @ww wewror Awrmy ¥ o
wepfa faam § gt (st 1. @t avew):
(%) & ()  qoeac w7 o7 7§
Hiv AqT yzg ov @ & Foy

§ faesit feant arsive gies ¥ sy site saw

1982, ¥. WeHl ATOQN Q¥ w7
wiER Wt aore fawe woft @@ q9T
#r gar wor far .

(%) wra &Y aquit & #E fawelt feaa st
grew & sarfedy aar wiwsfeay # da7
waT wH W Wi wer fafyw wEt o =
FIH & TATAT FTHIC T (A T@E@TA 4
fegar sy far §; WX

(&) sudma wafa & wwiw §2a &
fraft o gd?

wiaw sty e feamn Wy (wr. o
fag) : (w) wwe gRE  ITT 1968-69
Wi 1969-70 ¥ v wewr wfewrhe
wix gl ® dam wqr e 47, oF
sy Farferw wait o sy wvar s frer ST
t—
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1968-69  1968-70

(v wadl #)
4 A NG 38.46 59. 26
Y Y 101.16  113.92

. 1970-71 & 7§ wdy wfew o &
aare T g

(&) 1968-69 =T 196970 &
ZYqR T T THET AWW: 151 20 HA
w17 180.08 Frer TF 4v foad afcora-
TAFY 1968-69 ¥ 11 58 T ¥ qqT
1969-70 ¥ 6 90 9T wuY & FAT §E |

Arrangement in the Tourist Lounge of Culcutta
Imernational Air-Terminal Building

1983. DR. RANEN SEN : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the tourist lounge of the
Calcutla International Air Terminal building
lack facilities such as, money exchangers,
arrangements to buy Indian stamps or to
post letters causing inconvenience to the

transit passengers; and

(b) whether repeated demands from the
employees of Civil Aviation and Customs
Departments for a cheap canteen have not
been heeded to by authorities, causing
difficulties to the employees concerned.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Moncy changing and Postal facilities
are available on the ground floor of the
international terminal building at Calcutta
airport. A proposal to provide monoy chan-
ging facilities in the transit lounge is under
consideration of the State Bank of Indig,
There is no demand for postal facilities in

the trangit lounge.

(b) A dopartmental canteen exists at
Calcutta airport to meetthe needs of the
employees. As it is located near the domestic
terminal building, & proposal for providing
another canteen at the new international
terminal building is under consideration,
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Awmistance to Colleges in Msdhya Predesh
for Playground and Sports Materlal

1984, DR. LAXMINARAYAN PAN.
DRY : Will the Minister of EDUCATION
AND SQCIAL WELFARE be pleased to
state :

(a) the names of colleges affiliated to
the various Universities of Madhya Pradesh
to which the University Grants Commis-
sion propose to give assistance for expansion
of playgrounds and for buying sports mate-
rial;

(b) the names of colleges whish have
seught such assistance;

(¢) ‘the pohicy or the rules framed by the

Type of facility
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Commission in this regard; and

(d) the decision taken by the Commi-
ssion on the question of giving assistance to
these colleges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY): (a) to (d), Asapart of the
National Sports Organisation programme for
universities and colleges, financial assistance
is envisaged for development of  physical
facilities in the universities and colleges.
A provision of Rs. 106.50 lakhs has been
made in the Fourth Plan for this programme,
The scope of financial assistance is as
under : -

Gymnasium for a University
Gymnasium for a college of 1500
students or more
Gymnasium for a small college
Sports pavilion/tiack
Swimming Pool
(S0M x21M
Swimming Pool
(25M x 12M)
Play field for a University

Playfield for a College

2. 'The Umversity Grants Commission
has been entrusted with the task of
scrutinising the request for assistance for the
establishment of the physical facilities and
sanctioning the grants on behalf of the
Government of India. It has been decided to
give top priority to the establishment of
multi-purpose playfields. A manual giving
detailed instruction regarding the laying out
of multi-purpose playfields h1s been compiled
by the National Institute of Sports, Patiala
and is underprint. Assoon as this publi-
cation is received the Universities} and
colleges will be requested to submit their
request for the  repairs and renovation to
existing playfields or for “establishing multi-
purpose playfislds where no playfields exist
but grounds are available. It has also been

Masximum cost of Government’s
the project Share
(inlakh Rs, )
2.50 5%
1.50 757,
0.75 759,
2.50 507,
5.00 50%
2.%0 502,
0.15 5%
0.10 5%

decided that financial assistance may be
given for establishing gymnasia at Univer-
sities and colleges; Such gymnasia will not
include provision for indoor stadia for
games like Badminton, Volleyball, Basketball
etc.

The names of the colleges in Madhya
Pradesh which have sought financial assis-
tances from the University Grants Commi-
ssion are given in statement I laid on the
Table of the House, [ Placed in Library, See
No. LT—-391/71] The Commission will give
financial assistance to as many umiversities
and colleges as possible subject to the
limitation of financial resources. The
Colleges have also been informed accor.

dingly.
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weg ndw ¥ wieyiw deanii WY s

1985 XN WY wrouw ol : W
wephe W o8 w@v B wwr A o

(%) wea wqW ;57 Gregfon gears
& 7y ;¢ foediy wivgfew qeaw #1
AT 2 F TN T WA WA &
fAr a@Ew o &7 &, =

(w) sw uv &ar fqorr Forar par &2

Ferey site s et sy site sewfr
favver siaft (ot forgvd siwe @) ()
wgT v aegfa faavr & dafaw S
#; ara &, A1 facha a0 & quT gH wsq
sew & fefy o wigfar wem & agam
% form #vE ot srvaaw o st wE g &
aatfy, shT ATEF wETeh ¥ oar aq
¥ A vt deand & faeftn wgr-
TR F Fa anda oF A g & -

(1) 7 ofy fazer &% 29, wmefame
(2) wor wf=z, W=

(3) archin wfte wgrfaara, wfag
(4) < wivd wEfaary, =i
(5) st wfe wmrfaame, =iy
(6) wfwa F=r F=, wrfige |

(7) = e e wi, @Tfaac )
(8) wrd war fderm, stawgR
(9) wfeer wraréy, wrfngx)

(%) ssfier e wrwreelt & srreer gy
fawaw srd oot g7 v afafy g
AR} & FRFTN W g qaws, 1971
¥ fre frar stmon

o akw ¥ it wlt qegw W B
1986, Wt wewer  @fem: w®T

whwgw alte afcwgw o 0 st o Wt
3T fip
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(%) waveerTc sl wersRw § grel-
gifewr & fe mimr el yeow gwar
frator Al & ey ¥ qeq RW @Y
*YE sreArdE WA gar g,

(=) afx gr, & g7 & foafor arcir &
o § weAraEs § AT ORT &0 NI
fay a7 §; ok

(w) w0 wenx w frre Ty
AgraT! F 17§ weqgw aG a7

el e war Aag At afcaga
w0 (s w agrge) o (%) o W

(=) ¥ (W) . 9o W@ seR

weg 2w  gaed syo srawt i wr i

1987, ot sivy arvoy §ifane ; wa7 9d-
& e wrre frmram 7oA g g & g
7 f:

(#) wegwew § w7 sl F
ATH WQAT ¥ ST GAeE 97 W AR
frror g€ wgi w1 fmfor P par &5 e

(®) o7 waml & oW war & wai
w1, Frr A wafy § gehared & saed

¥ fam gard wgl waar ifde a7 frafor
A AT y®E g7

gie sk Avre feama s (W
woi g (F) wer s ¥ Aneres, foremrarge,
T, TAAYT, WA, WL, TR, TAYT
&7 Gar HgATEwg § o W fer-
7 fawmr gvor Fdfra fedt o &0 o
wfefar, Toq AT H9ET Rae ai
& famn & wadw wer # 17 gark wy

gard wfgmi g

(&) =W Womraf Fdaw g
sgw ¥ faelt gard wed wum dfde &
Frrarfor 7 sz ol @0
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T 9q ¥ Ader A gy wo™e g8
wt  fomior

1988, ot wnwraew  fww: w=
ﬂg«ﬁm yfeage 5t g @aT A Fr
Lita ] :

() #ar weg wdw ¥ Avdmr W&
¥ FrerarEe gu &7 fafor arw § fafewa
FEH & FET Aufy w7 @ @ § faaw
yfenrreass faain s # s afe

g w
(=) #feen @t gakem o 6T

(w) w& g & fawbor @ & &ofi A
F fa g *7 w47 e e an
faare 3 ?

daaty wid way Aragw e afvagA
Y (oft v wgrge) - (%) & (7). wew
wew § star ey a7 e 97 w0 frator-
FTE ol ATER A g R ET A & 7y
frfarzrg srea g ok € W & fawradm &1
warfa & d=g @ F 1 § §0 wwawvi
w1 Wt weggw frar 9T @ 1 WOt w7
wrerat & aq A fafaamii & aag fom
ke T arygsodwr@ ¥
wa: AnTe § afg a e o ey e g |

Wy & gfwat sty felf W W fgd
W A oIy ¥ war wA

1989, off fayfe faw: s fow
YT e wearer WAY 9 TF K F HO X
fo:

(7) waragae g fedfgfes we
it it wive Ferelt ot e fordmit ¥ e
we A gfeemror & 3 o oy ot sresit
weqr ¥ v wt At g @

(=) afz gi, @ wav ww &y § o
iy widardy ek o aewre w fawre
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() war sowTe W guT TR AN
g feare ot ) & fagd siadw £ f
wufed wod qrg Sfigries weer o g
wre fadi ®F 7 @ 7%; W

(w) afz aff, Sre=F sarwroor &7

fovay site WHTH Weprr siwrea 3§
st fawmr # gasidt (s @, &, qw):
(%) <fr &ty

(=) & (=) . ewresijawgrat &
RNfcdt # Tt qur qoawst & wiw
frofe 1 Taw & fao frmfafas sem
fwa wa § waar o Srv w0 frwre & —

(1) #=Hig wefiam =wremi # oiv
e wr v feerefaaT ot aiar, foet
3& 4T 9T T 5 & o § wais qean
wEt %1 @1 gadr, 3% nafw avd gl
& vt ¥ nafora farar 0 @y & stg7 I
wedl NHTX ® AT &1 A0 qFAL )

2) % qefira enrewt & qga-for-
A & FrR &7 ywey ffgal & wadia
aqraraE HAT 94 gg¥ faar v &)

(3) uva sl & wOw fear war
¢ B weh quae wqaw ¥ A 9w
gC "ugredl Wi ERTeRt ¥ gfew T
# =aear FHTH |

(4) sdmw & gqgo-fmo® wm
#t wfew gad oy ¥ fag Jarachh & of
&1 o0 & wra o oewrer gfere Y gl
frar et 31

(5) iy 9l & AR wA< Wiy ¢,
T g fadw amgere wfafe ot
i ol & o gew it
w1 ot ol areft § arfe Sy g g
#Y WG ¥ T H Qg AX AT ¥ AT
el o &
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(6) %=y e eareat ol gfedl
o1 o Syw @y & fro wdeor g o
WHEG FTOHH TG0 AT QT 1 T gra
it ok yfeat o frren o gfrer @i
w1 W & A & qvge WA o o v
gt A aravw & w0 570 o F
¥ wxwEw 2w gaEfe fear var )

(7) Toanst & Adq ¥ T@T UF
=T fasaw dwarer aredt & o adaT
qarav (frata fraeror) sifafias, 1947
X €qT BT | yeerfan faqaw ¥ goe-
wei & wdw frafa &Y Qe Y swweqr &
sfafar qaaial & sanafat #t smas
W A qUEaASt ®Y @y ary e
wfert & e St geravie § g e
T §9T FafaT AT FT I 7T &
fam e arer zve B A apger @i

__ (8) whw adm § g § awge
AR S A & Forr faldwi & froshia
FOEm fud SR g feare

(9) a8 weara § fr ooy e
B gt ¥ farrer & fag EaveTe
sfo waer foar se arfe § 90 &
WIS & qTg AF X qAq TLAGST AT
T ows | e st W
Wt & Fadwt § et # story ) -
q & aud ¥ sgraar W/ & fao wrens
. TOEeq wdew & wefir g g
vegmml ¥ 6 vy sEifea fom o §
P wgeagt ard wy Wi awamEl o¢

& farar STy

(10) ®afiar wig sqQ H ey ool &
wrwet ¥ dafae sy, wwafedf qar
AT & Frafiw Feame? o e o w fear
&1 wrd ol 1969 ¥ s far war
ari
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(11) wargfadt & af; dugwat aa
fadeft syrarfeal ot ow g0 dafae wox
¥ dfca fegw wrd, &Y. o). ot W &
sgrafas A weraaT ot v ¥ ) ot @ 9x
g gt dmraer wifearfol # wa &
srofy arfa w4 o afe S i § sifea
=fal & oaf ov 3w & age 0d ¥ 9
T FAhr TG A AT 8w )

Amount Received by Delhi State Nari Niketan

1990. SHRI ACHAL SINGH : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to stite:

{a) whether some money was given to
the Delhi State Nari Niketan by the Delhi

Social Welfare Advisory Boards Delhi;

(b) if so, the number and date of the
letter sanctioning the grant;

(c) whether the accounts of the same
were teceived by Government; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIK.S. RAMA-
SWAMI) : (a)and (b). The Central Social
Welfare Board sanctioned a grant of Rs,
10,425 for the condensed course of Edncation
for Adult Women for 1965—67; and another
grant of Rs. 8,000 for a similar course for
1968—70, in its two letters No. F.4—2
(DLH)/65-CC dated the 5-11-1965 and No.
F.3—1/DLH/68.CC dated the 22-3-1968,
respectively,

(c)and (d). The accounts of these grants
are to be sent to the Ceniral Social Wel-
fare Board, and not to Government.

wafeus dwodiz &% @i tfom
g gt w e o wew

1991, & gEw yom: T fx
ot oy qE Fwdr w3 fa

(w) we fve awt ¥ safiens daay-
¥ &w are tfear ¥ Reifewr gl WY
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wo far & oo s fawfvd arde
qur frad-feadt ofnt & &,

(=) v & 7 U9 @ g foadt
ol & o fRY § Wiv IR ww AN
waar faad &,

(w) #ar A% vawaat gydeT &
grer & el gfaars w0 7w 7FF 95T R
g, i

() =fe gr. & g9 w4 arow 27

fae it (st aswwow wmgm) :
(w) wift wdy gamr faady gamew 2,
fameer 3 A wdt § T WA YT 9V @A
aar & (vt ¥ rAr g Aay sear
LT 392/71)

(m) wredfta staifrs  faam d=
& sroefy 2qraAT & ARG & 74T T8 1964
# 31 47H, 1971 % 9+ AT T4 147 80
TUE FIT AAT 101 40 FIT B4 F 30
(fami foafe & frdr morshefamr §)
whwa Ao faqfa i

spielt Ay ot aar vl ffa
& serrar wredry wradna faare & A,
el wewre § A4r fead v A ol
wraifire wor (frafafor qwrw) fify
X ww fav, &0 wE AR, 12 qEH
ot 97y wiye #t wafa & M owar grey
gy aadt wft vedl ¥, qar qaTe ¥
qaiaed & fadft faefrn  qeamdi &
fagefi spzr § MW e, THAT TWEST A
g7 wifeare &) g T v siehee
faare & &y, IR A AT AT WG
Bt qur @ & fa¥ water aram ¥

() o, =&
(%) 7w s Fefeer Y vy
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¥ qarre & winfodf o soefied
#  srewwA

1992. shrawwyynr : wr fae
aft ag Farr o e owd fro

(%) war &g gewre & ATt
F dodl § wrdt wAATHAr ¥

(=) afx @, A T wAWAGT B §T
e § Y war WOEIT ST W I
i ar fawre &; W

() afe 7, A gaan v wrev 7

farer siaren ¥ Troa At (o . AT
wiw) (%) ¥ (1) FE@ R E
s fear & A, fafaw o & oot
quy fasaaifed, wedh & i Fraifea
S Az Foeartd qaaxe fgaAir
77 gram v fqgfon § #rawe 9%
FT AT T TR FAR AT FRATOVAD
N fufrs 9N "a7 dqR4T AW AT
JsgAq e ¥ wawrfedr # 47 oA &
arz § wfeafoqdt w1 FRAs I Q-
g gafedt & wfawas eresfon &
9 sie WY o Ffaw ®v & oy v
& ¥| FAEARY, RGA WIT IvHAR
(77 wery & awe) wieafemdi & i
FRATAGT T WA 1947 #H 1:38 W
e GAATT § AOCAT 1014 € TR
¥R T & yrfedt @ ettt
# aduT @l F1 AEAT X AT A
G wm&eﬁmamzm
ararc W IAer gafea famet A
sfrar ¢

wrrardt & frafer & fog sqam

1093, wit w® we wwr ¥ fown
alre v weyw wAY qF AR R P
vor o
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(%) o% 1870-71 & Py frm-
famars sper Wi T oA &
fiator & fadr fasr-farer Pl Y wrvaan
& wf § vt wdw anfore #Y Faresfy
agraar & wg;

(=) ®ar wroeaw & qreft sore §
wig wifwar gra eramara & forior & forg
wqEw & o ¥ wgrwer anf wd o

(w) afe g, dF %@ swOver & fao
faaft qacrfr & @tr & 7 ;Wi

(%) #ar gaa wifest & fore oy
Ar§ srpar wope farar wam § i afx W,
ar g wm oarar &7

firety e awre wwutor siwreT # wa
wepfa e 3§ ot (ot 9. oY, ave) -
(#) o fag<or 91 qeq QT @T
war &) (Waew § e owam) RfEd
#2¢ LT-393/71) 1

(&) & (7). fawfearon wgEmw
rarr B ST Frferor F v wET AT
g & @, ureft wge (TweAw) &
e wifr & 2,55,200 % (fore® &g
1,27,600 % fava faaraa s wram
¥ fgwr @) A mawle s w
Brmare ¥ faain & fae ow sy W
gr & 1w & g g4 ¥ g wfafoa
srramds wivft wd &4

Allotment of Land to S.C. aud S.T. Families
in Rajasthan Canal Arcas

1994, SHR1 P. L. BARUPAL : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Gevernment are aware that
the landlgss familles belonging to the
Scheduled Castes and  Scheduled Tribes
ire being alloited land in Rajsthan canal
irea;

(b) if so, whether those families are also
seing’explorted ;

JYAISTHA 21, 1993 (SAKA)
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. {c) whether, ghe said. land been
allotted only to the. relatives of Government
Officers and staff, rich shop-keepers and
others; and
Governmont

(d) if so, what stepss

‘propose to check thisirregularity.aad corrup-

tion ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL

"WELFARE (SHRI K. 5. RAMASWAMI) :

(a) to (d). The information is being collected
from the Government of Rajsthan and
will be laid o the table of Sabha as seon

as available.

SR & T TR ey
T ST YAt & S

1995, it wen wtd ¢ war foey A
ag aa A g v

(%) #ar @ wrfrge feag wem
TG A AT FEEATT FGIIATAT  BART
# Quh aoft & wdwrd wwdn .

() w1 9% T AR ¥ O
sAifat & qar dow qur s gfeand
g & e §; WK

" (n) wfe @, & v Wy &7

farer woarrey ¥ v st (ot @, aTe.
awe) : (%) TR0 Fadmpran §
svmearaicaren @ =l & § Afew
qrg gt w1 Ao HI aar dfgw &
W 43 qfcarent ®Y st IV &7 aniard
aR|n ot g

(@) gar (). aafy s
afcaren @ S & @7 § aarfy wA
Fa-ara qaTg § wold 85-2-95-3-110
2. . 3-128 WA I, afi GFATT TN,
# wrft § oY wAry Wl & gl i
woert antwrfel % s o sadt &4



127 Wrireen Muswers

Y sire Whaigee ‘e
e (o % e st
¥ frgfer

1996. off ay ¥ : vy faew wdr
qE AT W g Al fe

() g Ao MR A fewrfor
ot ofy fir A Sruraw e o o wew
wn ‘Rrafers’ ot ¥ T R
oy frgfer waw ach #r ol Sfgd,

(=) a1 woame & sw faemfar #
eftarre arC far a7, #i

(ﬂ') afz g ar 7 fra ¥ feal
whrere e v §7

faer soaveq & o ot (ot arTe
o) (v) fefia da wer & Refia
eqtew yow foam ¥ & 2 frdraa)
aat frimye® faaw § §3mea 3 Trarew
sfard (§= 1) ¥ v & frato & famfon
®} o) 1 qrewifess faam & ok o o) 518
farprfear 7t 4 aweft o7

(=) it g, gRame & fasmrfar efame
¥ ot oY

() e e Filrire vy Prranem
ufewtd, #x 1, ar ¥=dror Smrdhi e gt
e fraer % Sfowadpre 25
waire &)

Shortage of Income~Tax Returrt Forms

1997, SHRI VIKRAM CHAND
MAHAIJAN : Will the Minister of FINANCE
be pleated to state : ’ ’

(®) " Whether there is shortage of Income-
tax Refurn Rorms in the country  éspecially
in ‘Dwihi - Punjaly and Chandigarh; angd

(&) " §¥'sb, the rensons therefor ?

JONE 11, 295
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THE MINISTER OF STATE IN THE
.MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir, There 18 no shprtage
of indome-tax #eturn forms in any charge
.0f she Commissioners of Income-tax including
Delhi and Punjab.

(b) The question does not arise

Tranglation of Tekt-Books,

1998 SHRIM RAMGOPAL REDDY ;
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(@) whether due tolack of co-operation
from theforeign publishers, the programme
for translation of text-books 14 not makmg
satisfactory progress, and

(b) 1f so, the steps Government propose
ta take to step up the progress ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TI©DUCATION AND
SOCIAL., WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYVY) * (a) The progress of the
translation into Indian Languages of some
selected University  icvel texts  of
foreign origin has hbeen held up due to
the time taken up 1n negotiating for
nghts,

(b) The cases have been taken up with
the concerned parties

Fimancial Assistance to S.C. and S.T. for
Small Scale Indnstries,

1999, SHRIMATI BHARGAVI THA-
NKAPPAN - Wil the Mmster of
EDUCATION AND SOCIAL WELFARE
be pleased to state

(a) whether the Central and the State
Governments givé financial assistance {q the
members of the Scheduled Castes and
Scheduled Tribes in the form of grants and
loans for starting small acale industries and
for business purposes, and

(b) if so, the amount of financial assis-
tance given during the tast 2wo yesrs, indusry-
wise busingss-wiso and State-wise 7
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THRDEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 3. RAMA.
SWAMY) : {a) and (b), The information
is being coltected and will be laid on the
table of the Sabha as soon as available.

*

Branches of State and Commercisl Banks

in Kerala
2000. SHRIMATI BHARGAVI THA-
NKAPPAN : Wil the Minister of

FINANCE be pleased to state .

a) the number of branches of State
Bank and other Commercial Banks in Kerala
before the natiomalisation of banks and tha
number of new branches opened by the

JYAISTHA 21, 1893 (SAKA)

No. of offices as on

Wristen Awswor's 1%

nationalised bamks wafter their ndtiogeli.
sation;

(b) the amount of loans given by the
branches to different persons and institutions
for various purposes since nationalisation
and also the terms and conditions thereaf;
and

¢y the names of places in  Kerala where
more branches ere proposed to be vpened
according to the present progremme ?

THE MINISTER- OF FINANCE (SHRI
YESHWANTRAO CHAVAN ) ; @) The
number of offices of State bank and other.
commercial banks in Kerala as at the end
of June, 1969 and end of March,, 1971 is
indicated below : ,

No. of new offices

Bank Group ’ ed betwoen
30.6.69 31.3.71 30% and 31,374

"1. S.B.I. Group * 151 208 s
2. 14 —Nationalised Banks 179 265 86
3. Other Commercial Banks 271 345 74

Total 601 818 a7

(b) and (c). Inforimation is not readily ing to Scheduled Castes and Scheduied

available. This will be collected to the Tribes among them in each cadrg,

extent possible and will be laid on the
Table of the House,

Persons belonging to Scheduled Castes
and Schedaled Tribes in Income-
Tax Depattment, Delbi

3001, SHRI K. M. MADHUKAR :
Will the Minister of FINANCE be pleised
to state :

(a) the total number of posts reserved
for persons belonging to Scheduled Custes
and Scheduled Tiibes in the cadres of
%\!pervimu. Head Clerks, Inspectors,

pper Division Clerks, and Lower Division
Clerks in the Income Tax Department,

Delhi.

(b) the total numbay of promotions made

in each gadre during the, lsst three years,
yoar-wise and the numbor of petsong belong-

{c) the total number of post renmined
unfilled due to noa-avallability of candidates
of these categories in each cadns during the
last three years (year-wiss) and carried over
to next year;

W

(d) the steps taken to fill the poste
reserved for them and whether some posts
in the above cadre have also been reserved;
and

(o) if sa, thercasons for taking such s
decision ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE @®WRi
K. R, GANESH): (2) to (¢} T
information is given in statements T, 31 'dud
IIT lald dirthie Table of the Hoviee. { Plamid
in Library. See No. LT 394{71.}
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%) Unfilled vacancies are curried for-
ward to 3 subsequent recruitment years.
Yeg Sir, some posts have also been
dereserved.

* (&) Ia the Revenue earning Dapartments,
it 'would mot bein the interest of work to
keep posts unfilled for indefinite periods.

Incredse in flying Traleing Fees by
Deini 8ying Cleb n

2002, SHRI PAINULI : Wili the Mini-
ster of 'TOURISM AND CIVIL AVIATION
be pleasgad to state :

(® whether the Delhi Flying Club has
increase its training fees;

(b) # 30, to what extent the revised fees
hlvg adversely affectad the economy of the
Club.

(c) how many boys, who have already
compleced almost half of their training, had
to abandon their further course due to
abrupt increase in the fee; and

(d) whether sufferers would be compen-
sated 7 '

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There has been no change in the hourly

rate for subsidised flying. However, in the
duntext of the prevailing unemployment
smobgst holders of Commercial Pilot’s
Licenses, subsidised flying available to
indlividual trainees has been limited up-
to Private Pilotis Licence standard (i.e.
:g;:: sixty hours) with affect from 1st April,

" (b) does not arise.

() Tt has ben desided that trainers who
bhad obtained their Private Pilot’s Licence
#nd had done 150 hours of flying on  3ist
March, 1970 will be permitted to avail of
subsidised flying upto the maximum limit
of 250 hours subjoct to the usual conditions.
Trainees who had obtained their P. P.L. og ot
before 31st March, 1971 but hsd not complete
150 honrs on that date can dofurther flying &t
the non-subsidsed rate of Rs.75/rrper hour.

(d) Does not arige.

JUNE, 11, 1971
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED REFUSAL OF SOME STATES TO ACCO-
MMODATE BANOLA DesH EVACUEES

MR. SPEAKER : We will now take up
the Calling Attention. Shri Ihdrajit. Gupta.

SHRI INDRAJIT GUPTA (Alipore) :
But where is the Minister ?

MR, SPEAKER : He has written to me
that he is answering the question 1n the Rajya
Sabha and as soon as it is over he will be back
here. He must be on his way now. So,in
the mean while, we can take up the formal
business now. Let us tuke up Papers to be
laid on the Table,

SHRI P. K. DEO (Kalahandi) : This is
a very novel procedurc. This is never done,
We strongly protest against it. Hec should
be pulled up,

MR. SPEAKER: He is busy in the
Rajya Sabha. As soon as it is over he will
come here. Why should 1 pull him up?
(nterruptions) May be the same question is
being raised 1n the other House, 1f he is not
present there, they will also take him to task,
So, let us not make too much of such things.
He should not lose patience like that. I find
that the Minister has already come. Let us
now take the Calling Attention,

SHRI INDRAJIT GUPTA: Sir I call
the attention of the Minister of Labour and
Rehabilitaion to the following matter of urgent
publc importance and request that he may
make a statement thereon :

‘The reporied refusal by Governments
of Andhra Pradesh, Tamil Nadu and some
othar States to accommodate any evacuees
from BRangla Desh,’

%, R
THE DEPUTY MINISTER IN THE
MINISTRY OF LOBOUR AND REHABRI-
LITATION (SHRI BALGOVIND VERMA) :
The Government’s atténtion has beeh drawn
to hews teport whiich appoared in some News-
pipers about the reported refusitl of the Goveri
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ments of Andhra Preadesh and Tamil Nadu
and some other States to accommodate any
evacuees from East Bengal. It may be men-
tioned in this comnection that the Govern-
ment of India want to accommodate these
evacuees from East Bengal as near the border
as possible so that they are in a position to
return to their homes as soon as normal con-
ditions are created in East Bengal, Till then
the Government of India is extending nece-
ssary relief assistance to these orrcfugees
from East Benga! purely on humanitarian
considerations.

Of late, however, due to a heavy onrush
of refugees from East Bengal there has been
serious congestion in the border States of
West Bengal and Tripura and the State
Governments concerned have been complain-
ing of their inability to cope with the
problem. To relieve the pressure of refugees in

these two States, therefore, it has been decided (0

disperse some refugees from there to large-sized
camps cither in the interior of West Bengal
and Tripura or in other States. These camps
will be run and administered by the Central
Government. It has been decided to locate
these Centtal Camps on the Central Govern-
ment's land as far as possible i.e. on aban-
doned air-ficlds etc, Such camps are being
set up in neighbouring States like Bihar,
Orissa, Urrar Pradesh and Madhya Pradesh,
It is not proposed to send these rcfugees from
Woest Bengal to outlying places in Andhra
Pradesh and Tamil Nadu, if it can be avoided.
So far the Government of India have not
approached other State Governments to set
up any Central Camps, as there camps, as
already stated, ate being set up on Central
Government lands and will be administered
and run by the Centre, The question, there-
fore, of the reported refusal by the Govern-
ments of Andhara Pradesh and Tamil Nadu
to accommodate any evacuces from East
Bengal, does not obviously arise.

SHRI INDRAJIT GUPTA : 1 am happy
to learn from the statement that therc is no
State Government which has refused to take
evacuecs, We huve to base ourselves on
newspaper reports and on that basis we had
tabled this calling-attention notice, 1 take
the Minister’s reply to be a contradictiob of
these néswpaper reports which have specif-
cally qumgh migisters of Tumil Nadu snd
Auadhra Pradésh as seylng something different,
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I hope, he has contradicted that and said that
there is no basis of truth for this.

Now I would like to know one or two things,
with your permission, about the dispersal
policy. In the first place, there is a contra-
diction in the statement in so far as it has
said that because there has been congestion in
the border States of West Bengal and Tripura,
the State Governments concerned have been
complaining of their inability to cope with the
problem; and that to relicve the pressure of
refugees in these two Statcs, that is, West
Bengal and Tripura, it has been decided to
disperse some refugees from there to large-
sized camps either in the interior of West
Bengal and Tripura or in other States, One
part of the statement seems to me to be ¢on=
tradicted by another becausc by removing
them to the interior of the same two States 1
do not know how congestion or pressure is
going 1o be relieved on them. This may be
clarificd or at least they should change their
line of argument that congestion is in the border
arcas and so they will be removed to theinterior.
Congestion on the States cannot be relieved by
removing them (rom the border to the interior
of the same State. Rerides, I found the state-
ment by the Chief Sccretary of the Governn-
ment of West Bengal also saying that 12, what
he has described as giant, camps are going to
be set up in West Bengal itself,

About this dispersal to other States 1 would
like to know a few facts. How many rcfugeds
are proposed, at least in the first instalment,
to be sent to the other States? The neswpaper
reports say that Government has decided to
send 300,000 people. Of coursc, it is a véry
small number in comparison with the total
of 50 or 55 lakhs of refugees who have come,
Is this a correct figure or not?

Secondly, what arrangements are being made
for their transport? Newspaper reports, again,
say that the railway authorities have been
asked to provige seven trains a day from
Calcutta and it is estimated that each train
will carry about 1,000 people. That means,
if seven trains actually do operate, they cap
carry at the most 7,000 peoplc a day, 1f300,000
people are to be moved, at the rate of 7,000
people a day, I calculate, it will take almost
a month and a half; 43 days will be taken to
remove only these 300,000 people. There.
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fore, T would like to know from the Govern-
ment whether they have got any plan to incerase
the transport facilitics, depending not only
on trains but also, if necessary, on road trans-
port and, as the newspaper says that some
very big size planes have been provided for
them form some foreign country which are
tapable of carrying over 100 or 200 people
in each plane, whether these forms of trans-
port are also going to be employed or not;
otherwise, the dispersal will be extremely
slow and will, T am afraid, lead to further

complications.

I would also like to know whether these
trains are going to be run non-stop orthey are
going to go on halting all along at various
stations. Government will sec to 1t that they
are run non-stop not fiom Culcutta only bug
from the border stations. For example, from
Bongaon and other places trains can start and
go absolutely non-stop right through to where-
ver the camp sites arc going to be. Have they
any sych proposal ? They can give them food
in the train and for water also they can made
provision.

Now, these camps are to be Ceantral camps,
as he says, administered directly by the Centre
and, therefore, he has stated that the Govern-
ment of India has not approached other State
Government and so the question of theit
refusal does not arise. This 1s all right as far

as State Government's formal permission s
npt required in such cases. But after all that

is a technical way of looking at it. If 100.000
or 200.000 people are brought into a particular
State, naturally, they are not living 1n a vacuum
and, I am sure, som¢ consultation with the
particular State Govrenments must be held, So
1 would ltke to hnow whether any hesitation
or any doubts or any questions which may be
raised by the State Governments concerned,
U. P., Bihar, Madhya Pradesh and Orissa,
have been sought to bedispelied. For example,
naturally, they would like to know that the
refugees who go to their State are free from any
cholera infection gnd all that. Have they taken

steps to ensute that only those refugees will be

sont to other States who have not suffered from
any of these discases and that they have been
properly inoculated and so on,

Secondly, as to whatevér States they may
80, really 1 want to krow whether they have
riade arrangements for taking relief material
to those camps, Some States may legitimately

be worried by the reparts which coptinue to
appear that this rclief material is still not being
cleared from Dum Dum airport. 1 am sorry
to raise this matter again to which 1 referrgd;
the other day, The State Governments may
say, *‘If you send the peopie here, then you
send the rehef matenia) also.” Here is yester-
day‘s paper giving photograph of all the mate-
rnal pilling up. Although we were assured
that it will be removed very quickly, 1 want
to know what has been done baout it. It is
reporied 1n today’s papers that some interna-
tional organisation ha: been toid not to send
any mors material because 1t cannot be cleared
atthiwend, Why should not the State Govern-
ments have doubts about 1t ?

Lastly, there is another disquieting repoit
that many refugees arc not wanting to go to
other States, The 1eport has appeared thatin
one train whuch was suppused to accommodate
1000 people, about 8OO people did not want
W go by that train, There is a report that
sume people are trying to instigate people not
to go far away from Bengal and so on. [ doy
not know whether the repuris are correct, 1If
these repuils aic correct, I would ash the
Goveroment whether Lhey think that the remedy
lies only 1n some coercive measure, asis fepo-
rted in the press, that these refugces have
been told, i they refuse to go, their ration would
be stopped, or 1 want to know whether they
willresort to some form of propaganda campaign
in the camps to persuade these people to go
and, for that work, whether they will associate
with them these Awami League leaders and
other leaders who have come from East Bengal
and on whom, 1 presume, these refugees have
got more confidence than on people whotn
they have mot seen and met before. What
are they going to do about it ?

SHRI1 BALGOYIND VERMA : The hon,
Member has raispd as many as 7 question aad
1 would like to feply to all of them 0 that the
misapprehensions which are in the mind of
the hon, Member may disappear,

So far as the {irgt question regarding conge-
stion in border States is concerned, the conge-
stion is confined to particular places which are
neay thg'ho:dor. The pressure of population
has increased very much near the border end
there are places which are far off from the
Qorder where the pressuce of popy is not
50 much, So, we have decided that if at all
the refugees are to remain in the border States,
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then they should e ovenly distributed, With that
end in view, we have decided that somc of the
"refugecs who have to remain in Tripura of in
West Bengal® have to be dispersed to some
distant places in the same States.

Another thing that he asked was how many
refugees we intend to remove from  Tripura
and West Bengal. We want to set up 50 large-
size Central camps in West Bengal, Tripuia
and other neighbouring States. We want to
remove as many as 25 lakh refugees to these
Camps.

SHR1 DASARATHA DIEB . (Tripura
Fast) : How many from Tripura ?

SHRI BALGOVIND VERMA : 1 have
got the information. If you want 1 will give
you later on.

So, in this way, we want to rolieve the
pressure of these States, We are doing our
best.

Regarding the transport facilities, {rains
are there, We have recéived big-size transport
planes from America, from Russia and from
Australia, We ate receiving from UK, One
way, we will be using these transport.plancs
for carrying the materials needed for the refu-
gees, and in the other way, while returning,
they wiil be bringing in the refugees to the
various camps. Certain trigls arc aho going
on. These planes are there and they are land-
ing at various parts to see whether they can
land safely there.

Regarding the non-stopping of trains I may
say this, - They go -on running non-stop and
they stop only at stations where it is necessary
to stop for taking water or other provisions,

About the doubts of the States regarding
the refugees, 1 may say, we have taken every
precaution to see that such refugees who are
suffgring from cholera or other diseases are
not sent; only those are sent who are not
suffering from cholera or other diseases, This
is being checked, Dootors are there, With
the permission of the doctors only, these refu-
gets could be shifted from there. We do not
want that this dirty discase should spread all
over India. Therefore, we are taking every
precaution before removing these refugees
from there, We take this precavtion to see
that they are free from these diseases,
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About non-lifting of the relief material
from Dum-Dum airport. 1 may say, now there
is no material left at Dum-Dum airport. That
photograph is old enough. A plane had come
from outside. The matcrial was taken out
from the plape and it was lying there. It was
then that the photograph was taken. The
material was for Coach Behar Relief Society
and some matters were under dispute and this
dispute is now over. The Danish Ambassa-
dor has assurad us and delivery might have
been done by today morning.

When I went to Calcutta on the 6th and
7th, 1 found that 1efugees were willing to live
together. Refugees coming from a single
village wanted that they should be put in &
single place. Tlus is but natural, We have
therefore decided that the people of a single
village, wherever this can be arranged, should
be sent togeiher; and if this cannot be arranged
or made available, they should be persuaded
to go. Therefore, every effcrt will be made and
no coercion will be used for the purpose.

SHRI DEVINDER SINGH GARCHA
(Ludhianz) : It has been proclaimed by
various authotiticr, and it is very clear also from
the statement of the hon. Mirister that we are
tooking after the Bangala Desh rcfugecs with
the hope that very soon they would be able
to go tack to thcir ancestral homes after the
restoration of what the hon, Minister calls
normal conditions in East Bengal., But the
statement of the Pakistani President Mr, Yahya
Khan a few days ago should have given us a
very strong jolt. He had seid that he was
willingto take back a few Pakistanis who had
strayed into India, but he could. not throw
open the flood-gates for Indian destitutes to
enter Pakistan, It is very clear from this that
he intends to label these Bangla Desh refugees
as Indian destitutes and, therefore, Pakistan
would not be willing to take back at least the
nmajority of these people in the near future,

They have been pushing Pakistanis or Bast
Bengal citizens into India intentionclly and in
& very calculated way, They evacuated a
five strip all along the Bangla border. They
did not take a single person from the five-
mile strip doeper into East Bengal, but pushed
them on to Indian terriory. In view of this,
can we reasonably hope that Pakistan mounld
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be willing to take these people in the near
future, and are we willing to fix a dcadline by
which Pakistan must accept its citizens back,
failing which we would be free¢ to take what-
ever pre-emptive action we need to take to
presetve our economic and political security ?

SHRI BALGOVIND VERMA : We think
that within six months, time, normal condi-
tions will be restored in Fast Bengal or Bangla
Desh, and these poor unfortunate people will
be allowed to return.

SHRI SAMAR GUHA (Contal) What

MR, SPEAKER : This interruption is
not to be recorded. The hon, Member is
in the habit intcrrupling in this manner,

SHRI SAMAR GUHA : **

SHRI BALGOVIND VERMA: We
are not concerned with what Pakistan
gays. Our Prime Minister has spoken here
in this very House that it is not only the internal
affair of Pakistan but it is also an internal
affair of India and India has got every right
to take any action it deems fit. So, it is up to
the Government of India to take whatever
action it deems fit, We are educating inter-
national community on the point. So, I think
the hon. Member should not entertain any
fear. We hope that conditions will return
to normaley within six months, and they will
go back to their country,

ot ove. @Y. A8 (FETR) - wE e
WEfist a1 e §, a8 daq i
ST &7 FoA A WE §, Thow' TG U AL T-
qmwa wary 81 3w fan wd w2em
gdaT arer e fa § w8 weonfadt o)
Y9N qwi AMAG & 7 Lz 731 & weg-
NRW ¥ WIGT § | WIGH 87 FRT AAT $9Y
¥ gegg g wronidt @ A g1 g e
ars. 1 faté Hagraard

“‘About 13,000 refugees are still awaiting

rehabilitation at the transit camps at Mana
in Raipur.”
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vedr ez dwrer & o Forpfy w1 @,
A% ¥ 13,000 wH; Pedfafednw & fag
¥z a7 @ ¥ o Fde § agrwar &

‘“Though the Centre wants to settle the
remaining refugees in Dandakaranya, the
State Government finds it difficult to tnake
available any more land to the Development
Authority oveilooking the claims of the
landless Harijans and Adivasis of Bastar
District.”

arr v awr fefgwe § &) we-
FY HANE ¥ qgT ¢ agh we i ane
¥ 4T WI¥ U 65,000 WA 4
gad warar foewd wWre aAT & [l A
75X § | uy war $T T § 6
Wy w7 w9 W ¥ ) weAwdm nAAne
7 Fgar ¥ fr wnr dw X faawe sy
#@r & 1% qg s gt g fo g ark #
wae ® sr yhaPwr 20

T WIS A qAr T A7 §, w;r Y
ft weaAry g Wy ¥ qE A7 275
W Fwr W 150 W I §ooq@
YT g9 el FY qETT AT GHET §
F4T HCTC T TF 1§ AEAHAM F@ICH
e eaufer faar 37

sep-RTee ® Wl o RS W
w@ Rt war & &g o fegew AT O
W §1 % ag wnen wew § g
THAT B FAPLATIC H FA A qaT
HTT & 1

garaTest § ag warwre  gwrfm
gt 2 “mfomy g@ owew §Y &
wragi e st e ¥ 12 w2 o gwae
@1 qg A Awram | et AW F
feeqeficat & s & fw & o ok
ww warae § yg W gy o § fio wgt e

**  Not recorded
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wonfadt ar var wak & faw warAt B
o fear war

waw Wiy qg s oEew
Afew qo dew & WS & wid oyt
™Y ¥ o wd & A ¥ &) g
£ qara & arge wowd o+f fareq & gavw
fed v § Hfer frc ot & qv @
¥ o ot g ¥ & qwc A &) ww
agr aga Wade & 1 ag wgw e
&

The simple question was whether certain
States had refused to take them. But here is
avery good Minister who 1s replying to all
80rts of questions and 1 am a good Speaker
keeping silent all the time

SHRI ATAL BIHARl VAJPAYEE :
(Gwalior). And we are good members who
are raising all sorts of questions,

st are. ot w§ ¢ o8 g ¥ oag
xigr war & far oY wreorreff ufeasft amer &
T A AT WTET, WA IR o
fam @ @, sadr auR o aft
fewt w1 dw & qw wArATe ¥ Tga
qaadr 7w § fo O weonrdf o
ferard & qre i rad, 9 s ol
fear s Wi wre st Y€ sameerly
+l Fr) & ag wawr wga § R v
AT F W oo wewar & o g@ A
e #r Hife s &)

ot wrwitfew wat: wgr o w0
¥ig wr gy §, o ToR Qg 4, SR
qur & fae wany sqaeqy § Wi g SV
waw & fiar wr @ £ o w7 Wl o
@ ¥ 3 forg o ¥ saraeay o vk §
oY Fwt qod Wadfte & i wew
L {

T A dwe X § W 50 ¥A

R & v g ) g o G g
R o oy fogrr & g W feeelt
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wfra & wgi wo yadt wafre § e e oyt
oC R a0 74 §) 3 FrO Ak WX
aaear YW waAAT o W @ 8
T fwg i agi & ol *) Wic 7 s
w fede e o fasr arell wifgey

gt a% el A wrgamein § &
AR W AT § W IO ¥Aw qréC &
org caar wgy §) vy g I w0
e At & e = ga & s wrgd )

MR. SPEAKER : Does the Minister
reafly believe that they will go back ?

SHRI SAMAR GUHA : If the Govern-

ment leaves the nincompoop stance in respect
of Bangla Desh, they will go back.

(Interruptions)

SHRI S. M. BANERJEE (KANPUR):
He is always attacking the Government and
by attacking the Government he is strengthe-
ning the hands of Yayha.

SHRI SAMAR GUHA : 1 repeat if this
Government sheds the nincompoop stance
they will be compelled to stop the butchery,
killing and turning away and then they will
go back. But the Government here are talking

(Imterruptions)

SHRI S. M, BANERJEE : He is overdoing
it.

MR. SPEAKER H | shou}d say to prof.
Samar Guha that something is worng with you,

SHRI S. M. BANERJEE : It is always
wrong, not sometimes.

SHRI SAMAR GUHA : What the Govers-
ment is doing is a great wrong, I may be a little
bit wrong...... (Interruptions)

SHRI PILOO -MODY (Godura): Are
you disagreeing with him ?

MR. SPEAKER : I only disagree with
Piloo Mody.

i ww b «ti‘wm * um
foopalrs a g & a0k 0 ol § W
¥ oty et 43 o I R N
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wWrwgweunt: & &f oy ¥
WTHHT AT § far wam oo oft st
N A qRer § ey qww ¥ fog war
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SHRI JYOTIRMOY BOSU (Piamond
Harbour) : Sir, I have a very important
matter to be brought to your notice. 1 will
take not more than a minute.

MR, SPEAKER : Only one minute,

SHRI JYOTIRMOY BOSU : Yes, sir.
Mr. John Stonchouse, a member of
Parliament, and a former British Minister, has
suggesied the setting up of an International
Commission of Jurists to consider the war-
crimes of Pakistan military leaders ip Bangla
Desh, and to bring them on trial. He has
very correctly pointed out that the awful
genocide, horror and barbarity of the Pakistan
army in the State had passed the stage of
being an inteynal and was now 8 matter
for the world community to take note of. He
has demanded immediate actipn by the Security
Council under the Ge Conference in
which Pskistan is a signatory. He insists
that the convention be enforced by every form
of United Nations pressure and if necessary
by direct intervention. We must react to it
immediately and set the ball ralling without
any delay.

Thank you.

MR. SPEAKER : Papers to be laid on
the Table,
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SHRI JYOTIRMOY BOSU: What'st
the reply, Sir? A senior Miister, the Minister
of Defence, is sitting théfe. What do they
think of this? (Imterruption)

MR, SPEAKER: No, no. 1 am not
going to ask him say anything. I am not
going to agree to your request.

12.38 hry.

PAPERS LAID ON THE TABLE

MYSORE LEGISLATURE SALARIES OF MEMBERS
(AMENDMENT) RULES, 1971

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING & TRANSPORT
(SHRI RAJ BAHADUR): I begtoiay on
the Table acopy ofthe Mysore Legislature
(Salaries of Members) (Amendment) Rules,
1971 published in Notification No. G.S.R.
117 in Mysore Gazette dated the 7th May,
1971, under sub-section (2) of section 15 of
the Mysore Legislature Salaries Act, 1956
read with clause () (iv) of the Proclamation
dated the 27th March, 1971, issued by the
President in relation to the State of Mysore.
{Placed in Library See No.LT— 379/71}.

ANNUAL Reporr oF Exscurive COMMITTES
or TRUSTEES OF VICTORIA MEMORIAL
Havry, CALCUTTA

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
I beg to lay on the Table a copy of the Annual
Report (Hindi and Englivh veniom) of the
Executive Committee of the Trustees of the
Victoria Memorial Hall, Calcutta, for the
year 1969-70, together with Audited Acgounts,
[Placed in Library See. No. LT—380[71].

NOTIFICATIONS UNDER CENTRAL  ExcCise
Rowss, Cenrrar Exciie anp  Sasy
AcT, AND Cusrems AcCT

_ THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K.R.
GANESH) : 1 beg to lay on the Tyble—
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(1) A copy of the Notification No,
G.S.R, 612 (Hindi and Englisk versions)
published in Gazette of India dated the
24th April, 1971 issued under the Central
Excis¢ Rules, 1944, together with an
explanatory memorandum. {(Placed in

Library see No. LT-381/71}

(3) A copy each of the Central Bxcise (Sixth

Amendment) Rules, 1971 (Hindi and

English versionsj pubfished in Notifi-

cation No. G.S.R. 771 in Gazette of

India dated the 22nd May, 1971, under

section 38 of the Central Excise and Salt

Act, 1944. [Placed in Library  see

No. LT—382/71.)

(3) A copy cach of the following Notifications

(Hindi and English versions) under se-

ction 159 of the Customs Act 1962:—

(i) G.S.R. 772 published in Gazette of
India dated the 22nd May, 1971,
together with an  explanatory
memorandum.

(i) G.S.R. 773 published in Gazette
of India dated the 22nd May, 1971,
together with an  explanatory

memoran
[Placed in L{brary see No. LT—383/1]

NOTIFICATION UNDER COMPANIES ACT

THE DEPUTY MINISTER IN THE DE-
PARATMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA): 1 beg
to lay on the Table a copy of Notification
No. G.S.R. 686 (Hindi and English versions)
published in Gazette of India dated the 4th
May, 1971, under sub-section (3) of section
637 of the Companies Act, 1956 [Placed in
Library see No. LT—384/71.]

12.41 hye.
BURINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): With
your pepmission, Sir, I rise to announce that
Goverpment Business in this House during
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the week commencing from 14th June, 1970
will consist of :—

(1) Consideration of any item of Govern-
ment Business carried over from to-

day’s Order Paper,

(2) Consideration and passing of the

Salaries and Allowances of Officers
of Parliament (Amendment) Bill, 1971

Discussion on the Statutory Resolu-
tion secking disapprovs! of the Main-
tenance of Internal Security Ordinance
1971 and consideration and passing of

the Maintenance of Intema'l Security
Bill, 1971.

e

(4) Discussion on the Statutory Resolu-
tion seeking disapproval of the West
Bengal Security (Tripura Re-enacting)

Second Amendment Ordinance, 1971,

(5) Discussion on the Rsloution seeking
approval of the Proclamation issued
by the President on the 13th May,
1971 in respect of the State of Gujarat.

(6) Consideration and passing of the
Mysore-State Legislature (Delegation of

Powers) Bill, 1971 as passed by Rajya
Sabha.

(7) Consideration of a motion for con-
currence in the recommendation of
Rajya Sabha for reference of the Advo-
cates (Amendment) Bill, 1970 to 2
Joint Committee,

SHRI SAMAR GUHA (Contai) rose:—

MR. SPEAKER : 1 have examined your
letter. These matters cannot be raised now
while the Business Advisory Committee report
is under consideration. I cannot allow that.
1 will forward ic¢ to the minister, du¢ I am not
going to make it a debating hour,

SHRI SAMAR GUHA : I want to
make a submission through you to the Minister
of Parliamentary Affairs. 1t has never happened
in this House before. Important ministers
are going outside when the House is in session

e reaeBRRNS LY

MR. SPEAKER : Nothing will go on
record.

SHRI SAMAR GUHA : *»*

sssNot recorded
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MR, SPEAKER : I am very much tired

you. Please sit down. You say so many

ings which have nothing to do with the
busipess before the House. You abruptly
got up and start interrupting. Kindly sit down,
Otherwise, 1 will bave to do a very unpleasant
duty. May I bring it before the House that this
sentleman is interrupting all the time, defying
the Chair? Thisisvery wrong. The question
is about the report of the Business Advisory
Commiittee, The Business Advisory Commi-
tiee confines itself with the total business

before the House, including the no-day-yet-
samed motions. You are introducing any-

thing in the world in this. You are asking,
‘Why Mr. Khadilkar has gone abroad. What
about Mujibur Rehman? Holding regular

half-hour discussions and so on. 1 will
have to ask him to withdraw if he persists
like this.

SHRI ATAL BIHARI VAJPAYEE

{Gwahar) : Sir, may ] suggest that Shri Samar
Guhs may see you in your chamber and
convince you?

MR. SPEAKER : Do you think that he
does not see me in my chamber ? In fact,
I would invite all of you to sit with me when
he sees me in my chamber.

SHRI P. K. DEO (Kalshandi): The
Lokpal and Lokayukt Bill, which had been
passed by the Lok Sabha and which was pend-
ing in the Rajya Sabha, lapsed because of the
midterm poll. As early as 1966 the Admini-
trative Reforms ‘Commission submitted a
repert to. the government recommending
an  institution like Ombudsman. On
the basis of that report Government
prepared a BIll, * the House referred it
ta the Joint Cpmmitjee, which took evidence
and then submitted a report to the House.
The Lok Sabha’ passed this “Bill and then fe-
ferred it to the Rajya Sabha for their passing.
Now that Bill has lapsed on account of the
Mid-term poil, may I know when that bill is
likely to be brought up agsin? Similarly, the
Commissions of Inquiry Amendment Bill also
lapsed on account of the dissolution of Lok
Sabha, When will that Bill be brought up a

gain 2
SHRI PILOO MODY (Godhra): And
also the: Architegts Bill.
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SHRI RAJ BAHADUR : All the Bills
that were pending before the House and which
lapsed because of the dissolution of the Fourth

Lok Sabha are being consid d i
oty ered for re-intro-

SHRI PILOO MODY : with priority?

SHRI RAJ BAHADUR : We shall try
to take an appropriate decision about priori-

tliflsl. It applies 10 Architects Bill and other
ills,

12,48 hrs.

DEMANDS FOR GRANTS (MANIPUR)
1971-72-(Conrd.)

MR. SPEAKER : The House will now
take up further consideration of the Masipur
Budget. Shri S. M. Banerjee will continue
his speech.

SHRI S. M. BANERJEL (Kanpur):
Sir Yesterday I was referring to the difficulties
faced by the people of Manipur and the indi-
flerence of the government towards some of
the burning problems. 1 have explained yes-
terday that Manipur is a beautiful place
which can be developed as one of the main
attractions for our tourists, both from India
and abroad.

Another problem which s agitating the
minds of the people of Manipur is the want
of good roads. 1If one wants to go to Mani-
pur from Calcutta he has to go by train which
pesses through Nagaland, through unsafe
places, where people are looted and murdex-
ed. The other alternative is to go by plane.

We have requested several times in this
House both the Minister of Civil Aviation and
the Minister of Finance—a representation
was made to the Prime Minister also by the
representatives who came 1o see her 1o discuss
the various problems confronting the people
of Manipur to reduce the plitie fare from
Calcutta to lmphal. I one has to travel, it
is mot for enjoyment’s sake or for reereation
or luxurious travelling but he or she has to
travel because there is no other way out. So
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¢! communications improve and there are
voad facilities, as long as the people of Mani-
pur and Tripure have to travel by plane,
because there is no other way out, we should
introduce some sort of a janata plane so that
the fars may be reduced. An assurance was
given in this House—I do not exactly reember
the date—two years back that this matter will
receive sympathatic consideration from the
Minister. Unfortunately, the Civil Aviation
Minister is not here but I would request the
hon, Minister of Finance, Shri Ganesh, who
Vs here , to pass on this information to him
with the request that if this could be done this
would be a boon to the people of Manipur,

Then, about the development of small-
scale ladystries, you know, the handicrafts
of Manipur are world famous. There are
certain items like asort of quilt which they
manufacture in their cottages as home industry.
1t is something which could be matched by any
good quilt in the international market. But
even in Delbi we do not get it, When we go
to the Manipur and Tripura Cottage empo-
rium these things are not avaialable because
they cannot prodace more. There is no
means of production there. So, for export
purposes these small-scale industries should
be developed. Government should spend
some money on it so that the people of that
particular area, specially the women, who are
very hard-working, can manufacture these
things both for internal consumption and for
export to other countries through our Foreign
Trade Ministry,

I have already said about the buyilding of
roads, This is necessary for security purposes.
You know, Manipur 1s a very sensitive area.
For the purpose of security the Border Roads
Organisation is trying to constrict certain
rotids but they are only meant for the army.
There should be 2 big road, a national highway,
from Calcutta to Manipur. May be, the
Government may have to spend & lot of money
but this is nescessary as any attack either by
Chaing or by Pakistan or by any other country
which is adjacent to Manipur and Tripura may
vompletely isolate these two Union territories
from the rest of the country, Aiclifting will
not be possible to that extant, So, I would
sequest that proper atitntion should be paid
1o the comstruction of gond roads.

About tourism 1 have mentioned. 1 would
lsc mention that proper colleges and schooly
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and trading institutes should be there, ' Train.
ing should be givea not only in handiceafts
but also to make good articles. 1 know, they
solely depend on the subsidy which they gt
from the Centre, Even items of daily con«
sumption are being sent from other States and
they do not have them in Manipur. This
dependence on the Centre should come to an
end. Thal would come to an end only when
elections are held, a democratic govermment
comes into power and statehood is granted,

Last but not the least, I would again request
this Government to realise the gravity of the
situation and grant Statehood to the people
of Manipur, All sections in Maripur want
Statehood. why should they not? When the
Statehood was granted to Himachal Pradesh,
we were all happy. I remember my hon.friend,
Shr1 Meghachandra, a Member form Manipur,
who said, ‘*we hope the fate of Manupir and
Tripura is also going to be changed and they
will be granted Statebood.” I would reguest
the hon. Finance Minister to convey our
feeling which is & genuine feeling of the people
of Manipur for their Statehood. If they do
not get Statehood, there will be struggle and,
ultimately, they will get Statehood. What will
then be the grace left for this Government?

st wAwee wew g (wfegre) ¢
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agi ¥ et wE § gvd e ¥ qF W 5o
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et o § Hit e i efiE goeTe
age Wt Bfar are dwR #Y 98 fewar @ fe
farame & g s & sdrge wifae wr
v §mradt ww f@ & wow wg we
foniwr qrferang B o s oft | -
ar% gieawior & ofr wfvge ongf o Feqar &
agt wEaT qw Ayt e {1 A g¥
&7 A forwa § B et Pl sramedy
wHPgC & ey e & ot ey § Wi ok
srrew o i & du wry o g
rme wITTeE & ey g3 & of i
Samrdn A el T sy &Y wage
ot wravd! ¥ wre & W wifiew §-ad feakr.
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¥ sl w A wnfee gy @ g W
awaT ¥ T AET wE WA B+ qg
orerrt gt el & et § T g Amgehi
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¥ forr 30

MR. SPEAKER : The hon. Member may

continue his speech after Lunch. We adjourn
for lunch to re-assemble at 2 P.M,

13.00 brs,

The Lok Sabha adjowrned for Lumch till
Fourteen of the Clock .

ahe Lok Sabha re-assembled after lunch at
five minuves past Fourteen of the Clock,

{Ma. DerurY-SPeAKER /n the Chair}

hEMANDS FOR GRANTS (MANIPUR),
1971472+Contd.

SHKI JYOTIRMOY BOSU : With your
Dermission, 1 wish to way thid I Have reestved
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a telegram from the Dandakaranys‘Employ.
ecs’ Union. They had glven notice of certain
demands to Governnient. The matter Is two
months old. Government have so far tuinied
8 deafear to them and they arc now on &
hunger strike. May I request you to ask
Government to take  note of "this end, 'if
possible, to make a statement - on  this
immediatly ?

St MIATET AW AW TSR
wgvzy, wirge ¥, o frege wgl ™
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farar o G )

wforge & T ¥ Wy ¥ yay ¥ fin
HrrdE feas & 1 el wrandy wiinge &
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Ut oty warre arew
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““All this had led to a definite separatist
movement, which cuts across political party
lines. Even the Congress Party is not untou-
ched. Only last year at the State Congress
political conference, which was attended by
the Congress President Shri Nijalingappa
by invitation, a resolution was passed calling
for boyocott of -and non-cooperation in the
1972 General Election.

When Shti Nijalingappa protested against
it informally to the State Congress leaders,
$hri Koireng Singh.and other leaders express-
“4 the helplessness of the State Congress,

Swithed ax it wis betweea the Central
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Party discipline and the growing popular
feeling, which was increasingly being exploit-
ed by the opposition parties,”
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SHRI N.TOMBI SINGH (Inner Manipur):
Mr, Deputy-Speaker, Sir, I must at the outset
expreas thanks on behalf of the people of Manipur
and also on my own behalf to the honourable
House for the deeper under standing of the
problema, longstanding demands of this eastern
border, a strategic region of the country, and
m? for the increasing appreciation of the
legitimacy of these demands veflected in the
deliberations in this House contributed by
all section.

Yesterday evening, when the considera-
tion of the Manipur budget, second stage, was
quickly ‘foNowing on the heeld of the conchade-
Ing part of the discussion' on the general
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budget, highlighted by the triumphant reply of
the hon, Finance Minister, hitting back to all
the unreasonable critisims to the budget,
there was a sharp contrast provided on the
Himalayan budget of the country standing side
by side with the pigmy Manipur budget, and
this gave a lot of thought to those of us who
represent this backward and small region.
In a way this was indicative that in this country,
the big and the small, the one and the many
have (o coexist and develop together, and this
was something which was giving a decper
and Sadder thought to us, when the Housp
quickly thinned away when this discussion
was taken up. Fortunately, the discussion
has been continued today, and the situation
in the House is a little better and we are grate-
ful to the Members who have taken interest
in this subject.

Before | make any observations on the
budget, I would like to make a reference to two
points in the hon. Finance Minister's budget
speech which are very relevant to this budget.
These are, the mandate received from the nation
and the assurance and commitment expressed
regarding the removal of regional disparities
in the country in the sphere of industrial deve-
lopment. [ would be going with the mandate.
As this Government and, also the ruling party
to which 1 belong, received a massive mandate
from the poeple about socialaism, and rapid
economic development of the counmtry, we
also, each one of us, received mandates from
our own States as well as from our own con-
stituencies. In the territory of Manipur, it
was for the first time that two seats were won
by the ruling party in the history of Indian
Independence, and this was quite indicative
of the people’s confidence and sense of co-
operation with the Government and which also
equally implies that the people have given them
their approval, and those of us who have been
elected from the area have to fulfit in our
perforimance the mandate given by them.

The mandate mainly received from the
people of this area is, firstly, the much-talked
of much-appreciated and slso reflected by the
deliberations of this House the demand for
Statehood. The Government of India uader
the able Prime Ministorship, of Shrimati
Indira Gundhi, showed tremendous wisdom in
making a timely announcement before the
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dissolution of the fourth Lok Sabha in the
month of October last, and that saved a situa-
tion which was developing into one of terrific
magnitude, Now, the guestion remains when
the Government of India, under the able
leadership of the Prime Minister, is going to
fulfil this commitment to the people and show
their grent wisdom

Manipur has no popular Government now.
The popular Government functioning under
the Union Territories Act was dissolved in
October, 1969. In coming October, Presi-
dent’s rule will be completing its second year.
This is a very significant aspect of the political
situation there. All the political parties there,
including my party, decided that there would
be no participation in any clection under the
existing Union Territorise Act. because the
people have realised that the Assembly and
Ministry under this Act are just a semblance
of a popular government. The powers are
%o limited, the restrictions and limitations are
S0 many, that there is no charm in it. There-.
fore, it was decided once and for all that until
full Statehood is established, there will no
participation in elections. This question came
up when the Lok Sabha was dissolved, because
it was our right to demand mid-term election
under the existing law. But the people there.,
irrespective of party affiliation or ideology,
decided not to participate in such elections.
It might have been a coincidence or perhaps it
was out of respect to the people's will that the
Government of India also did not order mid-
term elections under the existing law in Manipur.
Even if there was an order to that effect,there,
would have been no participation 1n the
election. Therefore, any further delay in
bringing the necessary legislation for confer-
ment of Statechood on Manipur will create
serious problems. Ideologically and tempera-
mentally, I am not one who usually gives
warnings or threats, because of all the parties
the Congress Party has never indulged in mere
threats. But on diflerent occasions, we have
received replies from the House Minister and
other ministers that the matter is being examin-
ed, it is under consideration, it is coming up
in due course, etc. Such stock replies are
misplaced and are not called for under the
existing circumstances, Though the Finance
Minister is not in charge of Home Affairs
or directly dealing with political issues, ¥ hope
he would be competent to reply to this. We
resonadbly expect that in his reply, he will
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make a definite commitment that the Bill wiil
be introduced and passed in this session. |
am not merely expressing sentiments. 1 am
putting the facts before the House and hefore
the Home Ministry.

Having said this, 1 come to the next issue-
preservation of the territorial integrity of
Manipur, '

There has been a lot of discussion on this
suhject and there has been discovery of a lot
of mistakes an the part of the Government
of India. If 1 remember correctly, even the
Prime Minister had admitted publicly on some
occasions that while the three sub-divisions
of Manipur were included in the cessation of
operations agreement entered into between
the Government of India and Nagaland 1t was
without the knowledge and consent of the
people of Manipur. That was & great mistake.
1t was admitted that it was too late to correct
that mistake. Fven now Manipur is the
victim of such a mistake. This has happened
only because there was no proper understand
ing of our area. Delhi being far away from
Manipur the people here do not know the real
problems of Manipur.

Many (riends here talk of Manipur having
a common border with China, In fact, we
have common border with Burma in three
directions There is no common border with
China. Bufma is our major neighbour and
we have a long common border with her. On
the Burmese side, as well as on the otner side,
that is, the border with other States of our
country, we have many problems and- there
has been no adequate attempt made to fathom
and understand the depth of these problems,
Our only consolation is that at the natio!\nl
level there are sings of increasing understanding
of the problems, and if this goes on at rapid
speed no more furhter mistakes will be made.
Any attempt to disintegrate Manipur, to weaken
or reduce the size or territorial inlergritgf of
Manipur will not only endanger Manipur
but will be a danger to the whole of that
region and of the country Tor that matter.
T am sdying this with all conviction in my
commend and the knowledge of the historical
background the conditions obtaining there
and the security problems of that area.

Coming to the removal of the rzgic_ma!
disparities in the industrial sphere, Manipur
is full of industrial potentialities, Raw mate-
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rials for paper, matches, and cement are
available there. Here 1 may say that for some-
time I had an opportunity to associate myself
with government, I know how the Eastern Zonal
Council was discussingthe development of the
castern region in the sphere of industries and
power supply,Decision were taken only on poli-
tical consideration. Small units like Manipur,
Tripura, Nagaland, NEFA and Meghalaya
should not be judged by their size or popula-
tion alone but by their resources and poten-
tialities, too. Now in order to conduct a
geological survey in Manipur we require
a lot of political pull, So, in spite of the pot-
cntialities we are not able to have a geological
survey. For instance, we have been depending
on our own resoureces of iron ore at Kak-
ching for our necessities in the early days.

A geological survey will discover a number
of valuable things which will pot only 'he
usefal for Manipur but will also enrich the
county.

There has been tn some quarters, cven in
responsible quarters, a very improper and
wrong atlitude shown towards the small
units, the other day, last Friday, { remember,
when we discussed a Private Mcmber’s Reso-
tution, there was a refererce by some hon,
Member [rom the other side that the Central
Government should sec that for political
mmisbchaviour grants arc withdrawn and they

arc  punished by withdrawing financial
assistance. This 1s nothing but an
expression of colomal attitude, We have

been trying to justify our sympathy for Bangla
Desh because that  has been treated as a
colony by West Pakistan. We should search
our own hearts and develop a proper attitude
towards small units.. So that we may not
commit such a mistake ourselves. 1 do not
talk of Manipur alone; there might be other
victims of thic improper attitude. I know,
many big officers coming to Manipur from
outside just talk very irresponsibly. We cannot
blame them; they reflect the thinking of a cer-
tain section of the people. They say that
they are spending in Manipur, & small area,
their money and they have a right to interfere
in our affairs, as if it is a small colony of a
big country and every body just entering it
from outside the border has a right to inter-
fere and safeguard his money, The whole
concept, the attitude, the pattern of financing
i3 wrong,
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We see in this Budget that some amount
has been earmarked. We have nothing to
say against that. The point | would like to
emphasize is that when we spend, there are
two aspects of it, One is just temporary and
routine expenditure, which goes in the form
of salaries and other things, and which goes
from hand to mouth., The other form of
expenditure is long term investment in the
form of industrics and Similar other things,
which will grow into national assets and which
will not only strengthen that region but will
ajso strengthen the national economy and the
national security in that arca. The second
aspect is lacking and we have to develop the
awareness of if not only in the ruling party
or in the Opposition parties but the whole
country has to educate itself about that, Every

citizen has to cducate himself in the proper
attitude.

We have been demanding the inclusion of
Manipuri language in the Eighth Schedule.
This may sound very strange to some of our
friends who arce always interested in the number
of people and ask, **How many are vou; what
is your population ?" This runs counter to the
whole concept of culturc. Manipur is not
a mere accidental collection of a few people. It
has had its history and cultural background for
the last  thousands and thousands of years
unconnected with the rest of the world and
surrounded by long ranges of hills. It has
developed into a very rich culture, Now it
is a part of India and we are all proud, that
it 1s a part of India. The people of India have
also contributed to the development of this
culture. This culture and development
of the Manipur language has taken place
in spite of the smallness of the area. It has
been the language of the court and of offices
till its integration with the rest of the country
in October 1949, Now when we demand its
inclusion in its right place, in the Eighth Sche-
dule of the Constitution, we arc asked how

many people speak that language and
how many books are there. The
same question arosc when we wanted

Manipuri to have a place in the higher uni-
versity education when we found it
hard to convince the learned people of a par-
ticular university, who had no knowledge
of Manipuri, as to the attainment of this
language be proposed the opening of a
Manipuri Section in the University Library
s0 that one could judge the attainment of
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the language after sceing the number of
books written in the ages, the number of
subjects covered and the history of the
development of the language

MR. DEPUTY SPEAKER : Please con-
chude now,

SHRI N. TOMBI SINGH : Yus, Sir, 1
am grateful for the indulgence that you
have showa to me,

Having said this, with all the cmphasis
at my command, | would like to say that
sufficient measures be taken up at the Gove-
rament leve!l and necessary Jegislation be
taken up to include Manipuri in the Eighth
Schedule as early as possible.

MR. DEPUTY SPFAKER : You have
made your point. That is ail.

SHRI N, TOMBL SINGH :1 wanted to
cover a few other points,

With these few words, 1 would like to
emphasize once again thatin his reply, about
the confirment of the Statehood on Manipur,
a definite deadline may be indicated. They
have received a massive mandate from the
people, including the people of Manipur,

THE MINISTER OF STATE IN THE,
MINISTRY OF FINANCE (SHR! K.R.
GANESH): Mr.Deputy-Speaker, Sir, | am thank-
ful to hon. Members who have taken partin

the debate on the Demands for Manipur,

The debate has been very instructive and,
particularly, the Members who come from
Manipur have put before this House the real
foelings of the people of that arca.

Coming from an area which is as ancient
and as under-developed as Manipur, knowing
the problems of a distant far-stretched area,
knowing the problems and complexities of
development of such an area, knowing the
inherent ipadequacies in the administrative
system of sueh an area, 1 am in a position
to understand more intimately the problems
that have been focused here, particufarly, by
Membders belonging to Manipur,

The major question taised here was the
question of Statehiood. As this House knows,
*he Prime Minister had announced that the
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Government of India have acvepted in prirdi
ple the demand of the people of Manipur along
with Tripura and Meghalaya for Statchood,
thus putting the seal of the Government of
India on the basic aspirations of the people
of Manipur.

The Cabinet Sub-Committee has been
discussing  this guestion #nd the problem
that is there is of finding an integrated const-
tutional arrangement for the entirc nt Hh-
eastern area consisting of Manipur, Meghalaya
and Tripura. This discussion that is goirg
on has reachcd an advanced stage and legi-
salative proposals are being draw up. There
is no question, as some hon. Members from
the other side pointed out, of going back on
the assurance that has been given to the
peoplc of Manipur, 1 can only assui¢ the
Housc that in the yuickest possible time. ile¢
necessary legislation for  the Statehood ot
Mapipur will be introduced. | have
noted the warning that our friend
has given.l shall communicate this to the admi-
nistrative Ministry concerned. He wanted a
commitment that the Bill will be introduced
in this session of the House.

There has becn yuite alot of generdd
political criticism made that for the last 20
years we have not heen able to do anything.
The only point that 1 wish to submit here is
that in our recent Parhamentary eclection,
the mid-term poll, the peoplc of Manipur
have sailed with the nationa) mainstream and
for the first time, as the hon, Member pointed
out. both the seats in the Manipur area were
won by the present ruling party. ,

A Territory like Manipur requires a much
faster rate of Jevelopment, It requires much
greater outlay. Tt requires much greater inve-
stment. This, the Government of India has
been trying to do. Plan after plan, the outlay
on Manipur has increased tremendously-from
the First Plan to the Present Plan—~ and efforts
are being made, within the resources available,
to realise the strategic importance of the area,
particularly in the present almost explosive
situation that exists as a result of the tragic
events that have taken place in Bangla Desh.

‘In the Plan outlay, whereas Ws. 12,88
crores wis allotted during the Third Plan-
which itself is much higher than what was
allotted in the previous Plans preceding it,«
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in the Fourth Plan, the Plan outlay is of tiwe
order of Rs. 30.25 crores. Phis is & much
higher outlay, more-than twice the figure of
the Second Plan. We realise the need for buil-
ding theinfra-structure, the need of proviqing
roads, communication facilities, socilal services
etc. and these have been taken care of as far
as the Fourth Plan is concerned.

Mr. Dasaratha Deb made the point that
there is more expenditure on Police and less
expenditure on Education, Social Services
and Development. This is actually a general
criticism, a political criticism, but , as far
as facts are concerned, | think they will disp-
rove this. Of course, in a strategic area like
Manipur, with certain political distortions
that have taken place there, and with
so many other factors, the Policc there is
bound to be more than in other areas; but
even then 1 wish to point out that the expe-
nditure on Education in 1971-72 is Rs. 4,62
crores whercas the expenditure on Police
it only Rs. 3.37 crores.

SHR1 DASARATHA DFRB(Tripura East) :
What about Industrics and Agriculture ?

SHRI] K.R. GANESH : ] have heard you
patiently. I will come to that. | have taken
you very seriously.

As far as Education is concerncd, there
has been a slight increase, even this year, from
Rs. 4.5 crores to Rs. 4.62 crores. Manipur
has 14 colleges, one Industrial Training Insti-
tute, one Law College, one Science College,
one BT college, one Arts College, and one
Sangect Maha Vidyataya. The Student
popuintion is 2 1/2 lakhs of which 80,000 are
girl students. There is 13 per cent outlay for
1971-72 on the Plan side and on the non-
Plan side It is 25 per cent. These are figures
which show that onc need not be ashamed,
need not be on the defence.

Ax 1 indicated in the beginning, coming
from a Territory which has got simitar problems
I know that higher outlay for developnent is
RECEsSRLY.

But a very serious attempt has been made
to meet the immediate requirements of the
Manipuri people. As far as education is
conoerned, the provision that has made and
twe. institution that has  been created

will  not siand at a disadvantage as
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compared with those in many other parts of
the country.

In education itself, there has been a demany
for having a university of Manipur. Then,
the proposal is there to have a centre of the
Jawaharla! Nehru University for post-graduste
studies, and a team headed hy Dr. Nag Chau-
dhuri is visiting that area and their report is
awaited.

If we take the health services also, the
provision for health sercvices in 1970-71 was
Rs. 34 lakhs, and in 1971-72 , it is Rs. 49 lakhs.
Manipur has 13 hospitals, 12 primary health
centres, 38 primary health sub-centres and
63 dispensaries, and 200 beds are proposed
to be added to the ¢xisting hospitals.  So, in
this sphere of puolic health also, an attempt
has been made to provide modern medical
facilities ay far as possible to the people of
Manipur. Once agamn, I submit that in an arga
tike that 1in which the medical facifities have
to be provided on a scale which may be much
bigger than the developed areas, much more
might have to be done considering the resour-
ces, 1 think that the Government of Indin will
take this into consideration. Transport and
communications, for industrial development
and for strategic recasons and for giving
minimum facilities to the people are very
vital in an arca like Manipur. in the Fourth
Plan, nearly Rs. 10,88 crores have been allotted
for roads and Rs. 80 lakhs for road ‘tranaport,
and this works out to one-third of the total
Plan outlay of Rs. 30.25 crores. A road linking
Silchar in Assam to Imphal with a length of
about 224 k. m. is already under construction,
and this will meet the immediate needs of the
communication system as far as  Manipur
is concerned.

In the same way, if we take electricity*
Manipur has got very inadequate electricity,
The installed capacity has been doubled to
5500 k. w., and a Rs. 2.85 crores arc being
speat  this year on hydro-clectric project at
Loktak in the Central sector,

In conaection with industrial development,
yesterday, another Member from Manipug
pointed out that the administration of Manipur
had recommended various projects for the
consideration of the Central Government.
1 have tried to find out the stage in which
these projects are or the stage in which these
proposals are. I have some facta about them,



167 D, G. (Manipur),

t Shri K. R. Ganesh}

As far a8 the coment factory is concerned,

a survey by the Geological Survey of india 1o
assess the availability of limestone and other
materials in Manipur has been undertaken,
and the Government of Manipur has entru-
sted to the Cement Corporation of India the
work of preparation of
It is expected that this report will be ready

in tne course of the current year.

For the paper mill also, a project report
and pre-investment survey of forest and river
dixcharge during the year and other factors
connected with the project are under consi-
deration and are under preparation, and the
preparation of the feasibility report has also
baen taken up, and oncc the viabilitv  of
this project i¢ established, it is intended to
request the public sector corporation to sel
up a proiect for the manufacture of paper.

As far as the starch-cum-glucose-cum-Corn
flakes unit is concerned, this can be taken
up only when the power supply in Manipur
is increased. In the meanwhile, the Food
Corporation of India has been rcauested by
the Manipur Administration to procure maize
in Manipur in the current year 50 that cult-
ivators get adequate price for their produce.

A provision of nearly Rs. 46 Jakhs has
been made for large and medsum industry,
Shri Deb pointed out that this provision
may not be large, but 1 can assure him that
because Manipur's develoment now depends
on the infra-structure that has got to be buill,
the communications sysiem that has to be
expanded and the additional power that will
be generated, there will be no difficulty in
providing the finance for any viable project
that the admimstration of Manipur as well
as the Planning Commission and other agencies

have.

Apart from this, the whole territory
Manipur has been sclected for, concessional
finance by financial institutions like IFC,
IDBI, and the whole territory outside the
municipal limits of Imphal has also been
selected for {0 per cent outright grant by
Government to new industries that may be
set up there. Recently a survey team sponsored
by the TDBI carried out a survey to explore
the possibilitics of establishing industries in
Manipur, So the attention of Government
and its various institutions and financial agem-
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cie_u is directed to locating places where indue
stries could be st up and helping in the ime-
grated development of the area,

"_I'hese are some of the points raised. As
1 sau_i in the heginning, the aspirations of the
Manipur people for full statehood and the
desire of these cultured and  hard-working
people for rapid development to come up to
the level of the other advanced communities
of India in the shortest possible time, as have
been placed in this House, are recognised by
Government and all efforts are being made,

within the resources avaifable, (n see inat
they are fulfilled.
MR. DFPUTY-SPEAKER : There are

17 cut motions. 1 shall put them together o
vote,

All the cut motions were put and negatived.

‘ MR. DEPUTY-5PLAKER : The quesiion
is !

““That the respective sums not exceeding
the amounts shown 1n the fourth column of
the order paper be granted to the Presidem
out of the Consolidated Fund of the Union
Territory of Manipur to completc  the
sum necessary to defray the charges
which will come in course of payment during
the year ending the st day of March 1972,
in respect of the following demands entered
in the second column thereof.

Demands Nos. | to 44",

The motion was adopted

| The motion for Demands for Grants which
were adopted by the Lok Sabha are reprodused
below—Ed., ]

DeMand No, 1--LAND  Revenut

*“That & sum not exceeding Rs.14,19,000/-
be granted to the President out of the Cons-
lidated Fundofthe Union territory of
Manipurto complete the sum ucocssary
to defray the charges which will come in
course of payment during the year ending
3ist day of March, 1972, in respect of **Land
Revenue.”

DEMAND NO. 2~-STATE EXCISE.

“*That a sum not excoeding Rs, 1,73,000/
be granied to the President out of the Consoe
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fidated Fund ofthe Union territory of
Manipur to complete thc sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of *State
Excise’,™

DFMAND NO. 3——TAXES ON VEHICIFS

*“That a sum not exceeding Rs. 76,000/
be granted to the President out of the C'onso-
lidated Fund ofthe Union territory of
Manipur to complete the sum nccessary
to defray the charges which will come in
course of payment during the year ending
3ist day of March, 1972, in respect of ‘Taxes
on  Vehicles'. "
4—-Sarrs Tax

DeManD  nNO,

‘‘“That a sum not exceeding Rs. 71,000/-
be granted to the president out of the Conso-
lidated Fund of the Union territory of Mani-

pur to complete the sum necessary
to defray the charges which will come
ih course of psyment during the year ending
Jist day of March, 1972, in respect of ‘Sales
Tax.”

DimanD No, 5- Oruer Taxes aND DuTirs

““That a sum not exceeding Rs. 2,000/
be granted to the President out of the Conso-
lidated Fund of the Union territary ol
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
Jist day of March, 1972, in respect of ‘Other
Taxes and Duties'.”

DeMAND NO.  6—STAMPS

**That a sum mot exceeding Rs. 17,000/
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur 1o complete the sum necessary

to defray the charges which will come in course

of payment during the year ending 3ist day
of March, 1972, in respect of ‘Stamps’ |

DeMAND NO. 7—REGISTRATION

““That & sum not excceding Rs. 57,000/
be granted to the President out of the conso-
lidated Fund of the Union territory of
Manipur to comglete the sum necessary
{o defray the charges which will come in course
of psyment duriog the year pading 3ist day
of March, 1972, in respect, .of $Registration® ,*
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DEMAND NO., 8—PARLIAMENT, STATF AND
UNION TERRITORIES LEGISLATURE

*“That a sum not exceeding Rs, 7,64,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the cnarges which will come in
course of payment during the year ending
Jist day of March, 1972 in respect of *Parlia-

(1]

ment, State and Union Territories Legislature’,

DemAND NO.9- GINERAL  ADMINISTRATION

**That a sum not exceeding Rs, 64,64,000/-
be granted to the President out of the Conso-
lidated Fund of thc Unionterritory of
Manipur to complcic the sum necessary
to defrny the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of *General
Administration” .

DFMAND NO. 10—ADMINISTRATION OF JUSTICE

**That a sum not exceeding Rs. 3,16,000/-
be granted to the President out of the Conso-
lidated Fund ofthe Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in course
of payment during the year ending 31st day
of March, 1972, in respect of ‘Administration
of Justice® "

DeMAND NO. 11—-JALLS

**That a sum not exceeding Rs. 3,71,000/-
be granted to the President out of the Conso-
lidated Funa of the Union territory of
Manipur t0 compiete the sum nECCSBATY
to defray the charges which will come in
course of payment during the year ending
+1st day of March, 1972, in respect of ‘Jaik'."”

DFMAND NO. [2~POLICE
**That a sum not exceeding Rs. 2,24,41,000/
be granted to the President out of the Conso-,
lidated Fund ofthe Union territory of
Manipur to complete the sum necessaly
to defrayv the charges which will come in course
of payment during the year ending 31st day

BN 1}

of March, 1972, in respect of ‘Police™ .
DeMaND No. 13—Civii. SuppLies

*‘That & sum riot excecding Rs. 1,65,000/.
be granted to the President out of the Conso-
lidated Fund ofthe Union territory eof
Manipur  to complete the sum neeessary
10 defray the charges which will come tn
conrse of payment during the year ending 31,
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I(!&y _pf March, 1972, in respect of Civil Supp-
ies.
DemaND No. [4-—EDUCATION

* That a sum not exceeding Rs. 3,08,32,000/-
be granted to the President out of the Conso-

lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in

course of payment during the year ending

3Is_t day of March, 1972. in respect of “Edu-
cation.””

DEMAND No. [5-—MEDICAL

““That a sum not exceeding Rs. 55,14,000/-
be granted to the President out of the Conso-
lidate Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in course
of payment during the year ending 31st day
of March, 1972, in respect of ‘Medical.” ™

DEMAND No. 16—PuBLIc HEALTH

‘“That a sum not exceeding Rs. 33,09,000/-
be granted to the President out of the Conso-

lidated Fund of the Union terriroty of
Manipur to eomplete the sum necessary
to defray the charges which will come in

course of payment during the year ending

31Ist day of March, 1972, in respect of ‘Public
Healthi. ™

DEMAND No. |7—AGRICULTURE AND FISHERIES

“‘That a sum not exceeding Rs. 29,65,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in course
of payment during the year ending 31st day

of March, 1972 in respect of ‘Agriculture and
Fiskeries.” ™

DeEMAND No. 18—ANIMAL HUSBANDRY

‘“That a sum not exceeding Rs. 16,55000/-
be granted to the President out of the Conos-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which wifl come in course
of payment during the year ending 31st day

of March, 1972, in respect of ‘Animal Hus-
bandry.”

DEMAND No. 19—C0-OPERATION
““That a sum not exceeding Rs. 8,06,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
0 defray the charges which will come -n
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course of payment during the year ending
31st day of March, 1972, in respect of * Coopera-
tion.”

DEMAND NO. 20-—INDUSTRIES

““That a sum not exceeding Rs. 16,93,000/-
be granted to the President out of the Conso-
lidated Fund of the Union terrirtory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the vear ending
31st day of March, 1972, in respect of ‘Indu-
tries,” ™

DEMAND Nu. 21— COMMUNITY DEVELOPMENT

““That a sum not exceeding Rs. 17,64,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of pavment during the year ending
31st day of March, 1972, in respect of ‘Commu-
nity Development,’ ™

DEMAND NO, 22—LABOUR.

““That a sum not exceeding Rs. 3,09,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete ¢he sum necessary
{o defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Labour”.”

DEMAND NO. 23--STATISTICS

““That a sum not exceeding Rs. 4,41,000/-
be granted to the President out of the Conso-

lidated Fund of the Union territory of
Manipur to complete the sum  necessary
to defray the charges which will come in

course of payment during the year ending
3ist day of March. 1972, in respect of ‘Stati-

a.

stics’ .
DEMAND NO. 24-—IRRIGATION

““That a sum not exceeding Rs, 5,67,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Irriga-

CREE T}

tion’.

DEMAND NO. 25—ELECTRICITY
““That a sum not exceeding Rs. 50,37,000/-
be granted to the President out of the Conso-
lidated Fund of’the Union territory of Mani-
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pur to complete the sum  necessary
to defray the chirges which  will come in

course of payment during the year ending
3lst day of March, 1972, in respect of ‘Ele-
ctricity,” ™

DemMAND NO. 26—PuBtic WORKS (ORIGINAL
WORKS AND REPAIRS)

**That & sum not exceeding Rs. 62,61,000/
be granted to the President out of the Conso-
lidated Fund of the Union territory of Mani-
pur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of *Public
Works (Original Works and Repairs).’

DrMAND No. 27—PusLic WORkS (ESTABLISH-
MENTS)

**That a sum not exceeding Rs. 1,12,79.000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Publi¢
Works (Establishments)’.”

DEMAND NO. 28-—-ROAD TRANSPORT

‘‘That a sum not exceeding Rs. 43,62,000/-
be granted to the President out of the Consp-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to jdefray the charges which will come 1n
course of payment during the year ending
3lst day of March, 1972, in respect of *Road
Transport’. *

DEMAND NJ. 29—FAMINE

‘“That a sum not exceeding Rs. 33,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Munisar to complete the sum necessary
defray the charges which will comein course
of payment during the year ending 31st day
of March, 1972, in respect of *Famine’, ™

DrmAND NO. 30— -PENSIONS AND  OTHER
RETIREMENT  BENFErTS

““That & sum not exceeding Rs. 8,45,000/-
hs granled to the President out of the Congo-
lidated Fund of the Union territory of
Manipur t0 complete the sum necessary
to defray the charges which will come in
Course of payment during the year ending
315t day of March, 1972, in respect of*Pensions
ind other Retirement Bengfits”.”

JYAISTHA 21, 1893 (S4KA)
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DiMAND NO. 31—STATWNERY AND PRINTING

*“That a sum not exceeding Rs. 5,11,000/
be granted 1o the President out of the Conso-
lidated Fund of the Upion territory of
Manipur to complete the sum neeessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Sta-
tionery and Printing'.”

DEMAND No. 32—FoOREST

**That a sum net exceeding Rs. 11,86,000/
be granted to the President out of the Consoli-
dated Fund of the Union territory of
Manipur 10 complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March,1972, in respect of ‘Forest’.”

DEeMAND NO. 33—MISCELLANEOUS

““That a sum not exceeding Rs. 39,22,000
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Mis-
cellaneous’,”

DeMAND NO. 34— CaAPITAL OUTLAY (N PUN
uic Hearmx

*“That a sum not exceeding Rs, 8,133,000
be granted to the President out of the Conson
hdated Fund of the Union territory' of
Manipur to complete the sum necessary
to defray  the charges which will come in
vourse of payment during the year ending
3ist day of March, 1972, in respect of ‘Capital
outlay on Public Health’,™

DiMAND Nt . 35—CAPITAL OUTLAY ON MINOR
IRRIGATION !

‘““That a sum not exceeding Rs. 5,07,000
be granted to the President out of the Conso-
lidated Fund of the Union territory of"
Manipur to complete the sum ;
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of‘Ulpital‘

LIS 1]

outlay on Minor Irrigation’,

DEMAND NO. 36--CAPITAL OUTLAY ON
CUNTROL

““That a sum not exceeding Rs, 13,33,000
be granted to the Presidant out of the Conaoe
lidatod Fund of the Union territory of Mani«

PFrooo.
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[ Mr. Deputy Speaker | DeMAND Ne. 42-~CaPriat. OQUTLAY ON
pur to complete the sum  necessary INpysREs
to defray the charges which will come in

course of paymens duirng the year ending
$ist dav of March, 1972, in respect of ‘Caps-

18} owntlay on Flood Congrol’ . ™

DempND NO,37 —~CAPITAL OUTLAY ON ELFCTRICITY
*“That a sum not exceeding Rs. 71,15,000

be granted to the President out of the Conso-

lidated Fund of thc Union territory of

Manipur to complete the sum negessary

to defray the charges which will come in

course of payment during the year ending

M«t day of March, 1972, in respect of *Capital

outlay on Electricity’. ™
DEMAND Np. 38 —-CAPITAL OUTLAY ON ROADS

““That a sum not exceeding Rs. 1,36,67,000
be granted to the President out of the Conso-
lidated Fund of the Union termtory of
Manipur to complete the sum necessary
to defray  the charges which  will come n
gourse of payment during the year ending
s day of March, 1972, in respect of *Capi-
tal outiny on Roads,” "

DEMAND NO. 39—~CAPITal OUTLAY JN BUM DINGS

**That a sum not exceeding Rs, 52,37,000
be granted to the President out of the Conso-
lidted Fund of the Union territory of
Manipur to complete he sum necessary
to- dofray the charges wheich  will come
in course of payment during the year ending
Mt day of March, 1972, in respect of *Capital
Qutlay on Buildings™. "

PEMAND NO, 40— CAPITAL QUTLAY ON ROAD
# TRANSPORT

*Fhat a sum not exceeding Rs. 8,00,000/-
be granted to the President out of the Conso-
tidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
cowse of payment doring the year ending

34t day of March, 1972, in respect of *Capitat
Outiay on Road Transport.” ™

Desmanp NG, 41-CAPITAL OUTLAY ON Starr
" TRADING

That & sum not exceeding Rs, 58,04,000/-

be ,ranted to the Prasident out of the Conso-

fidated Fund of the Union territoty of

Muwipdr {0 rcomplete the sum necexsary

to  defray the charges which will come in

c-;ug'aq of payment during the year ending

st day of Mureh, 1972, in respeot of ‘Cupital
et o e ot

**That a sum not excec''ing Rs. 6,67,008/-
be grantcd to the President out of the Conso-
lidated Fund of the Union territory of
Manipur (o complete the sum neessary
to defray the charges which will come in
course of payment during the year ending
Jtst day of March, 1972, in respect of *Capital
Outlay on Indistries’, ™

DrMAND NO, 43—Carttat ovriay onv Cos
OPERATION

*That & sum not exceeding Rs. 1,37,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipus to complele the sum necessary
to defray  the charges which  will come in
course of payment during the year ending
Yist day of March, 1972, in respect of *Capital
Outlay on Cooperation® ™

Demanp NO. 44 —LoANS AND  ADVANCES

“Fhat a sum not exceeding Rs. 30,24,000
be gramed to the President owt of the Conso-
lidated Fond of the Union territory  of
Manipur to complete the sum necessary
to defray the charges which wili come n
course of payment during the year ending
3tst day of March, 1972, in respect of *Loans
amd Advances’.

34,53 hes.

MANIPUR APPROPRIATION (NO, 2)
BILL*, 1971

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE. (SHRI
K.R. GANESH) : 1T beg to move for leave
to introduce a Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of the Union Terri-
tory of Manipur for the services of the financial
year 1971.72.

MR. DEPUTY-SPEAKER :
tion is :

*“That leave be granted to introduce 2
Bilkto authorize payment and gppropristion
of certain swms from and  out of ihe Comse~
lidsted Fund of the Union Territory of Manis
pur for the services of the financial year
W

Ihe meticn was adopred .

The ques-

Vibiished in the Gazstie of India Exirsordinary Part 17, Soction ¥, dated. 116,71,
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SHRI K. R. GANESH : | introduce®
the Bill.

I beg to move

**That the Bill to authorisc payment and
appropriation of certain sums from and out
of the Consolidated Fund of the Union
Territory of Manipur for the services of the
financial year 1971.72 be taken into consi-
deration.™

MR DEPUTY-SPEAKER : The
tron is

ques-

““That the Bill 1o authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the Union Terri-
tory of Mantpur for the services of the finan-
cial  year 1971-72 be taken into const
deration.™

The motion was adopted

MR. DEPUTY-SPEAKER :
tion s ;

The ques-

“'Tha! clauses, 2 and 3, the Schedule,
(.lau.sc I, the Enacting Formula and the
Title stand part of the Bill.”

The motion wus adopsed. Clause 2 and3,
the Schedule, Clause 1, the Emacting Formula
and the Title were added to the Bill,
SHRI K. R. GANESH : Sir, I Move. :

“‘That the Bill be passed.”

. MR.DEPUTY-SPEAKER : The Question
5 :

“m".h. m h P.swo"
The motion way adepted.

B s nenad

M b s et sk
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14.56 s,

BENGAL FINANCE (SALE TAX DELH{
VALIDATION OF APPQINTMENTS |
AND PROCEEDINGS) BILL,

MR. DEPUTY-SPEAKER : We havq a
few minutes more and 1 think we can take up
the next Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) :  MR. Deputy-Speaker Sir, 1
beg to move :

““That the Bill 1o validate appointments
of certain officers under the Bengal Finanee
(Sales Tax) Act, 1941, as in force in the
Union Territory of Delhi and to valiadte
proceedings taken by such officers under
that Act and the Central Sales Tax Act,
1956, be taken into consideration,”

Sir, as the hon. Members are aware, Section
3 of the Bengal Finance (sales Tax) Act, 1941
extended to the Union Territory of Delhi
mn 1951, provides that for carrying out the
purposes of the Act, the Chief Commissioner
(now Lt. Governor) may appoint a persen (o
be Commissioner of Sales Tax together with
such other persons to assist him as the Lt.
Governor thinks fit. In several caves the
officers to assist the Commissioner of .Sales
Tax were appointed not under the said Section
3 but under the service rules wherein the appoiit-
ing authorities are not the Lt, Governor in
allcases. Though the various officers mention-
ed above were subsequently appointed by the
Lt. Governanor under Section 3, with retoos-
pective effect, their appoimments are not: in
accordance with the provisions of Section 3
aforesaid as that Section does not permit uny
appointment with retrospective effect.

These appointments are, therefore, for
obvious reasons of doubftful validity. In a
writ petition filed before the Dethi High Court,
the Déthi Woollen Mills challenged the appoint-
ment of one Assistant Sales-Tax Officer who
was appointed with retrospective effect fiqm
15.2.1965 by an order of the Lt. Governor
dated 26,4,1968 issued under the suid
Section 3.

e ——

prassven -

“introduond) meved with: the revemmendation of the President,
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The Delhi Administration reviewed the
poslnon in this context and found that there
were nearly 374 such appointments which had
been given retrospective effect, 1t was also
found that in about 5,55 lakh cases assess-
ments have been framed by such officers and a
demand of Rs. 15.25 crores (both under the
local Sales Tax Act and Central Sales Tax Act)
was created by them, The Assistant Commi-
ssiongrs of Sales Tax likewise appointed and
exercising appellate jurisdiction have disposed
of over 32 thousand appeals since 1st Novem-
ber, 1951 when the liability to pay tax under
the Act commenced. Under the law, the
dealers, on whom assessments have been made
by officers not validly appointed, can challenge
them within a priod of three years from the

date of an adverse judicial pronouncement.

Such assessments can also be challenged by
dealers in the course of recovery proceedings.
In case the refunds of tax alrcady collected
were to be allowed as a result of any adversc
judicial pronouncement, it would, apart from
creating serious inroads to the resources posi-
tion of the Government, have resulted in an
unitended benefit to the dealers and not to the
purchasers as the former would have already
reimbursed to themselves, the sleas tax from
the purchasers, With the approval of the
Executive Council, the Delhi Administration
moved the Government of India for the
immediatc promuigation of an Ordinance to
rectify the defect.

The Ordinance title the Bengal Financc
(Sales Tax) (Delhi Validation of Appoint-
ments and Proceedings) Ordinanc, 1971
promulgated by the President on 18th May,
1971 wvalidates appointments of the Officers
concerned and the proceedings taken by such
officers under the aforesaid Bengal Act and
the Central Sales Tax Act, 1956. The need for
validating the proceedings under the latter Act
has arisen because the administrative authoritis
under both the Acts are the same.

The present Bill seeks (o replace the above
Ordipance by an Act of Parliament, |
request the House to unanimously accept the
Bill,

it g

JUNR.1, 197)
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14.59 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) AMENDMENT®*
BILL (Amendment ol section 3)

SHRI N, SREEKANTAN NAIR {Quilon) :
Sir, t move for leave to introduce a Bilffuther
to amend the Parliament (Prevention of Dis-
qualification) Act, 1939,

MR. DEPUTY SPEAKER : The ques-
tion is :

**That leave be granted to introduce a Bill
further to amend the Parliament (Preven-
tion of Disqualification) Act, 1959,

The motion was adopted.

SHRI N. SREFKANTAN NAIR
introduce the Bill.

: Sir, 1

15 hre,

CONSTITUTION (AMENDMFNT) BILL
(Amendment of article 74)

DR. KARNI SINGH (Bikaner) : 1
beg to move for leave to introducc a Bill
further to amend the Constilution of India.

. MR. DFPUTY--SPEKER : The question
18

“*That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted

DR, KARNI SINGH : 1 introduce the Bill,

B

AGE RELAXATION (SERVICES) BILL*

SHRI B.K. DASCHOWDHURY (Cooch-
behar) : 1 bag to mo sz for leave to introduce
a Bill to provide for relaxation of age for
entry in to public services in certain
cricumstances.

R e e e

#Publi -hed in the Gazette of India Extravrdinary Part If, Section 2, dated 1HLE71..
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MR. DEPUTY--SPEAKER : The que-
stion js :

**That leave be granted to introduce a Bill
to provide for relaxation of age for entry
into public services in certain circumstances™,

The motion was adopt ¢

SHR! B. K. DASCHOWDHURY : |
introduce the Bill.

s ogmns

CONSTITUTION (AMENDMENT) BILL..
(Amendment of Article 324)

SHR1 SHYAMNANDAN MISHRA (Be-
gusarai ) : | beg to move for leave to intro-
duce a Bill further to amend the Constiuticn
of India.

MR. DEPUTY SPEAKLR : The ques-
tion 15

**That leave be granted to mtroduce 2

Bill further to amend the Constituticn of India.’

The motion was adopted

SHR1I SHYAMNANDAN MISHRA : |
introduce the Bill,

—

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of articles 81, 82 and insertjon
of new article 281 A) by Shri Murasoli
Maran.

MR. DEPUTY—SPEAKER : We now
take up further consideration of the following
motion moved by shri Murasoli Maran on the
28th May, 1971:--

‘*That the Bill further to amend the Con-
stitution of India, be taken into consideration.”
We have originally allotted two hours for
this, and we have taken one hour and 36 mi-
nutes. There are just 24, mimdtes more. Last
time 1 think we ugreed to give some more time
to this Bill, But we had not fixed up by how
much. | think one hour witl do.(Insetruption)
Shall we extend it by one hour ? I think that
should be shough. We have 24 minutes rema-
ining from the two hours that hkad been atlotted.
m it witt now be one hour and 24 minutes

re, , e
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DR. KARN! SINGH (Bikaner) : Wil
1 have time to move my Bill for consideration ?

MR. DFPUTY—SPEAKER : Yes. Now,

Mr, salve was on his legs on the last occasion
He will continue,

SHRI N. K. P. SALVE (Betul) : Mr,
Dzputy—Spenker, Sir, part of my speech was
over that day. | think that was the part in
which I was pointing out to Mr. Maran that
In his weighty arguments he had come out
with voluminous statistics and those statistics
were absolutely overwhelming. They were
S complicated that onc very happy feature
of those statistics was hardly any one under-
stood the same in the House.

AN HON. MFMBER: Including yourseif.

SHRI N,K.P, SALVE: | could not follow
thos statistics very clearly and 1 hope when
he replics, some of the salient statistics, [ am
sure, he will repeat. At any rate, trying to
get the Constitution amended on the basis of
statistics as he has come out with, | think, is
over simplification of the matter for the simple
reason that nobody will dispute, nobody will
doubt that by this amendment, a very cardinal,
a very basic and fundamental principle of the
Constitutional law which we have folloed in
our Constitution for years and which has been
followed in different constitutions in different
countries is sought to be dislodged. That
principle was described by Shri Bhandare
as the principle of equality of the people of
the country. Unless there are very weighty
arguments for us to change our Consfitution
and change it in a manner as to justify the depa-
rture from this cardinal principle, I am afraid
Mr. Maran will not find any support what-
soever for the amendment to the Constitution
which he is seeking.

The proposed ameniment to the Consti-
tution proceeds upon the assumption that
the population in 1951 in our country was as
it were an ideal population, and that it must
constitution ap immutable basis for the repre-
sentation to be given to people in this House
in terms of article 81, whereas article 81 cont-
emplates representation in this chamber not
statewise; it deems the entire countty as a
whole, the people as & whole, the nationas
a whole; representation to the peonlen a
whole in this chamber. Now, Shri Maram wants
in the «year of grace 1971, to take the
poptilation in 1951,

*sPublished in the Gazette of India Extra~ Ordinary Part II Section 2, dated 11.6.71,
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And, on the basis of that population, give
represenitation. May 1 ask, what is so magical
whout the 1951 population? He said, we started
family planniogin 1951 and since we have done
well in that fild as compared 1o other States,
we must not be pznalised. This 18 an extremely
tenwous and weak argument, which proceeds
on the gssumption as though until 1951 all
other States were going ahead with utmost
efficiency in producing children, and since
Mudras has excelled all other States, therefore
in 1971 Madras should be rewarded for what
it did in 1951, Thellogicality of this argument
bzcomes very clear when you see that a day
may come when in a particular States there
may be propie four times as much asin Madras
State and wh2eas for cvery 100,000 men
thers may be a representative from Tamil Nadu,
in other States for every 400,000 men there
may bz a representative. Therefore, 3t is not
possible 10 s0 amend the Constitution which
wilt take us to such an absurd situation. At any
rate, if we had at all known that 1951 popu-
fation is going to be the basis for determing
the number of representatives, before 1951
we would have tried our hest in the product-
wity of children. 1 do not know wheéther Mr,
Maran was married or not in 1951, but |
was married.

SHRI R. V. SWAMINATHAN ( Madu-
#ai} : Even now heis a bachelor,

SHR1 N. K. P. SALVE : So the mystery
is immediately solved why he has this parts-
cular approach towards the population problem.
We know the [famous Malthusian theory
that waile means of subsistence grow alge-
beaically, population grows geometrically.
This theory was shown to some great critic
in France, who there uponfgaid,'‘Mr, Malthus
stoms 10 have donc very well, except that he
had not consulted his wife.” When this was
shown to Mr. Malthus, he said, “*T have no
wife, How am 1 to consult her 7 Thereupon,
the French critic said, **That is why there is
this. absurdity.” We do not produce chitdren
with the help of algebra or geometry. We

them psually with thie help of wives,

{Interruptions).

1 do not want Mr. Maran to rely very
savicusly on the statistics. Population is ot
& problori of algebre or geomstry. It is hasi-
callya buwan geasblons. Statistics aresometi-
mes lies. The minister was extiemely fascinated
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when I told the House the other day that
there are three types of lies-—lies, dammed
lies and statistics. So, let us not be overwhe-
Imzd by statistics, 1t is & human problem,
(As | said, if we had known thaf 1951 popu-
lation is going to be the basis for determining
the number of representatives in this charisher,
we would have produced more children in
1951, How can we undo that mistake now ?
I Madras has done batter in farmily phitming,
why does Mr, Maran think that other States
will not do botter ? | understand that Maha-
rashtra is doing extremely well in famity pla-
nning and some day they might excell Tomil
Nadu, In fact. | was told the othei day that
in Maharashtra they are implementing the
famuly planning programme with a vengeance
In the case of the wife they do tubectomy and
m the case of the husband vaseciomy. because
they do not want (o leave either of them to
chance wndependently; Maharashtra s doing
so well in the matter of fanuly planning

Kindly do not consider that article 81 1y
such a grat disincantive to famuly planning
Other States will  foliow Maharashtra and
surely we will bring about a proper adjusiment

It hurts e that DMK has brought this
resolution, They have got a wonderful set
ot people here who are dedicated men. Therr
record of pubiic service is magmficent, This
odour of parochsal approach 1s something
which 1 want them to get away from. Why do
you look only at Taminadu ? Why not my
State ? Madhya Pradesh has bteen acglected
s0 much that 1t 1s difficult for me to describe
it. If the Central Government had considered
that Madhya Pradesh was not in Indla it
would not have been as ‘bad as this. They
seem to consider that Indit is nowhers near
Madhya Pradesh, This is our misrable
condition, } would invite Shri Maran sometime
0 come tO my rescue, to my constituency,
which is on the way to Madras on the main
Grand Trunk route. Look at the magnificent
work the DMK members have done. They are
24 members. and we are 22 on this side of the
House from Maudbys PradeshWhile we were not
able to do anything, thost 24 members were
sbleobrowbest aad intimidpte the Goversrent
of India and get everything for themacives.
They have, sush maguificent qualitios, Why
Ao they want 2, 3 o 4 more members. 1t ds
quality that matiers i mot number,, Lok
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at the entire problem from the viewpoint of
the nation as a whole. After all, what is it
that ariicle 81 contemplates 2 1t wants the
population of the whole country -to be taken
into consideration. When you are sitting in
this chamber, for God is sake, forget that
you belong fo Tamilnadu or Madhya Pradesh.
Kindly consider-that we are Indians. first and
Indians last. It is India’s interest which must
come first and evervthing else afterwards.
Therefore. what does-it matter whether your
population in 1951 was more or less. We have
to consider the problems of India of today and
not of the fridia of the past.” To take into

account the population of 1951 as the basis.

now looks very irrational.

Only one word about allocation of funds.
there is hardly any section in this House which
has a great guevance about the allocation of
funds as we from Madhya Pradesh. j

SHRI.G. _VISWANATHAN (Wandiwash):
Do not be parochial.

SHRI-N,K.P .SALVE : If I had been paro-
chial, I would have moved a Bill or resolution
for larger allocation for Madhya Pradesh.
I am speaking "of* our grievances. Our Chief
Minister seems to feel that we are a_set of
nincompoops, including the distinguished
President of the vanquished Jan sangh. He
feels that all of us are not able to do anything
for Madhya Pradesh. 1 hope Shri Manoharan
will teach me the techmquc of DMK, how
they manage to broweat the Central Gov¢rn-
ment. I am prepared ‘to go. him provided he
teaches me the right technique.

I .would have no objection even for larger
representation. Let Tamilnadu have more
rcprcse'matidn, if they want.- After all, that
is a-State which has made a tremendous cont-
libution to the cultural, political and social
life of this countrv If they come here in ].lrgcr
numbers, well ahd good. But we have to
look. at. the problem as a whole.

Cominé to the allocation of fimds, by this
aniendment of article281 Shri Maran seeks
to introduce the element of population.

I.am sure. hé will af least admit that if ‘we
want to eradicate regional disparities, surely,
that does not depend on population one bit.
Regional disparities are completely divorced
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or separate from purely population. There-
fore, if we want to get rid of regional dispa-
rities, it is some other ‘considerations which
must come into play. Surely, in the Tamil
Nadu State itsell there will be district§ w‘hich
are backward and other districts which are
more backward. Likewise in -my State some
districts are backward and others are more
backward; the State as a whole is backward.

SHRI'  PILOO° MODY ° (Godhra) :
The whole country is, backward.

" 'SHRI N.K.P. SALVE : Madhya Pradesh
has a per capita income  which, I think,
compares only with that of Orissa.

What is "of importance is allocation of
funds from the Centre. Grants from. the
Centre should be done on a rationgl basis
keeping the picture of the entire country as a
whole in-view and keeping in view the regional
disparitiesin which ever State they are,including
Gujarat State. Personally, I think, that State
must be” very poor financiatly from where
Shri Piloo Mody is elected.

Therefore. in" view of this position of the
matter and the very, very erudite principle
which has been enunciated by shri Bhandare,
who has just now come, that this will dislodge
the “principle of equality of people—that is
the only principle 1 remember in his speech
which was distinctive for its original conui-
bution and brilliant for its e¢loquerce; ~ that
is one reason why I have forgotten that speech—
I submit that Shri Maran would do well to
withdraw this Bill.

S gR. TS G (fasita )
JuTened wgres, ®oafet wive if oAt
g T Wi gAY AT Fialtfae AT Z
gei ¢ uferutidr i@ aw grag 2, fow
o g oy w87 4G 0 1961 § ST
HREE FAT AT IN F qE AT Wl GgA AT
43 GVEE FEL, FEE AL 21 GHE GET AN
gfaears # 15 uvae @it aftn @2 g
agy BHEY awe & 20 arferarad; o2 am
7€ 8 | ¥ % §HenTg & wiEdl § SO0
¥ WAt & wz IefE A varar Fowmet
Fare u S aiferanws #1 gads 1 AaE
e for 70 e e, wrfa aefarend
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FAE g@ Ay WY g qorr wifgdy wgr
wwif § et & gEET gER D awF@
#w v ofaar § s saver v § o
TIRT WY T A AT § W ET Na
Hql) xrd AN ag Al A ¥ v
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finft oy wow W spelsfirer figedf % varer ol
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SHRI R. V. SWAMINATHAN (Madu-
rai) : Mr, Deputy—Speaker, many hon,
Members from my side have requested Mr,
Maran to withdraw the Bill which he has
moved, Even after hearing the forceful speech
made by my hon. friend, Shel Salve, 1 could
not see any reason to request my hon,
friend Shri Maran to withdraw the Bill, Rather,
I would like to support the Bill because it has
come with a gemuine purpose.

Mr, Salve mentioned that he smelt pero-
chialism for the simpie reason that it has come
from the B.M.K. Party. That is not the case,
The position is that when the Government
of India took up the family planning pro-
gramme in 1952, many States, of course,
in the begining ail the States took interest
in that. But Iater on, many States hive not
siven their duc consideration to the family
planning propaganda. Only certain States have
taken it up as if it is their solemn function
to be performed, So far as the southern States,
partioulary Tamil Nadu is concerned,
not only the present ruling D. M. K.
Party is hawing this programme but even in
the days when the Congress was in power,
they had taken up the famslly planning pro-
pamme ju the pight earpest,, The DMK,
i it b o proios oo

s Ani pre
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I may point out that one of the Ministers
of the D.M.K. Government, Shyi Neduche-
tiyan who is in charge of family plasning,
makes sgpeeches advocating the cause of
family planning. even in the mwrriage
function,

I have aiso been to gsome marrisge fun-
ctions and have seen this, Some people who
listen to his speech will also resent, Usually,
in a marrisge function in Tamil Nadu
our people used to groet Pathingram
Pedru, in other words *‘Wish you bappy
life with 16 children”,

But this gentleman tells them, **You have
only one or the maximium two,” This kind
of family planning propaganda is beiog made
by the ministers of the D.M.K. Government,

Thig Bill speaks not only for Tamil Nady
but for all the Southern States, including
Andhra. He is not pleading for the Tamit
Nadu alone, as has been stated by Mr. Salve.
Shri Maran is pleading for the whols Southern
States, or for that matter, any State which
is implicity following the family plaoning
programme, on account of which it is Josing
the increase in population.

Population explosion is not something
peculiar to our country. It is & problem of the
entire world and every country faces this
problem. In all international conferences
it is discussed with a specific resolution about
this population explosion. The entire world
is aware of this, therefore, we will have to do
some thing. The States which are implicitly
following the programme are now being
penalised, Thorefore I ask what is the remedy
for it ?

Mr. Salve said that this is against the
principle of squal opportunity to all people.
I can give him a proposal; will he accept it ?
Let us have some minimum seats on the basis
of the 1951 census. Any State which s in
croased the populstion mey get more sets;
we hive no objection. We are doing it i the
fight omuowins the ﬁtrﬂ Gm
policy prograiume therefore
plea that we should not be ponalised. We
have been losing our seats. This problem
is not being facod mow; even the previows
Gongresy Government hpd to fave it. thows
States whish am losing on aecount of the



L) Const. (Amdt.)

{ Shri R. V. Swaminathan ]

nce to Family Planning programmess
should be compensated. This is right time we
consider what we can do for thpse States
which have got reduced population.

. I canoot understand the argument of Mr.
M. R. Gopala Reddy. 1 do not know why he
i roquesting Mr. Maran to withdraw the Biil.
If this is passed, his State will also get the
Benefit. I can tell you this, if we give up this
JFamily Planning programmes, Tamil Nadu
and Andhra will exceed the rest of the country
8o far as production of population is concerned.
J.can spedk that for Andhra also, There is a for
isi the argument of Mr. Maran, But, I don’t see
- any forge in Mr. Salve’s speech. He says there
is parochialism in it. ] want to tell him there is
no parochialism. If there is parochialism, 1
will oppose it tooth and nail. If there is paro-
chialism, T will be the first 1o oppose whether
it comes from DMK or any other party.
There is no such thing. This is a simple legi-
timate demand. We are not asking for some-
thing which is more than what we are entitled;
only thing is that we do not want fo be penalised
That is all. We don’t want our seats to be
reduced. We don’t want more seats at others
cost, We only want that our seats should not
be reduced, should not be taken away, beacause
we follow family planning programmes.

» { therefore give my wholehearted support
to Mr. Murasoli Maran’s Bill,

SHRI SEZHIYAN ( Kumbakonam ) : [
rise to support the Bill moved- by my coll-
eague, Mr. Murasoli Maran. Many arguments
have been advanced against the acceptance of
the Bill. Among those arguments. the most
dloquent was that of Mr. Salve. He began
‘his arguments from the bed chamber and
then to the chamber of this House.

He had also some very uncharitable expre-
_sajon to use against statistics. When the mover
produced so maoy figures and facts for his
case, those figures did not suit Mr. Salve, so
he contends, that the entire statistics should
be copdemped. ...

SHRI G. VISWANATHAN : He is a
¢hmrtered accountant. He probably got
bored with figures and then ‘he ssid it,
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SHRI SEZHIYAN :. All the day-he. desls
with figures, yet when he comes to the Cha-
‘mber, he probably feels that' statistics are
useless, and he said,:*‘Lies,” damn lies and
Statistics”, .o A

SHRI K. MANOHARAN ( Madras
“NorthY) :* It was not his, bat I think" it was
.Mark Twain’s, . .

SHRI SEZHIYAN ' Statistics ist here for
substitution of facts for fancies and logic for
irrationality, Unless one bases one's arguments
on facts and logic, one will be defeated on
one’s point,

The main- point which was raised by Mr.
,R. D. Bhandare and also sgconded by my
hon. friend Mr, N. K. P, Salve is that it is
cardinal’ pridciple that the equality of people
should be accepted,. | would submit that
in a federal structure, it is not the equality
of people alone that should be counted, ut
the equality of States also should be counted.
The basic or cardinal principle in a federa)
structure is that no State, whether it be big
or small, whether it is hugely populated or
sparsely populated should feel any sense
of discrimination; they should all feel equal
when they meet in a chamber. This is the
cardinal principle in a federal structure,. If
you take the States Reorganisation Commi-
ssion’s report of 1955, you will find that Mr.

Panikkar had this to say in his note appended
to the report :

““I consider it essential for the successful
working of a federation that the units should
be fairly evenly balanced, Too great a dispa-
rity is likely to create not only suspicion and
resentment but generate forces likely to unde-
rmine the federal structure itself and thereby
be a danger to the unity of the country, This
is clearly recognised every where. In most
federal constitutions, though wide variations
exist in respect of the population and tesources
of the units, care is taken to limit the influd-

ence and authorities of all the States,”

Since it has boen accepted all over the
world in other Constitutions, periaps we {ind
that the reverse is the case in India, 1f we
take the TS Senate, we find that New York
whiciy is the most populated State and Neavada
which is the least populated State both Mave
oqual representation. My hon, feiinds Bl



193 Const. (Amir.)

suffers in ome respect. Me has put it in the

minimal way. IT T had brought forward a Bil
T would have put in the provision that all the

States should have equal representation.

This also has been referrod to by Mr. Panikkar

in his report, and he says that the instance

of the Soviet Union is there. He says :

“‘In the Soviet Union also, only Great
Russia has a larger population than most
other unites of the federation taken together,
Representation in the House of Nationalities
is weighed against her, so that the other unite
of the federation may not be dominated by
larger units.”

He goes on to give examples of other Con-
stitutions where in population alone is not
taken into considerntion for representation
in a Chamber of all the fedcrationing units,
In other words, it means that population
alone should not be the guiding principle.

It was asked why 1951 should be taken as
the base. Whichever base may be chosen,
we are prepared. If it is intended to peg this
down to the base year 1951 or 1968 as sugge-
sted by the All lndia Family Planning and
Health Conference that met at Bhopal, we
would have no objection. Once the basic
Principle is conceded that a State that is going
in for family planning should not be discou-
raged by this, it does not matter which base
vear is agreed to. Whether my State loses or
the other States lose is immaterial. The basic
principle is that the numbers should not be
fixed on the basis of population alone, for
once that is done, family planning programmes
will get slackened, and the States which are
assiduously following up the programme
will got discouraged. That is the basic point
taken by my hon,friend Shri Murasoli Maran.
It was on that basic priaciple that he was gues-
tioning whetber my hon. friend was married
in 1948 or in 1951......

SHRIN, K.P. BALVE : 1948,

SHRI SEZHIYVAN : As soon as Indepe-
ndence was attained he gave up his indepe-
dence, 1 think,

He has Heen very disciplined in the bed
chamber because he has one son and one
daughter, He has steiptly stuck to the principle :
We two ours two, Whether it has been done
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consciously or unconsclously, scientifically
or unscientifically, in a disciplined or undi
sciplined way, I cannot say. The basic prin-
ciple is not whether Madras gains & seat
or some other State loses two seats; the
basic principls is whether you arc going to
have representation in a federal structure on
the basis of population which means that
the most populous state will have a greater
voice in that body. 1 think it is not a good
basis to work a federal structure. This has
been amply brought out by Shri Panikkar.

1 have no doubt about the fate of this
Bill. Even if all the members present here
vote for it, it is not going to be passed. But we
are raising the point for discussion and focu-
ssing attention. The Constitution was adopted
in 1951. It has been amended twenly times
since then and it is going to be amended many
more times hereafter. One more amendment
on this score is not going to do any harm;
on the other hand, it may do some good by
way of better functioning of the federal stru-
cture. 1t is not a parochial proposition. Shri
R. V. Swaminathan of the ruling party has
also supported it, So this cuts across party
lines. 1t is based on rationality and the pur-
pose is the successful working of the federal
structurc. On these grounds, 1 support the
Bill. .

SHRI C. M. STEPHEN ( Muvattupu-
zha ) While I am in sympathy with the
principle behind the Bill, ] am notin a position
to support the Bill. There is no difference of
opinion on the principle that in a federal
polity, there must be equality as between
state and state. If the proposal was mooted
based on this principle and wifh emphasis
on this principle, there might have been a
lot to say about it, although whether under
the conditions obtaining in India it is acce-
ptable is debatable,

My hon. friend on the other side drew a
parallel with the 'US there the representation
for States in the Senate is equal, But there
is a dfforence between the two coumntries.
There they started with full independence
for the different States and those states confe
derated into & Union, Here the Union came,
into existence and them for administrative
jpurpoges we divided the country into different
Siates with certain powers for them, residurry
power vesting in the Union, This makes for
8 lot of difference,
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Here the basic factor is the individual. This
was pat forth by Shel Salve.  Although tech-
gplcatiy we all reprasent 3 constitpency, we
hete reptesent the individuals 1n the constitu-
ency. Therefore, when we are enacting & law-
o give effect to representation, we cannot be
forgetful of the millions of people who have
sent us as their representatives here.

Being so, we canuot accept the State as
static units, immutable, sacrosanct and
unchangeable. That approach is impossible.

Even in the framing of the Bill we shall
find one defoct. The Bill says that the existing
Stato is something sacrosanct and unchange-
able and so far that particulr State the allo-
tted number of seats in 1951 is the basis which
shouid be taken into account. Should it not
tako into acoount the subsequent alterations
that have taken place in the ares of the State ?
This contingency is easily conceivable, In 1971
there are States which were not in existonce
in 1951, for example kerals was not in existence
in 1951; only Travancore-Cochin was in
existence. .(Interruptions.)

SHRI N. K. P. SALVE : This is a drafting
problem,

SHRI C. M. STEPHEN : That is one
wapoot of drafting. Supposing, there are patches
ofland in this country which cannot be equated
with 8 particular State, that will go without
represetation. this is becanse my friends
started with the assumption that the State
is completely sacrosanct, ; whatever States
were in existence in 1951 were all the States
that weve thore and all that has happened
subsequent to that are mere alterations or
delotions or additions. That is the failacy
of the whole approach. Ia our Comstitition
you can seo that there are not only additions
or dbletions; sheation of new States is conte-
mplated ln our Constitution. There is no
fuch providon in the United Staws Constl.
tailon, Our Comstitution provides for the
fopruation of & new State by sepuration of
torritory fromy any State ot by unlting two
or more States.

The bagic thing here ks the individual,
Todividual roust have représentation {n the
panchiyat, in the State and he should have

representation in Parliament. In scconlance
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with the size of the body, the aymber of indh
viduals who should togsther elect & ré pre-
sontative varies. Therefore what Mir. Ssive
spelt out is the fundamental thing, Do we
want to depart from the proposition that
every citizen in this counrty ought to be repre-
sented. Merely because 1 happen to be in &
particular State 10,000 persons there must
not have representation which is equal to
represontation for 10,000 persans somoewhere
else 7 Would it be equitable to the indivis
dual concerned? That is the besic question.
One or two seats more, or less, for this State
o that State is immeterial if you take the whole
of india. May be there was some point sbout
what was satd about how every State has been
treated. There is that imbalance 1n our coun-
try. There s that feelinga Iso. May 1 tell my
friends, Mr. Manoharan and his fallowers
that there is & feeling in certain Statcs that
they are being disregarded. For example
1 from Kerala feel that I am not getting what
is my legitimate due. Iam feeling that certain
things must come to Kerala; that is being
taken away by Tamil Nadu. (Ingerruptions.)
When it is a question of the railway, or new
Lines or workshop it is taken by them and 1
feel that 1 am disregarded. But whatis the
solution? Only a charge in the attitude is the
solution; solution lies in the willingness on the
part of everybody to assume a sort of & beha-
viour to one another so that there is a paycho-
togical feeling injected that we are part of
the whole body. We must think that way.

Again the allocation of funds Is the most
fundamental thing. The proposition is that
it also must on the 1951 basis, not on the
basis of human beings who are Tiving today,

merely because in 1951 in 8 particular yoar
something was there. From year 10 year
funds have got to be allocated to indivitudls,,
on the principle of incividulas who exist in
that particular years. ‘Therefore, the fctional
figure of population in 1951 will be unmcoes-
ptable, With these words J feel that 1 have
g0t 10 oppose this Bill because the basis s
wrong.

Setondly becauss the wrong thing widch
was sought to be remedied cannot be romedied;
thirdly because the drafiing is so done that
we will get into & dompleté mess If we are
woing to accept this BITY. Thigt part of the
Constitution will repult ip havieg np teaning
st all, Large patthes Of our doostry, laige
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aress in this country. will hiave s great pro.
blesn which will be difficult to solve.

With these words, with full sympathy and
sentiment, 1 am sorry 1 have got to oppose
this Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
NITIRAJ ) SINGH CHAUDHARY): Mr,
Deputy-Speaker, Sir, the hon. Mover, while
moving the Bill for consideration, observed :

‘“The idea is that no State should be pona-
fised for the loss of its representation in
the House of the People for sincerely imple-
menting the family planning programme,
and no State should be deprived of revenues
by way of grant or Plan assistance
by the Union just because of the reason."”

This shows that thc main basis on which this
Bill is conceived is that the loss of popultation
av a cousequence of Family Planning and
which T would show hereafter is not correct,
1 am quoting figures from the monthly state-
ment on the progress of family plaming progra-
mme in India; progress since inception, page 7.
Tami! Nadu has 10.8 per cent couples under
protection; Maharashtra has 12.8 per ocent
couples under protection; Kerala has 11.2 per
cent couples under protection, In other
States, it varised from 9.6 to 2.7, 2.7 being in
Assam and other States, So, to say that the
population of Tamil Nadu has fallen because
of family planning is, I submit, not entirely
cosrect.

There are certain other reasons. If you
permit me, I will place before you some popu-
lation figures, and the percentage rise of
population. I am quoting from the Census
of India, 1971. In Tamil Nadu, the popu-
lation rise from 1961 to 1971 is 22,01 percent.
Thers aze States in this country, thatis, Andhra
Pradesh, whete it is 20, and there are other
States wherp i is low loss than that of Tamil
Nadu. It is 19.73 in Uttar Pradesh which,

sccording to my friend, has a very fortile fomale
papulation, |

There is onie other rompon why populstion
of Tamil Nadu has fatien, It iy becauss of
“higntion, I am guatios from tw watis-
iicd given in the 1961 vonew, 10,95,398 peaple
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boern in the State of Tamil Nadu migrated out
of that State. Pesides this, there arp other
reasons for the loss of population in Tamil
Nadu; namely, portions of Tamil Nady were
transferred to other States sfter Andhra
Pradesh was formed. So, all these reasons,
including the family planning, ave reaponsible
for some fall of the population. But whether
it can be made the basis for & change, a funde~
mental change in the Constitution, is the
question.

The Government of Indis is aware of the
responsibility,. The Health Ministry of the
Government of Indie is taking up this measure
of giving weightage to States where family
planning is being implemented fully and pro-
perly. The Health Ministtry has meved in
the matter and it is considoring this
matter with the Planning Commission, and
the body which is to decide this matter is the
National Development Council. The matter
will go before the National Development
Council, which comsists of Chief
Ministers also, and it will finally decide
a8 to what weightage, if any, should be given
to the States for implementing the family
planning programme.

The other complaint made was that be-
cause of the fali of population, allocations made
to Tamilnadu have fallen. 1 quote from
the statement laid on the Table of the Houpe
by the Planning Minister on 9.6.71. In the
second plan, the per capita plan outlay expen-
diture was : national average 51; Tamilande
$7. In the third plan, it was 91 and 98 res-
pectivly. In the annual plan for 195667,
mational average was 20 and Tamilnadu 22,
In the annual plan, for 1967-68, national
average was 20 and Tamilnadu 24. In the
anoual plan for 1968-69, national average was
21 and Tamilnadu 24.In the fourth plan
196974, national average was 119 and Tamil-
madu 129, There are States like TP, West
Bengul, Madivys Peadesh and Bihar, where the
per capita & plant outlay sxpenditvre 8 nmch
foss than in Temilnadu. The very basis on
which the Bill is moved, I respestfirlly submit,
is not correct.

While maving the Bill, he g

“The aim of & private mewber’s BII is
not that it is mocepted by the Government.
The ides 15 to focus the sttention of the
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QGovernment to this particulur proplerf:‘.
80 that they may offer their point of view.

He has achitved that object. He has alsc
sersed the views of the members who have
spoken. A majority of them have opposed
the Bill; except the mover and a member from
his own party, others have opposed it. Therg—
fore, I request the mover to withdraw this
Bill. I oppose the Bill for the rcasons that [
have briefly stated,

SHRI MURASOLI MARAN (Madras
South) : Sir, I have been listening carefully
to the speechss of the hon, members and the
minister. I thank them for the interest thz:;
have shown. It is my duty to answer some
the points raised, especially by Mr, Bhandare
and Mr. Balve, Both of them said, the theine
behind the Bill hits at the very root of qualn‘y
of the people. My plea is also that th(fr_e is
no equality achieved by the present position.
It depends on the definition one gives 10 equa-
lity. According to them, equality means,
each State is allotted a number of States 1a
the House of the People tn such a manner that
the ratio between the number of seats and the
population of the States is as far as pragtmally
thé same for all States. But my plea is that
this system breeds irequality.

Some States are vigerously implementing
the family planning programme, and their
population is reduced; it may be Tamilnadu
or any other State, Their representation in
this House and their share in the central taxes
by way of devalution is also reduced, whereas
other States which do nat effectively implement
tho family planning programme get all the
advantages, How can vou ssy that this is
based on equality?

Our country is in a unique situation. We .

are the first country in the developing world
to have family planning as an officia} policy.
Perhaps we are the first country to approach
the UN with a request to send an evaluation
team to study the programme,

So,Iutjnkwcmuvnot have a precedent
for this kind of constitutionat amendment,
{Shri Bhandare prefusely quoted from dlmost
sl the constitutions of, the world, He says
that we have oo pracedents. I say that ours
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is & special situation. S0 we need not have
precedents, Special situations call for speciad
remsdies which can be quoted as precedents
by others,

Morcover, we may not haye a precadent for
the House of the People. But, as Shri Sezhi-
yan has pointed out, this principleis not followed
in the Rajya Sabha. So, T ask & counter quest-
tion to those who say that there is no prece-
dent. ¥ say that in almost all the federal con.
stitutions of the world except that of Canada,
the representation for States in the Upper
House i3 equal. In the United States each
has two Senators in the Upper House. In
the Switzerland each Canton has two deputies
in the Council. In Australia each State has
ten Senators in the Upper House. In Canada
the Upper House consists of nominated mem-
bers, and that 1 an exception. So, in our
coyntry we do not follow that cardinal princi-
plc. We are following a different method.

Article 80 (2) talks of the composition of
the Council of S ates. The Fourth Schedule
freezes the num,:r of representatives from
the States. Under this system, while UP has
34 representatives a States like Assam has
only 7 representatives in the Rajya Sabha,
Now you find fault with me when 1 say that
we should fix the representation on the basis
of the 1951 census figures. But how did the
architects of the Constitution arrive at this
figure of 34 for UP and one for Himachasl
Pradesh 7

Here 1 want to quote Basu :

‘‘Consequential changes in the alloca-
tion of seats have been made in the Fourth
Schedule maintaining in tact the original
formula of one seat per miflion for the
first five milhions and one seat for every
additional two millions or part thereof
exceeding one million.”

This he has téken from the Statement
of Qbjects and Reasons of the Constitution
Ninth  Amendment Bill, 1956. Naturally,
they have froezed the pumber of seats in the
Couticil of States according to the population
of 1951. When we have done that regarding
the Council of States, what ig wrong in fol-
lowing that here glsg ?

Somlma.mmbcruidthttuibulm
to do is, wireal,. But we are Tollowidg 'thay
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unreal ptactice in the case of the Council of
States, The very name Council of States
indicates & House of the States where all the
States get oqual opportunity, But the principle
of equality, abbut which Shri Bhandari and
Shri Salve waxed eloquent is not followed
there.

Then somebody asked that why in the
noatter of distribution of revenues and taxes
we should bind ourseleves to an out-dated
census ? I have got a precedent here, and that
also on the authority of the First Finance
‘Commission, In Argentina in the devolution
of central taxes and revenues 30 pér cent is
on the basis of population, and the population
figures aré not of the preceding cepsus. Here
I want to quote the First Finance Commission :

“*In Argentina the Federal Gdvernment
also shares some tax receipts directly with
the provinces - still another 30 per cent
based on population relying on the
1914 census figures rather than more
recent estimates.

So, according to my friends here, Argentina

is following out-dated ccnsus figures. In that *

way, they maintained some equality. For
those friends who want some precedent I
give this precedent from Argentina

16.00 hrs.

Shri Somrath Chatterjee, while speaking
the other day, said that there are certain rea-
sons other than the effective implementation
of family planning for tne increase of popu-
lation, He 15 quite right. Because he hails
from West Bengal, he quoted his example.
There migration is a great problem. During
1957 when the Second Finance Commission
visited Calcutta, the then Chief Minister of
West Bengal argued this cuse. He said that
migration should be taken into account while
deciding the share of Central taxes. 1 think
the Second Finance Commission has given a
sufficient answer for this problem, 1t said:—

*‘We are aware that a continuous stream of
refugees has been coming into West Rengal
from Eaat Beagel since the census. . We do
not think it right to readjust the population
of West Bengal on this secount as other fac-
tors, such as vaviations in  birth and death
ratos, intar-State migration etc., may have
produced changes of population in other
States also,”
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So, in their recommendation they did not
take into congideration the migration aspect
of it, bur rega:ding grants-in-aid under article
275 they have tak:n it into consideration.

The most uncharitable criticism came from
Shri Salve, if T may say so. He is a vendor of
statistics because he is a reputed chartered
accountant by profession. Regarding my
figures, he repsated the remark of Mark
Twain that there are lies,' damn lies and
statistics, I understand, he has been to America
for giving professional advice; he had been
to Pakistan for arguing before the income-
tax tribunal there and I do not know whether
he armed himself with lies, damn lies or sta-
tistics.

He also said—I want to quote from his
spaach-——it makes littie difference to people
whether there are 30 representatives from
Tamil Nadu or there are 31, 32, 33, 34 or 35.
But we do care. Perhaps, his party may not
care; that is why, they lost some of the bye-
clections in Nagpur and West Bengal, But
we do care; our pepole do care. In the coming
years we have got some definite msthods for
family planning. For a long time family
planning was a guessing game played in a dark
room, Now some light has been thrown
on to it. In the other House there was the
Bill to liberalise abortion, Euphemistically
it is called the Madical Termination of Preg-
nency Bill. s

SHRI N. K. P, SALVE : The Minister
has said that family planning has been more
efficaciously and effectively implemented in
Maharashtra and Kerala. I did not have
these figures; therefore, I did not raise that
point. If this is the correct position., the basis
of your argument is knocked off,

SHRI MURASOLI MARAN : I cannot
compete with the hon, Minister in giving
figures. !

SHRI N. K. P, SALVE : Statistics agnin :

SHRI MURASOLT MARAN : Yas, But
in the statement of objects and reasons I have
put Tamil Nadu because I kaow Tamil Nady
and have put Tamil Nadu a8 an example,
May be, Maharashtra may be . effectively
implementing family planning, I speak for
Mahasashira also,l spenk for all States which
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ave effectively implomenting the famlly plann.
ing programme

I think, the birth rate can be made stati-

onary in futare, Dr. Chundrasekhar, when
he wis Muister hore, talksa about certain
gontraceptive injections which can prevent
preganancy for some yéars. With these
mothods we can arrive at a stationary
birth rate. It mey take a decade or two
or throe dacades. Until then, we have to hdopt
some method or the other.

The Minister said that we are getting more
and more Plan assistance. But T can quote
another et of figures. In the First Plan we
got 10.8 per cent of the total Central assistance
for ali States put together. [n the Second Plan
it was 9 per cent; in the Third Plan it was 7.4
per cont; in the original Fourth Plan (1966-71)
we got 7 pér cent; in the annaal plans (1966-69)
we got 6.7 per cent; in the Draft Fourth Plan
(1969-74) it is 3.7 per cent. Year by year, Plan
by plan our assistance is getting lower, Proba-
bly, the population control is one of the reasons.
Tt is not the only reason but it is one of the
reasons,

My hon. friend said that we are parochial.
But sometimes federalism is mistaken for
parochiallam. Mr, Salve advised us that we
should think like Indians first and Indians
Iast. We are second 1o none in thinking ke
Indians first and Indians last. We are not
only thinking like Indians but we are acting
fike Indians, We are effoctively implementing
the family planning programme,

Our population is equivalent to 6 Brazils,
9 Nigarias, 15 Egypts and more than 30 Kenyas
to which we are adding each year the popu-
Iation of an Australia or Peru. That is why
we are offectively implementing the family
planning programme, We are in the forefront
of the family planning programme,

¥ou lhave sxid that your Health Ministry
hee approached ths Cabinet. Mr. K.X. Shah,
when ho was Misfstér hete, in a prest canfe-
vonce held n October, 1970, said, *‘The
population in 1966 should be the basiz far
sflpteent 4f funds to the Siates and any afdi-
tional birth should not be reckoned with.”
I think that ides 1s being pursved now, If you
dotiot ponsidyr this potng,if you do neroomider
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reduction of population becamse of cffostive
family planning progeamme, our peopls will
sk . Why should wo adopt this method effe-
otively when by adopting this, our represt~
ntation in Parlisment is getting reduce, our
Contral sasistance is getting reduced snd our
devolution of Central taxes is getting reduced ?
So, the time has come when the people may
think otherwise and it will given a sst-back
to the family planning programme. That is
why I urge upon the Government to do some-
thing about it.

Forget about Tamil Nadu. I have no fetish
for 1951 census figures. You may put some
year according to the consensus arrived at
by the N,D.C, Probably, the National Deve-
lopment Council may be the proper forum
for that, J say, it should be 1951 basis. But
then the Central Family Plmning Council
which met at Bhopa! during November, 1969
strongly recommended that the estimated
population in 1968 should continue to be the
basis of representation in Parliament and the
allocation to States for the next 15 years.
They have suggested 15 years, Why ? The
reason is simple. Very soon, we would have
attained uniformity of targets regarding family
planning programame. So, at least, for some
years to come, until we arrive at a uniformity
of targets regarding family planning programme,
something should be done. Otherwise, we will
be sstting the clock back in regard to the family

planning programme.

As the hon, Minister rightly pointed out,
the main purpose of any Private Member’s
Bill is not that it will he passed unanimously
or with 3 majurity. We are focossing the atten-
tion of the House and of the Government
through this so that sometimes it may set
a float ideas which with influx of time may
catch up the minds of the people and force the
Gavernment to bring forward a suitable logi-
slation,

1 think, I bave partially achioved the object.
So, Tam not pressing for thig Bill. I withdraw
the Bit},

MR, SPFEAKER : Has he the
hmohh&mtowmmmmu

HON. mmgw s Wes.
The Bifl was, by lesve, withdrawn.
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16.09. brs.
CONSTITUTION (AMENDMENT) BILI,
(Inzertion of new articles 234 and 288)

+ DR. KARNI SINGH ( Bikaner ) : Mr.
Deputy-Speaket, Sir, I move :

**That the Bill further to amend the Constitu-
tion of India be taken 1nto consideration.”

The object of this Bill is to insert {wo clauses
after Ssction 23 in the Constitution :

**23A. (1) All children of the age of fourteen
years or less shall have the right to free
education.

(2) Eaucation shall be compulsory for
all children till they have completed the age
of fourteen years.

23B. The State shall provide monetary
assistance to every citizen who has completed
the age sixty years or remains chromcally
ill or is permanently incapicated or Jisabled
and has nothing to fall hack upon and is
unable to fend for himself.”

I sincerely hope that the Government
will consider accepting this Bill or coming
forward with one of their own to see that
the Directive Principles of the Constitution
with regard (o frec and compulsory education
for chiidren under 14 year. and some form of
old-age insurance are implemented. 1 believe
that the cost will be in the vicinity of Rs. 10
crores a year, | am sure hon. Members will
ugree this is not much and this is not a vast
sum considering the large number of levies
of taxation that Mr. Chavan has recently
introduced.

[DR, SArADISH ROY in the Chair)
16.10 hrs.

The object of my bill is to give legal effect
substantially 10 what is contained in Article
41, and Art. 45 of the Constitution. Art, 41
and Art, 45, being in the nature of Directive
Principles, are not justiciable and as such not
inforceable by the conrts. Article 41 reads :

“The State shall, within the lmits of its
economic capacity and development, make
effective provision for securing the right to
work, toeducation and to public assistance
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in cases of unemployment old dge, sickness
and disablement and in other cases of
undeserved want,”

Article 45 reads

‘““The State shall endeavour top Provide
within 8 period of ten years.....”

It is well over that period now—

“from the commencement of this Cons-
titution, for free and complusory education
for all children until they complete the age
of fourteen years.”

1 need not stress the need of education
particularly to the school-going children of
under 14 years of age. This is very necessary
in a developing country like ours. The House
is no doubt aware that more than 50% of
Indian population is below 21. T do not know
what their correct number is, but I think,a
considerable number is below 14.

Government’s preaching of socialism amd
garibi hatao  will not mean anything if it
cannot implement the directive Principles of
the Constitution and give compulsory educa-
tion to children below 14 years of age. Just
like the United States o1 Britain or other
advanced countries, India has to give social
security to the aged above 60, bhecause, we
have got to accept the fact as society develops,
a time is to come when the children will not
take care of their parents, and the Government
of the State has to step in, The State oollects
taxes and the taxes we have are expropriatory.
In such a situation 1 don't think the State
can absolve itself of the need to follow the
Directive Principles enshrined in our Consti-
tution.

If you want to build a great India, you
need highly qualified young men and women.
If you go out in the villages, in spite of the
efforts claimed to be made for education, yon
find that many children are virtually illiterate,
Even in respect of the question of Family
Planning, if those programmes have to be a
success, you have to educate the poople.
Without proper education, that will not be a
success. '

1 chin tell about my own State, Rajasthan; if
you go in the villages, in the desert area, you
will find that the children have no cloth to
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wear, and these areas face famine conditions.
This Congress Government in Rajasthan
asks them to pay 509, amount before a school
can be built. What kind of a welfare State
is this ? I can understand garibi hatao at the
slection time. But, what about the responsi-
bility of the Government ? Can you not pro-
vide free schools even after so many years
of independence ? If you cannot give free
schools but ask the people to make the cont-
ribution, then I ask what kind of a Welfare
State is this ? What are vou doing ?

We have heard so much of the slogan
garibi hatao in the election time. Mr. Palkhi-
wala put it beautifully the other day. He said,
during the election time it is garibi hatao.
After the election time it is amiri hatao. Even
a 10 year old child , il he is given one meal,
will be able to say amiri hatao.

But garihi hatao which spunds jolly well
is 8 much more difficult thing. If the Gove-
rnment fails to garibi hatao and I am svre
they are going to, because 1t will take them
a good many 20 vears before any semblance
of garibi hatao is seen in this country, then
confiscatory taxation would be the only way,
and 40 or 20 or 50 or 100 or 200 or 500 families
will be finished and pilloried and that would
be the end of it. But as for the man in the
street, how do you reach him ? 1f the Govern-
ment today is interested only in seats and 1n
it slogans, and is not even prepared to put
through what is written in the Constitution,
then I tell you that this Gover nment has failed,
and, therefore, I repuest them with all earne-
stness—because today we in the Opposition
do not have much of votes—that if they do not
accept my Bill, thev should come forward
with some sort of legislation which will give
old age insurance, which will look after our
old psople and sick pzople and give free
‘eompulsory education to everybody. A Bill
“fike this is long overdue and the time has
conre whan we must take stock of the situation.

The directive principles are not intended
to b: marely moral precepts and empty plati-
tudes as was made clear by Dr, Ambedkar
himself who said :

*“It is the intention of the Assembly that
in future boththe legislature and the
exacutive should not merely pay lipservice
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to these principles but they shouid be
made the basis of legisiation and executive
action that may be taken hereafter in the
matter of governance of the country.”

The mandate of article 41 has been ignored
hitherto and no adequate provision has.been
made securing public assistance in case of old
age, sickness and disablement and other cases
of undeserved want. Old age insurance and
social security are some things that India
needs today. If you talk about socialism in
one way, then you have got to provide the
other socialistic amenities that go with it and
that follow as a corollary.

In a democracy, education isa must. I
do not know whether our counrty is to remain
a democracy or it will go the communist
way. This is for the nation to decide. But 1
do feel that as long as India is a democracy,
as long as the pcople choose their government
and as long as the people have the right to
decide what type of goveinment they will
have, stillthen education is a must. If we decide
ultimately to become a nation or a State where
people become just numbers in a computer,
that is a different situation,

Right now, I feel that the emphasis
education and on primary compulsory
education is so important, that Govern:
ment cannot sit back and merely defeat my
Bill and then say that have no funds. The)
have the funds. If you look through the budget,
you find that the people on the street are today
asking what kind of garibi hatao is this, 1
ask you on the floor of this House what kind
of garibt harao is this, if you cannot give
those people in the villages, to boys
and girls who have no clothes to wear,
free education, but you go to their parents
and say ‘Bring 90 per cent’ ? What kind of
welfare State is this ? This is a hoax. The cou-
ntry has had enough of slogans and hoaxes.
We want to see something definite, If it
is said Ameeri hatao, I say OK, but let there
be garibi hatao as well. But if you do not,
by God, you pay for it.

on

Regarding the directive principles and the
philosophy of the Constitution, unfortunately,
the impression has gained ground in the organs
of the State that because the direstive prin-
ciples set forth in Part IV of the Constitution
are expressly made by article 37 unforceable
by courts, these directives are mere plovg
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hopes not deserving immediate attention. I
emphasise that no part of the Constitution
is more important than part IV. That part
together with Part Il embodies the philosophy
of our Constitution. To ignore these directives
is o ignore the sustenance and the hopes
held out to the nation and the very ideals on
which our Constitution is built today.

Twenty years have gone, and the pledge has
not been redeemed. Therefore, I very earne-
stly beg of this House today that this Bill may
not be taken lightly as an Opposition Bill that
18 to be defeated, but hon. Members in this
House from all sites who are fully aware and
awakened to the needs of the country should
realise that without adcquate education, this
country cannot stand shoulder to shoulder
with the other developed countries, and, there-
fore, they will have to accept thus Bill or some-
thing like this,

1 would like to give this House a very small
idea of how other countries have taken care
of a similar situation. A provision that finds a
distinctive place in any constilutional docu-
ment 1s the subject of free education up to a
certain standard, to the citizens of a country,
It 15 ensured as a fundamcntal right and
invartably made compulsory. In certain
countries such as Ireland, Denmark, Luxem-~
bourg, the Netherlands and Colambia, the
State provides for free primary education,

Article 83 of the Constitution of the Kin-
gdom of Denmark of June 5, 1915 with the
amendments of September 10, 1920 says :

*‘Children whose parents have not the
means to ensure education have the right
.to frec instruction in the puplic schools.”

The same thing applics today; in our coun-
try, the Government has always been looked
upon as a man baap.Wherever children cannot
8ct education, it is the responsibility of the
state to give them free education,

Art. 23 of the Luxumburg Constitution
of Oct, 17, 1968 says ;

‘“The state shall ensure that every Luxe-
mburg nmationpal  receives  elementary
oduotion, The iaw shatl prescribe the
mannet it which the cost of public instru.
“iton shalt be met. -
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Article 35 of August 5, 1886, stated

‘‘Primary instruction shall be free i
the schools of the state and obligatory
to the extent defined by law™ Art. 30V)
of the constitution of the United States
of Mexico states.

*‘Primary education shall be compule
sory and shall be given free of charge by
the state,” ?

As to the provision regarding giving public
assistance in old age, ! would corroborate
my point of view by a few illustrations from
the constitutions of other countries, Article
45(4) (1) of the Irish constitution says :

**The state pledges itself to safeguard
and, wherever necessary,to -.ontribute to
the supporte of the infirm, the widow,
the orphan and the ag~d”,

Article 161 of the Weimar Constitution
reads :

“‘The state shall, with the controlling parti~
cipation of the insured establish comprehe-
nsive scheme of insurance for the conservation
of health and of the capacity to work, for the
protection of matermity, and for the ameli-
oration of the economic consequences of
old age, infirmity and the changing circums-
tances of life”.

1 have gone on and on. You can look all
over the developed countries. The poor, the
aged, the widows have been taken care of by
the State. 1 feel that now that we have a soci-
alistic budget, which many of us think is
verging on communism, the time has come
when this Government must take up these-
umportant matters.

1 do not like to sit back and see my country
take second place. 1 want to see India right
out 1n the forefront. How does India achieve
that pride of place ? It would be through
education. As long as India’s boys and girls
are a second class manpower, educated not
in the proper manner, half-baked educased
people,India will remain a second-rate country.
We have to increase the base of our education.
The boys going to school gnd are unﬁn:“
Mmtlwmsmbegivmmdadumuuh.
goad, discipling and  you hawe (o inguicate
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Indian culture into them. Out of that will
gome a great country,

I hope that the Ministers are not totally
obsessed with their election propaganda,
because I do agree that the old, the infirm
and the aged are unable to vote and therefore
can be ignored, but is not fair. Every citizen
of this country has equal rights to be provided
by the state and irrespective of party slogans
during the election, now is the time for this
party and this Government to show to the
nation that they are in fact serious about
raising the standards of living, about taking
care of the aged and the infirm and about
giving free education to its poor httle chidren
who cannot get assistance and cannot educate
themselves otherwise.

T will make one last quotation. It will be
recalled that the Indian National Congress
in its declaration on fundamental rights and
duties adopted at its Allahabad session in
1933.34 also included a provision to this effect.
Clause 2(b) of the declaration statetd :

*‘The State shall safeguard the interest of in-
dustrial workers and shall secure them pro-
tection against the economic consequences
of old age, sickness and unemployment”.

So they are commuitted to this. 1 hope the
hon, House will take this Bill into conside-
ration and that this Bill because of its impo-
riance not only to a few selected people, but
millions of countrymen in our country will
receive its due consideration. § commend the
Bill,

MR. CHAIRMAN : Motion moved :

*“That the Bill further to amend the Constitu-
tion of India, be taken into consideration™ .
SHRI M. G. DAGA (Pali) : I beg to
move ¢

*‘That the Bill further to amend the Cons-
titution of India, be referred to a Select Commi-
ttes consisting of 8 members, namely i~

{1) Shri Chhutten Lal

(3) Shri Hiralal Doda

(3) Skl Natburam Mirdba
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(4) Shri Shrikishan Modi

(5) Shri Siddhartha Shankar Ray
(6) Shri Nawal Kishore Sharma
() Dr. H. P, Sharma; and
(8) Shri S.N. Singh.

with instructions to report by the first day of
the next session”,

MR. CHAIRMAN : Both the original
motion and the amendment are now before
the House.

a1 fagaw wr firgr woT § 9EF sraw
urfewme 41 @Y 45 AT A< 6717 fawmar
T g
‘*The State shall, within the limits of its
economic capacity and development, make
effective provision for securing the right to
work ,to education and to public assis-
tance 1n cases of unemployment,old age,

gickness and disablement, and in other
cases of undeserved want.”

4 7 78 fades T E AT
wra & o arafaswar &0 6T TER ¥
i i o | fovg W awEew § T
WETCWTRY 4T (79 47 I§ GHY ag7 CLIAT
g 8 HrE woar A% furgr sivaT a1 Wi wew
formr ¥ 40 w0 Tt @ faar ST §

. wofi Fag 3% wag o & A o)

ot yow wrn oW @ Ao
weew ¥ wy fear o wre agh anwwd
g oy Sirehr & ot wek frd ot e
qAT T wk v 50 Gl qva By B
grr | e wy W o & 1 ug WS owdy
aver +EY & B Wy war & | A wgTCoTGY
¥ yay ¥ o gw Ogds ey a4
TRE ¥ T wT GouT W g °r
W% Faw og § far o oq oy ¥ g
frwgr gar a1 968 96 4my B g
0 W gt 4 WoeR e B i
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¥ @i ¥ ot dwew Yo fed § wAd
g8 wrew gvar § fF wvofia wwea #g
wwd! wraRl A9 9gi wf A § | SN
ag wawry &1 wifow & § fo ag waaie
wre g frar & #rad ¥ ot g ¢ waf
& | Ffarw 7 Frel O oo sww A e are
TR aF o %7 e faar e e e

Y ¥ ST &Y ST ST T Y
T gwAw &, 9 afX wEw @R
q&t 7 g&, o afgwm 1 SR AR
TTE EXGT 5137 | TG & §6 G+
¥ wa ae awqE: g | At faar
g

sTad #20 fa v § el aew & sER

T g faar §

“gire fadwa acdY 71, fowe AT TR
g7 Treg F7 fRaw faar wan §, Se
HAATIET T WAgwWT g T
9 ¥wr v ¥ fao sl Wi
araand wE g swar 1’

foia oft xeq formt § ¥ gAaY
s formr Rrar | et w18 WY weE A @
wat fowt Ber 419N g1 fa THARE § 3O
wff fiear &1 wrer Freafasar o 78 § fa
wopd & wias § ge ow €z ¥ frae
firar & 1 wrst gy, TR, w0 7 argrg
¥ e qed § | wAdie axes & ey e
oy wGal & faq war sed € 7 W gARan
e fad ot arm a7 W €
uraidry T {eie mE a9 QT §
WTEH AI¥E WA IAheC R Gow
0T Y, Frw AR JoENT B 0w AW
T §, grendry sfade wE 9w w1 qaT
titﬁum ¥ & foe o) Fordt falf
Sg e wivee qw Juw ar s fear
TR | wea § s et 60 G
g ot § 'Wire sk wE A ¥ Ko

¥
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afl G d ax A 30%. wrga frerar
g

arw fiw wza ® Wik §rae wEt
et @ A eafe ¥ § ag
aredli € | go & wrgw s gpAn sl
Frdr o€ &1 =g A |z 8, ard
wTE TR K aray F q® q@ st
a¥ oo § | wuferd ug vy afee wff
¢ fo oY% ST o &, srodoqar freard
& 4 wagwaT A ¥ 1w A IR wademr
¢, 7 wudvgaT fraat § ot & glar
1§ wrh Egw A & Y wRa d,
wrren € v sarar & ourer firen &%,
fererr a7 TRTCET | v foer & aredy ¥ omrg
T WTE &1 a0 & qoal § YN F1 @y
farar war & 1 wes fora® A durae A
AR vl oaew & v § | vl wdl
at grere ag & fie sroery epe o aed )
§ afew e § 1w fim S § oite
Tgr ¥ i wEk § ar Srefe ok €
gre W e & v F oo ol Sl eww
= @1 & g uy faeew ¥ ow wpa &
afar giar wat § 7 fowr & feaf F sremare
¥ fadl ¥ O 82 @7 § AR oo adt
iq € | Tl ar & fr mfess 41 iR
45 %1 o e 0 [T 1gd § | Ffew A
mgargﬁf'ezuﬂmmrz‘rmma’r
wwa & & fa wgaé‘maﬁmm
& Tg agr sar & fir q'mr«ﬂlﬁm
T J 1 wNERE TR wor S
&1 &fw o A ¥ wew ®),
wral & wEH w1 Ay wriEed o
2 & oy wtifawr ¥ frg wwr wd € @
FAET W4T FTAT E0TT, WAT T G W waR
fimn fvar &1

arwelie weew ¥ awgr § fa Son @
& IR e wand ) ga wy
W & o ard 1w gy § e 2w
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{sfr qEraeg TN}
AT waReHr ar ol § 1 ¥ wgar g fa o f
q¢ 1 § | TEEE A0 FUH, IRET TG,
IR ETA AU FARFAGATH
o1 f w0 § 1 et waw T A W HK
st 3 & T fremr o1 waTY EraT wATig Y
o frr S v

& qurr wmgar g T o o RETIGTHY
AT I G N AT G KT LA A ?
aw S w4t faar ar 7 s sl o
gar gar arft o e aa feer qn
waeq f0) v 1 AP E T, SHTage 8
4T AT IAATE &Y AT AT A $E S AT
i & WAmaE A AT frur F T
T W oRA ge-Iue Wi faar wrar ar,
oW Wi T § we faar sireT av 1 A
AT A S § areli e 7E | WSS
& a1 wwy gar we far qe e ¥
yrewrad wiw & 7§ € | ATy waEq |
I AT W wor femd A wivww N §
wY¢ Gur guta & 70w w7 & fy g4 wfs-
a ¥ e oA v & fag wrfaalts amw
a7 @ § 1 wwfaufte @qn a@ At I
T 74T & + WS A1 3o w10 & Han feesoh
@ ¥ wwre ¥ Wi ¢, ug qa & f9g
wit wfeezqed #§ & wi sl
iy o ® & wam wg § 1 awfodie
I G @A A BN 79T ) 8
wR AT gy & 7 AW v B e
ooy Al ¥ v wfaws =t faar sman
£ 1 9o 9T &g ac Frarar S duda
wfidww s ot &—

wv. wolt Vg - ot A £ 7

ot gwew e ag wed § 1 W A
wFANE W Fud \1y &ov Qar § av
ket

o woit Foy : g Fowid wo s
g
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off qeweg Ty ¢ & of; oA, e O @
g 1 wowe ey dar ¥ &) Fead fr mid
¥ oo q § 1 ag el § fr ag o avv-
o @1 1 wweard § frg gr av g
AT FETC g &, TaE wrad K ooy g
* fow darc g 1 oo wgeaaT F s
¥ SR TAHA YT EATR 4T ¥ HOE T
g a1 4T TG WIS qrehE « A% ¥ whww
a9 g g—

DR KARNI SINGH : Sir, on a point
of order. Is the discussion on what
happened 50 years ago
discussing  during  the  atomic age ?
The hon member  must try and
say whether he agrees with compulsory educa-
tion or disagrees with it. I{ he says what
happened on 1950 or what had happened in
Henry VIII's time, who 1s interested in 1t? Do
you want to edu ate vour childien today or
do you not? ™o you want compulsory
education or not ' If you doubt my motives,
1t 1= not going to help anyone

or are we

SHRI M C. DAGA . You quoted certain
things.

DR. KARNI 5INGH .
dict them,

You can contra-

MR. CHAIRMAN . There 13 no poiat
of order,

ot gewR TN EEW s T e
g, Iey, WL AT Y Q0 1 vHAT
gav ¥ gaw! fear § | O ety )
Fra o) ot &5 agr P g oft wgd &
AR &Y | BT iy qaste T arc ol
1 & argar g fa wmakfeen Tafoves ar
wdft wdza umT ¥ 1 faadr g wew
we st § o g o wfaer § davew
srcacar wgy & 1 Afaey w3 fr fead
€ arprav @ § S aed |yl
e & sitew g § 1 foer dfrer g &
A wmp YY &, Wt S Y e ygar
& 1 T ugd o 3 W Q% v § 7
ara st gweary § ww ¥ vy Wiy o
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™At o WAt W fraar § o Aty &
wraw #ff § 1 s aR feaat @t &
g et A aw W A §, aad #
feaf & «ff & & w13 wrer & FHc A
&t mar @, 9% fawar §—

wn. woit g : wieE S WA W7 A
T & Far Wy fadaem & ?

ot Reww TR : I AT Afgd
dferarr am W ot ady ¥ ) STw wY i
woft wefied, vigere arve wifg | g wie
agt & e mifewd 41 ' 45 a1 w5
HAT THFY AT AT | FWETH Fi Foicly
e & ¥ qarfas g arer q.fgd,
wifas: grea w1 AT g S4TRT & SR
gl qifg -

st w. wr fd (Wfeat) g
afgd ar wdf gwr Tfgd ?

ot weww wnw o & gamar g fa
‘wmIEd A #¥l g wwd A g

ot ey ferdar  (gawER)
Farils wgem, & aradta geer A wax
g fr sl vrow o fadm ifs o Wi
W W @ end waTeq fear § 0 &
freme wear g fo swgw wfase & wox
wit frdwy Aifs & wrare v B qrgww
waT & wrda, aY ag N 3@ ave Wt T
T 1 gR ey § fr woa o Frdm ify
¥ wafraw 9 a1 §w wweiT weed
& wrw ot efr &, o WY AV F qre Ay
¥ &fvwr o g A wwTawe aw R,
v faqac ¢ Aty w0 WAty aoo
firdee i & Feawer e wave e A
wTee Jur ancd &, o w4 go ok wreig
foox vowr Rty orc o 8 e g
w2 Wit & o for fre o) wew oty
Wieew & sav wovfier farar &, oy wrae:
wre st 4 o
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fudt W 23w & foe 2y 7 A any
wET &Y wxdt § for wodt wmeiear o ow
gt a7 fezar il ) 1 o ofr wuis frg
7 T4 Y} qra T el & P 3a¥ ogi &
g it Fean-fafiv g, qgracqr ¥ g
1 98 7 1 A & arAr f6T | Wik
F 4 & Jar wro w WiaT A oy fify
W ardrw @ § § un gy webad
@ ¥ 1% O T aw ) S ey
® & Foga oy oY frldmw Aifidt yx
WA G W AW A 0T 7aid F

ga Trgd § far gumd 3w # o erofarefyer
T T &Y o T f gard et ey faray
Wicd & &% ) ga wrgd § fr gard B
¥ 7 few oom &Y oid, afew g o ofc
I w1 o wawdr @ Wiy fr ag Wl
ToRT ®1 TR ¥ w0 wk, wiife W 1w
T & Fi TR W T § fa ity F
@A qrer agad ¥ ofeatd & sTaR weR
T B T AN F wrAeq § sqoqgrion
fervd &

TE & I MraTy & T wad el oY
TTR AW, Sl I AT & AN Wiigw
wi< ara fonr fewvd § 1 fore wial 8 wirwr
TF G, &, WIS e ¥ qefeal
ot & st @, gt wis, A wiew N
wefaut o § @ & fag Foqe ¥ i
&, afc g wy saile ol fa agt &1 @e-
farat gaX et ¥ vad & fag widd, @)
B AT LA 5w edr e § | gk
S widwn g, A wff any wid, afew
¥ §8 Sty EwaTEA s fewadt WY sy
@ 3 Fare furlk wid § 1 ¥ W o
BT T ye §, Mg e o gw ot
N W €

winftd wev & wre ¥ whew gt R
A & vqd TR St Ay oraw wie
wraforat oY wear sav ot wirc wrs T
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gt war § 1 9Rd are frerve & weafua wow vy ol frgof wed ¥ O Gy WY
¥ wind i s 8 wen ¥ Tae® afowe S sasioe e nfied 1 qu e fe
fagit & oy 43 & wdf wro ey gt < & Wi
et we g% R ;@;fﬁtﬁf#ﬁﬁwwmﬂﬁ

AT &7 997 § 1 99 § ¢ wo
& 1 9 s § ager B oo 3w § S
o suweqr &, w0 3w & o forar @ 1 ¥y
TEE G Y TS F WAl w1 W T\
arfie | 0F 9 0 W § SR Wi fgwar
R Az TE ;T W ol T WA
8 AR WiaT |

wFeaT—

5 percent of the world population 40 per
cent of the world income.

Soviet Union—S8 per ¢ent of the world popu-
lation, 11 per cent of the world income.

.East European countries Czechoslovakia,
Rumama, Bulgaria etc , 6 per cent of the
world population and 6 per cent of the
world income.

Western Europe—13 per cent of the world
population,23 per cent of the world n-
come.

¢ fergeara aar ofmar wirg wmaT
& i‘!r-—m percent of the world popu-
Jatton 15 per cent of the world ncome
ar 8k ¥ s Rrorid « g, Fardt v
&, widt & ¢ ot g4 o Fav gy ?
gafog & atidis w2 WY qaT TEIT §
o woor & it i 3, wearg Fe andr
7Y & 1 ag &Y Qi o 5w €@ R R
wTHY &, ¥ g W woft e il &

WA Ti—gRl afimid § oo
flrar (o i fog § 1 it Fudeed el
a8 § A%/er ware go qlewei ¥ qee
#¢ femmr 4% faqq w7 o7 w95 & oAd
Qo fmean & e w5 WY oy o
R, T W g Sirgfl | - GgaTC
Rt 3 ot Y T & 1 % wowr ol wgd o

w1, woft Ty - o % adt w0

oft v fvnire fag - & g oy w@r o
5wk frgay 1 @ wAT TG
a1 g% fag fear & |aes w0 R
wve sww Feanamr g 2z fre H 3
Y T W W wEe wga § w2 fawe
#Y ag 3} T &1 WAt & w& wq
¥ I R FE RIE

FgrEaedT ¥ qUA A AT Y | WA
waes fadwr g g | A0 578 T 41 Wia(
s o 1 fador & Wi s @ §
Y ¥ 7z v AT & qya 77 w0 1 PR
et % v g arce ¥ ag wvdr A
a7 qyer wr fegear sar o €1 a7 q
PeErac g1 § oF T 5% 9% ¥ A H Un
wee wlay waw &ar A a HE
fimft & g f @@ @ QR
ags wesr W @, AW 3§ a1
ge we fewar qgr o | Ffuy oy agt )
dug g qvar § sofae fo 99 ward
o & fo wg IaW & qar WL EEX &)
#fua gart gt wrw foad W o § fo
forrfs arrg ot & Fur o 3¢ g far
freae wat dre wwd ¥ foek T oy
W oo W od ymg wo et &
oy fied ey & forg By ooy ? ool
ATt A Wy wirax amrck § weaw wd
ug o1 oy gl & fr G soweer Y wh
e Ye 8T iR ave g e Wy ot &
adl wwmer § fie gt e o v o
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¥ foro 4% &Y @k & 3} a8 Siw faaw
0 arsorEdl v gy ?

AT wEEr ¥ ¥ S & wl §
ad g ¥qT F@rar 1 g8 fedr & wf
QAR AT | {R AW F o aresad TR
NYE w41 &A@ § ER AW Y
WeE TS qWH (IETE FI ¥ G
W T Faw g w0y, § yaaal § fe
200 &Tre M ToE fag 19 & v 55-56
#3re UgHAW ¥ T @Y | ewlae a7
Wl wrwd § WA g8 vAr wiew g § fo
Nad q sr& < qTHA TFET I =St I
afarr dfraer oot @ v ofr el vt I
vt Wffeafs an s o dvar & &7 I5F
3@ avdt wr sl 8, gafi ag 74 A9
W E

qEH st A0 S @ § 900 AT
war g g A, ekt far geadia dwea
710 a3E 8@ & 1 gL dm ¥ faaed
#fed, ga¥ T ¥ fwdr w9ifgd, gan
¥ wem Tilgd, Al qw § Qe
¥ ot wifed, gu ¥w ¥ gew =ifes,
aar 3w & weongat & fro wid wifgd
#ie gArd et A war A i wifwy
I 6% Wig 71q =@ 109 & fF7 800
w3 wyar qifgd—aed; feafe § wanda
TERY AN w4 ¥ g & fr o Araw
B ach ¥ war ol 1

¥ qradiy wEeq wY 0y @ W 49-
ARl g §—| HEGH W gargar
F wegEre § far 9A® o A 97 A
WiET & wror AT weET w1 Wl
T g0 ot Wt gur § 1 A W g
F 1871 & Mot WA T 9 GwW
T § v vad Al e 99 ot
EAR agt A s ¥ WY 30 e
Afwe ofvee ok ¥ & qiw wr ¥ <@
T A ww v ¥ e wie
W oo vl ¥ fredr viw welf ¥ 30
TR v Wit afzi o e sl fear )
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ww fad & wgar wrgar § for ol 1@
a@® N Nffers w-Lfaddt §r x¢l
AT WL dieraga war dwe
a1 weE g wvdt § 1w fAd o awe
roffyg qrarfaar sfre s ufcfeafhal
#1 Y@ gu & waew g fo ug fasaw
gaTR FTA T A & 1 Tk wral § wER
farard ¥ gaw fagral ¥ wgna €% g
i & ferwaigds gaar fadw aRar

g1

SHRI R. D. BHANDARE (Bombay
Central) : Mr, Chairman, I respect the
sentiments of the Mover of the Bill, I also
agree with the principles enunciated in the Bill
by the Mover. According to my view, this
Government has totally failed to implement the
principles enunciated inthe Directive Principles
of State Policy. It was envisaged by the found-
ing fathers of the Constitution that article
45 and the principles underlying it would be
implemented within ten years and compulsory
primary education would be provided for all
children below 14 years of age.

What is the position today obtainable in
different States? Barring one or two States,
no State has tried or made sincerc efforts to
implement the principle of the Directive Prin-
ciples enunciated in both these articles, which
my learned friend, Dr. Karni Singh, the Mover
of the Bill, wants to make justiciable because,
I know that he feels frustrated that by retain-
ing these in the Directive Principles, the party
in power is not prepared to implement those
principles. Therefore, it is far better, accord-
ing to his view, that these principles must be
made justiciable. 1, therefore, say that I
entrirely agree with him so far as the princi-
ples are concerned.

1 need not mention that education, as
Pandit Jawaharlal Nehru has put it, is an
investment in man, How far this Government
has put this investment in man, is the ques-
tion of guestions. I have not got the figures
today but since I happen to deal with the
problem of primary education, 1 know the
position available in different States, It was
envisaged, as 1 said in the beginning, by the
founding fathers of the Constitution that
this principle would be implemented withih
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{Shri R, D. Bhandare] .

ton years but 1o my great surprise and shock,

when I go through the programme and the

figures of some of the States, Ifind that some

of thé States willtake mdre than 20 or 25 years

or,even 30 or 35 years, 10 implement the progra-
mme of primary education, to implement the

principle enunciated in the Directive Principles,
Df. Ambedkar was justified in saying that

these Directive Principles are not pious plati-

tudes and that they are the instruments of

instriction given to the party In powei. T,

therefore, accuse the party that it has totally

failed to implement the principles.

Take an illustration of some States like,
U. P, Bihar, etc. They will take nearly 50
years at least to implement the Directive Princ-
iples. Therefore, the mover of the Bill thought
it wise to make the Directive Principles justi-
ciable. May 1 in all humbleness and hunnlily
ask the mover of the Bill, supposing we make
the directive principles justiciable does he
really think that the Government 1n power,
the party in power, is in a position to imple-
ment these principles ? Thercfore, what is the
use of just dreaming, thinking, of getting the
moon when we cannot walk on the earth

properly ?

DR. KARNI SINGH : You don't hone-
stly think it is within our powers to give frce
and compulsory education. 1 have great
grespect for you. 1 want to undersiand.

SHRI R. D. BHANDARE: | have the
greatest respect for you. 1 know the position
obtaining in different States.

SHRI K. S. CHAVDA (PATAN) : In
Gujarat, there is compulsory education,

SHRI R. D. BHANDARE : Unfortuna-
tely, 1 have not got the figures, Otherwise, |
would have thrown these figures to represe-
ntatives of different States., All the States
cannot be measured with the same rod in  so
far as, the implementation of the Directive
Principles regarding primary educationy is
concerned. From That point of view, and |
know the practical ifficulties, } do not know
whether by translating these principles into
justiciable pringiples, it will be possible for
the country to implement them in the near
future,

JUNE 11, 1971

Bill by Dr. Karni Singh 2

The States are doing their best. I may
honestly tell you that the party in power is
doing their best, But inspite of the efforts
that have been directed to implement the
principles regarding primary education, some
of the States are not in a position......

SHRI K. N, TIWARY : You have heard
about Bihar that it hasnot utiliscd grants
given to it.

" SHRI R.D. BHANDARE : | am aware of
the fact, Whatever amount is allocated for
primary education is not utilised cven for
that purpose. 1 am aware of 1t. 1 do not want
to reflect upon the States,

My quarrel is with the Planning Commi-
ssion itself, In the Planning Commission,
“*education™ as asubjecl iy missing, if not
in toto, to a greater cxtent, The Planning
Comnussion huas not given theit nevessary,
wise, thought this problem that education is
an investment 1n man, The policy 15 also
varying from State to State. 1 do not agree
with the hon. Member who spoke just now
that education chould not be made the Central
subject, It should be made the concurrent
subject, 'Then only, it will be the duty of
the Centre in that esent to play a more impo-
rtant part or rather plead with the Planning
Commission for more allocation to education,
But, as I was trying to tell Dr. Karni Singh,
some of the States will takc 25 years or more
with the speed and with the necessary
amount of allocation made for primary educa-
tion to implement these principles.

It is an absolute nceessity that every child
of 14 years must be given education. Ia spite
of the fact that we have, after Independence,
tried to implement three Five-year Plans,
the base of illiteracy is increasing., 1 bope
the House will not%be surprised to know that
illiteracy is increasing in the country. We
are trying to remove illiteracy, We find that
the numbar of illiterates is increasing. I'want
to .impress upon ,the .Planning Commission
and upon the Government that they should
find more money for (he subject of Education,
and Primary Education, especially,

There are different factors “which are
responsible for the increasing illiteracy that
we find; 1 am, not enumerating those factors,
But what I feel is that by making these prin-
ciples justicidble the colntry will ndt be ih
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a better position, but there will be moroe liti-
gation. If a person like me could go to the
court and that 1 need not engage the servi-
ces of advocate, § could put the Government
in trouble. So, by going to the court and
asking the Government to implement these
Directive Principles, the problem will not be
solved. Bven Dr.Karni Singh may go to the
court. I know he will not go to the court, He
is not litigation-minded.

Any person would like the poor and the
downtrodden and the Scheduled Castes and
Tribes and our poor peasants and workers
to get free education. Therefore, 1 am anxious
about this. I want that this principle should
be implemented. But if everybody goes to
court what will happen ¢ 1 ain not the only
person. There are thousands and thousands
of other persons who may go to the court
to enforce these Directive Principles and to
force the Government. | wish to tell Dr. Karni
Singh that by making the Principles justiciable
the practical proposition will not be changed.

With these words, [ request Dr. Karm
Singh to withdiaw his Bill,  He has suffici-
ently focussed the attention ol the Govern-
ment and the general public o this problem.
i will also prevail upon the Government,
and if T am in a position,-I can ¢ven pressurise
the Government, that more allocation must he
niade for primary education, because, educa-
tivn is the birthright of every individual and
cvery citizen, ‘This must be made available
LW every citizen of the country. How can we
afford the children to go without education ?

17 hrs.

Yesterday we heard the Finance Minister
telling us about the allocations made for Edu-
cation. 1 know, we are 1n difficulty due to
swadheen Bengla problem which is there.
let us hope that the Swadheen Buangla and
the refugees coming in, will be a temporary
problem. But, still, with such baffling problems
it is not possible for us, for ovr Government
to implement the programmes immediately,
That does not necessariiy mean that 1 am not
one who would not pressurise the Government
for making more provision for education.

With these words, may I repeat my request 7
Since Dr, Kaini Singh has sufficiently focussed
the attention of the House and of the Gove-
rnment and the people of the country to this
problew, 1 request that he may not press for
the ppesing of this Bill,
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SHRI DASARATHA DEB (Tripura
East) : 1 support the views and aspirations
which have been expressed in the speeches
on this Bjll. If education is not propagated,
if large number of people are illiterate, the
country cannot advance. It has rightly been

said that education is the birth-right of the
human being.

If we are to eradicate illiteracy, how can
it be done ? Large number of people of our
country are poor, large number are unem-
ployed; people can ot afford even proper
food and they cannot bear the expenses of
their cluldren going to the schools for getting
education.  Therefore, it is high time that
the Government comes forwara to alipw
each and every children to receive free educa-
tion. 1f vur present Constitution stands in the
way of giving free education. Government
should come forward witn a Bill (o remove
that difficulty and to introduce free and comp-
ulsory ecducation throughour the country,

An argument has been put forward that
if we had a Bill seeking to amend the Cons-
titution for this purpose, then it might take
away the (ederal structure of our States, I
would submit that there is no question of
its taking away the fedcral character of the
States.  Ratber, we shall have to give more
power to the States. In fact, there is a demand
for giving more powers to the States. So, at
feast some sort of encouragement could be
provided wherchy each State would be enco-
uraged to introduce frce and compulsory
education in therr arens. But as the financial
position of many Siates stands today,
we find that most of our States may not beina
position to bear sucih a huge expenditure.
therefore, the States will have to be subisi-
dised by the Centre, and the Centre should
take the responsibitity for having the scheme
implemented.

Ifl were (o refer to the educational facilities
in the communist or socialist countries, it is
quite likely that some hon. Member may_feel
allergic or may feel ita litile inconvemient.
But1 would point out that in the Socialist
countries like Russia, China and other places,
education is absolutrely free,and the parents
do not have to bear any expenses in this regard.

SHRI ATAL  BIHARI VAJPAYEE
(Gwalior) : Quly the people are not free.
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SHRI DASARATHA DEB : Everybody
is free. After all, why should the capitalists
be free? Without eliminating capitalists,
you cannot build socialism. Without elimi-
nating the big people and without eliminating
the smugglers and others, you cannot improve
the condition of the poorer classes. If you
are to raise their standard of living, you have
to put some restrictions on the capitalists.

So far as the present Bill 1s concerned,
also feel that free and compulsory education
must be there. If you leave the common man
to his fate, then 1 am afraid that even aficr a
hundred vears, the common man would not
be in a position to give education to his
children, and domocracy would be a farce in
our country with a large number of illiterate
persons, and at that rate, we cannot think of
the prosperity of the country at all. So, one
of the most important things is to have the
spercad of . ducation so that wehave more
enlightened people.

T also agree that there should b ¢ some old-
agepension. Ofcourse, at the present juncture,
our country may not afford this fully; so, at
least, there should be pensions given from
Government to those oid men who have none
to support them in their old age.

1 do not know whether under this Govern-
ment that thing will come. However, we should
make our endeavour. There should siot be
any difference of opinion in this respect.
Therefore, 1 support the principles and aspi-
rations ennuciated in the Bill,

PROF. S.L. SAKSENA (Maharaj Ganj) : The
House must thank Dr. Karni Singh for having
brought froward this Bill. Ihave been surprised
and amazed at the opposition which has come
from some members of the Congress. I never
e.xgected it. It was the Congress Party,
which sponsored this directive principle in the
Constituent Assembly~1 was a member of the
Party at that time and took part in the deli-
berations of the Constituent Assembly—and
we had put that clause in the directive prin-
giples. There was considerble discussion on
it and everybody was agreed that within ten
Years we would be able to achieve the objective
of bringing every child upto 14 years of age
to School.. But 21 years have elapsed since
the Constitution was brought into force. Yet
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we are sorry to find that not even 30 per cent
of our children upto 14 years of age are at
school today therefore, 1 am grateful to
Dr, Karni Singh for bringing forward this
Bill,

Some of my friends opposite have said
that it is impracticable and this directive
Principle could not be made justiciable. I
ask the House how arc we going to make it
effective otherwise. Poor people where chil-
dren carn and supplement the family in--
comes and who cannot economically afford
will never send their children to school, These
poor people make use of the children for grazing
cattle sheep and for doing some other profitable
work. So unless we introduce an clement
of compulsion, that the children must go to
school even if the family has to starve a bit,
we will not be able to bring about universal
primary education of childten upto age of
14,

1t has  been said that umversal primary
education would take 50 or even 100 years 10
be brought about. 1 have been to China
four times. The first time 1 went 1n
1952, three years after then new Government
took over there. 1 was amazed to find that
almost cvery adult, every child, wus being
educated there. They were able to do it
within a period of 4 years.

How have they done it? They have a
bigger population but they have done it by
their determination, by giving top importance
to education, We do not give education
that importance in our system of planning.
The Planning Commission has given it a low
priority. You will never be prosperous
and great unless you give top pririty to edu-
cation. Mahatma Gandhi realised it and he
was trying to enforce his scheme of Compul-
ssry basic education to children upto 14 years
so that our children could get education and
also for it at the same time by the products of
thier handicrafts for he was also aware that it
was a costly affair, I think Dr. Karni Singh has
under estimated the cost, it will cost at least
Rs. 1000 crores every year, I meen the cost
of compulsory education of all children up to
14 years of age in the whole country, It
is a veryy big sum. But it has to be found
if we wish to become a great nation, ¥ there-
fore think that unless some stern measures ate
taken, uniess Dr. Karni Singh's Bill is passed
and the Government is f} to implement, it
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there will be no end to this problem of illiteracy
and the Directive Principle will never be im-
plemented. 1 therefore hope that the House
will accept this Bill. Government is guilty
that it has not still fulfilled the promise that
has been made in  the directive principles of
the Constitution 21 years ago. Yesterday a big
speech was made by the Finance Minister. But
in it he did not give education the improtance
that was due to it. I hope now that the atten-
tion has been brought to be focussed on it
by Dr. Karni Singh, Government will see
to it that they implement this directive prin-
ciple by enforcing the Bill brought forward
by Dr, Karni Singh.

Soctalism is our slogan. I have gone to
almost all the soeiclist countries in the world
scveral times and the mosts important thing
that I have seen there is that their children
are given the best education, As soon as a
child is born, it has to be kept in a nursery
up to 3 years of age and in a kinder garten
up to scven years of age, then it is given
free and compulsory general education, up to
16 years of age. All though the childis
nursed and looked after in such a wonderful
manner that you cannot imagine. The children
of the poorest and the wealthiest are kept
together in the nursary and the kinder garten
during the hours of the day and they are
given all the very best care, education and
nourishment that they need. They are edu-
cated in nursary for 3 years from the begin
ning and in the kindergarten up to the age of
seven. From then on up to 16 years they are
given general education. After that the most
brilliant among them are takento the
unversities and the others go to workshops to
learn various trades according to their
aptitudes. China which was very poor and
had at the some time a vast population has
aone this and I see no reason why we cannot
do this. There must be determination. We
must not be afraid of the difficulties. We
must face them,

oft fearfey foesr (Wifirsy) : wamefe
agre % ug faw wx & g ofy ot fog
®( wgare ¥ § 1 ofee wd wew ¥ ug
wgr gt g e 7g w9 dww owa <@
¥ 1 Al weew wned & fir e & farg
W wewett ooAy Y spEey ¥ SR
whe oY qF ar drare § awey wew €@
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SHRI NARAIN CHAND PARASHAR
(Hamirpur) : Mr Chairman, Sir, it is always
a pleasure to speak on education and more
so, when the intentions of the Mover of the Bill
for the amendment of the Constitution are
baing appreciated on both sides of the House.

But there is a very interesting lacuna that
& find in the discussion that has gone on so for.
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Education is being equated with instruction,
May 1 remind the Honorable Members that
education comes from the Latin root Educe
which means to draw, to draw out the best
in man and the best in the child and develop
his capicity 10 the maximum and the best.
Unless we do that, we are not imparting any
education; we are simply filling his mind with
barren facts, and that is a useless waste of
time, energy and resources.

When I go to visit some schools in my own
State, and in other States of the country, I fecl
terribly upsetto see that the children who study
there, have nothing to learn. May I bring to
your notice that there are schools where there
are more than 100 students in a class? The
education as defined by an eminent educationist
as collision of one mindwith another, that 15
hardly the education which we impait. There
should be personal contact between the teacher
and the taught, and here are ous teachers like
me, of course, who are still teaching, but
who do noteven kno v the names of the students
because the numbe  of students 1n a class is
beyond a hundred, nd the number of sections
1n a class 15 sometimes beyond secven  or 10,
What can we hope by way of educating the
children 1f we tmpart such type of education?
What greater nusery than this would be fallto
the country if we make such an education com-
pulsory? Of course, education will be Iree,
and I support the Bill in so far as 1t secks to
make education free. Here we talk of primary
education, 1n the countries in the west and even
in higher Social strate of our own country,
thete are people who are gving thair childron
preprimary  education. There is a grater
strass on preprimary education today-what 1s
called nursery education-kindergarten system
of education and all that. The wotd *kind’
18 @ Gorman word meaning a child, and kinder-
garten would mean the garden of children,
May 1 roquest the hon, Mover of the Bill to
go to anyschool and sec whether the
school is a garden?

T would say, it 18 terribly becoming a place
whete niothers would send their children and
be happy that the children spend some time
here and come back. No body gains anything,
Education is terribly becoming 2 farce. If
we equate edueation with instruction, we are
doing a disservice to the country and {he seci-

etyasawhole, Wehavetosesthatthe childres
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dovelop the best capacities in thpm and learnt
the best that is to be fearnt in this world.

A great educationist defined education as
all that remains after all that has been lerant
in the school and college is forgotten, It
mearis, real edtcation is the totality of be-
haviour: it is the development of taste; and
finally, it 15 the emergency of personality. in
our schools, nothing of these three thing
happens. There is no personality develop-
ment, no totality of behaviour. Then, what
is the idea of amending the Constitution and
making education compulsory?

Formerly my constituency was i the
Punjab. The Punjab Government, under the
leadeiship of Sardar Pratap Singh Kairon,
of whom 1 was a bitter critic made education
compulosry, In s great enthusiasm, he
ordered that there should be single teacher
schools, Can you impgme a greater fraud
than this that there should be five classes to be
taught by a single teacher? This 15 half-baked
vducation, 1f a teacher has o teach all the
subjects to all the students in all the five classes,
how can the teacher be expected to do justice
to hiy job? So, education became a farce and
it became a hunting ground for some peoplc
who wanted more schools to be opened, More
and more schools were opened and the standard
went down,

The problem in our country is not that
education should be compulsory, but to me, a
person who is still teaching, the problem
seems to be that education should be what
education really is. It should be true to its
definition of drawing out what is best in the
child and developing it 1o the highest stand-
ard possible. 1 visited a piivate school run
by a Christian Mission In Ludhiana. 1t was
1964, when the Olympic Hockey was won
by us at Tokyo. I found a teacher pointing
out to the children the Tokyo city in a map of
Agia and telling them, ‘“This is Tokyo, Here
are our hockey players at the moment and we
have won the match,” 1 know there are
gﬁchools in many States in India where no map
15 & vailable, If we mean that the children of
the rich should go to schools where education
can be of a higher type, if we say that education
showld be compulsory for all with a vengeance,
then what we are doingis, we are filling the
children with vacuum. We are not giving
them something healthy. If eduvation Is to be
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a living experience, it has to be selective in
approach, More stress should be laid not on
primary but on pre-primary education,

Today, if education becomes compulsory,
what the poor parents of the chuldren do is,
they bribe the shop inspectors and ask them
to record the age of the child a little higher,
80 that they can be emploved. T have visited
severgl hotels in Punjab ci'ies where children
are cmployed. If eompulsory ecucation is
upto 11th year, the age of the children would
be entered as twelve and they are employed.
So, we vistiate the whole process.

I appreciate the sentiments behird the Rill
and I appreciate the feclings of the members
who have spoken in support of the Bill, But
may 1 remind them that education means the
drawing of the best in the man and if we are
unable to do it,it would hardly meet the
ends which we have in view if we make it
compulsory, So, we should aim at real edu-
cation, Every child should be given the best
education that is available so that he gets 8
fine personslity and he becomes an asset to
the nation of which we are a part.

oft wratdy W (wfeer) o Al
o, & v fawr & gv § agrgur §ug
v e eIt gt f——awe i ot 9Ee ¥
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SHRI K. LAXKAPPA (Tumkur): Mr.
Cahirman, Sir, T want to say:....

MR, CHAIRMAN : He will continue his
speech when this subject is again taken up.
Now we will take up the Half an Hour
discussion.

17.30 hrs.

HALF-AN-HOUR DISCUSSION RE-
SLOW PROGRESS OF ELECTRIFICATION
IN WEST BENGAL- BIHAR AND ORIS5A.

MR, CHAIRMAN : Shri Daschowd-
hury, He will take only ten tminutes,

SHR1T B. K. DASCHOWDHURY (Cooch-
Behar) : Why do you impose the time limi-
tation?
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SHRI P. GANGADEB (Angul): Orissa
also should be given some time.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I am the only person to ask
questions today. T may be given the time of
four questions.

THE MINISTER OF IRRIGATION AND
POWER (DR. ¥. L. RAO) :1 think,
from each of the Statcs one speaker
may be allowed. ' will reply next time.

MR. CHAIRMAN : No; according to
the Rules only those who have given their
uames can be callcoto put ‘questions.

DR.K.L.RAO -Herepresents only Bengal,
There must be somene from Bihar and Orissa
also because this isa discussion about all the
States.

MR. CHAIRMAN :
Rules.

I am bound by the

SHRI B. K, DASCHOWDHURY : 1 do
not think there is an* hard and fast rule. You
can easily allow onior two speakers.

MR. CHAIRMAN : He may start,

i SHRI BK. D OWDHURY : This
18 a very importan subject and I fear very
much whether 1 wil be able to speak out
what T want to say kithin this time Hmitation
of ten minutes, as tou Kave said,

ugs in this House about
the slow progress ofjlectricity and it is more so
in the eastern regon of India. Here is a
specific question tht was asked on the last

25th May as to wikt are the reasons for the
Slow progress of y i theoo States of
IndineBitwr, and West Bengat. The
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only reply that was advanced by this hon.
Minister is that these State Governments have
not taken so much of care to improve the
position of electricity in the respective States,

Certain figures were given. The aumber of
electrified villages and towns in 1968-69 in the
case of West Bengal werc villages 260 and towns
2; in 1969-70 villages 186, towns nil; In 1970~
71 villages 345, towns nil and the footnote is
there that three towns remain to be electrified;
in the case of Bihar, villages 661 in 1968-69,
797 in 1969-70 and 742 in 1970-71 and the
electrification of towns in all those three years
nil; in Orissa, in 1968-69 62 villages, in 1969-70
129 villages and in 1970-71 311 villages and
towns nil. This is the position,

Even in these days, when we have spent a
lot of amount of money since the beginning
of the First Five-Year Plan and we are just
in the middle of the Fourth Five-Year Plan,
some of the town arcas are not electrified, what
to talk of the villages. In Orissa for the last
three years no towns were electrified, In West
Bengal in the last five years, as stated by the
hon. Minister the other day, only two towns
werc electrified in 1968-69; thereafter nothing
happend. Till today towns or area having
a concentration of population of 10,000 or
more have not yet been electrified,

1t is true, in some State Governments they
are doing the best to electrify not only the
towns but also the villages, we have been told.
To be short on this point, in West Bengal there
are 38,446 villages: out of this a little less
than 2,600 villages were electrified. giving
a figure, in terms of percentage, a little above
6 per cent. But in respect of Kerala and some
other States it is about 45 per cent. And the
average all India figure is about 19 per cent
of the villages in India have been electrified.

The Central Government seems (o be very
much keen on laying the emphasis on the point
that the State Governments are not coming up,
stating clearly that these are the States’ sectors.
But probably the hon. Minister has forgotten,
while he states that these are the States’ sectors,
that electricity comes under the Concurrent
List also. Taking inte account the huge
deficiency in food articles and a lot of money
that we have to spend on important of food-
grains, I would ask the hon, Minister: Was
It not proper on his patt at least to see thay
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those State Governments which are not coming
up properly to elecrtify villages, the rural aress,
at least to augment the energisation of pumps
in the agricultural sector? It ought to have
been the responsibility of the hon. Minister
to push them up and, if necessary to give
them some more finances.

Under the scheme of Rural Electrification
Corporation, five big schemes have already
been cleared up and they are proposed to be
financed by the Centre. These are not within
the States' sector. Those States concerned
are, Gujarat, Maharashtra, Andhra Pradesh,
Mysore and Uttar Pradesh, These are the
States where a large number of villages have

been electrified.

I would like to give you some of the figures
in regard to the number of pumps electrified
upto the first three Plans. Tn West Bengal,
the nymber of pumps eclectrified is 437. As
regards Origsa, no figures have been given as
they are not available, In Bihar, the number
of pumps electrified is 10,660, whereas in the
case of Maharashtra it is 44,978 pumps; Tamil
Nadu, 2,56,594; Mpysore—42,371;  Gujrat-
17,155 and, even then, these States have been
provided with additional finances to the extent
of hundreds of crores of rupees to have more
and more of rural electirification. But the Sta-
tes which had the minimum umber of pumps
cloctrified upto the first three Plans, say, for
example, West Bengal where 437 pumps were
electrified as compared to Tamil Nadu where
2,56,594 pumps were clectrified, have not been
given any additional Special finances,

1 approciste the work of all those State
Governments, But, no doubt, I can-
not - appreciate the work of the Union
Minister in respect of sanctioning additional
finances to those States under certain schemes,
We appreciate the work of those States which
have advanced so much. But what about
the States which are lagging behind like any-
thing and which are regarded as the darkest
regions in the whole of India. For these three
States, West Bengal, Bihar and Orissa, no
special schemes have been sanctionsd for more
power generation.

MR. CHAIRMAN : The hon. Member
may, try to conclude sow,
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SHRI B. K. DASCHOWDHURY : Itis
not yet 10 minutes. You have been kind
enough to allow me 10 minutes. If you go
on ringing the bell like this, it disturbs me.

MR. CHAIRMAN: Then, you will
not get the reply from the hon, Minister. We
will adjourn at 6 O Clock sharp.

SHRI JYOTIRMOY BASU:
very important discussion.

It is a

SHRI B. K. DASCHOWDHURY : I must
make my observations.

DR. K.L, RAO : 1| surrender 5 minutes’
time to him. He must champion the cause
for these three States.

SHRI JYOTIRMOY BOSU : You cannot
get away like that. We want to hear you.

SHRI B. K. DASCHOWDHURY : This
18 one aspect of the matter. Itis not only
the ills of West Bengal todsy, not only the
ills of Calcutta today, that cosfront the Union
Government so much, I must say, for all these
reasons, if not for one of thereasons, it is the
Central Government'’s glaring apathy to West
Bengal that gives rise to law ahd other problem
in'day and in day out,

1 will now refer to cerain statistics, I
would like to bring it to yous kind notice that
even in the Fourth Five.yeir Plan for West
Bengal, only Rs. 10 crores haw been clarmarked
under <Rural Electrificatioy Schemes'. For
Tamilnadu it is Rs. 41 crorgs. For UP, it is
Rs. 61 crores, For Mysore, £ is Rs, 15 crores.
For Maharashtra it is 25 crdres and so on.

What about Orissa? ¥Fpr Orissa, it is
6.75 crores or something. M is less than Rs.
7 crores.

If it is the duty of the Ution Goveroment
to see that the backward region} should come up
to the level of the advanced ng, and that
what we spend ont the impor} of foodgrains
should be minimised, is it not
of the Union Government,
darkest areas get adequate li
financial aid.

It is not only the chse
There are wrious backward:

Weat Bongud,
ad i
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every State there dre certain under-develop-
ed areas. Jn West Bengal there are such back-
ward and under-developed regions. For the
benefit of the people of North Bengal to remove
the darkness from the entire region ,certian
special financial aid  should be made.
Even when the State Government autho-
rities had received certain sanctions from the
special fund at the Centre, we have found that
the amount has not been spent, This is known
to all that North Bengal is the most backward
regaioninthat State, Side by side, we find that
North Bihar also is packward, and no schemes
have been taken upthere also, either from the
side of the Government of Bihar or from the
side of the Government of West Bengal. Very
recently, the State Government of west Bengal
received an amownt of more than Rs. 300 lakhs
for three schemet. These schemes have been
spilled over in thefive districts of West Bengal,
namely Hooghly, Midnapore, 24-Parganas,
Birbhum and B.nkura, completely ignoring
legitimate claim of the five districts of North
Bengal. These fve districts are giving more
than one-third ofthe total agricuitural income
generated 1n the jtate of West Bengal, although
the population ¢ these tive districts of North
Bengal in relatim to that in West Bangal is
only one-scventh

What 1 woull ike to point out is that
the economic viaility is there in North Bengal
district. If runl clectrification shemes are
made successfulin North Bengal, then these
five districts o North Bengal can feed the
whole of West lengal simply with the help of
energised punps in Agriculture sector.

We have ben told that in West Bengal
certain special schemes have been taken up
to energise th pumps for the agricultural
sector and [t giving irrigational facilites,
But so far wefind that no particular steps
have been tken.

1t is wellkknown that electricity is one of
the basic costituents of the basic infrastru-
cture of deplopment. It is not enough to
have merelphysical capital; it is not enough
to invest rtrely Rs. 100 crores or so for the
developmet of these backward regions until
and unles we have this basic infrastructure
of nt, of which electricity is one,
for backrd arcas what is the good of inve.
sting theponey 7 And where is the scope for
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further investment ? Therefore, a proper
condition and climate be created for best uti-
liation of both physical and human capital,
if backwred regions are to be developed,

MR. CHAIRMAN : The hon. member
should conclude now. Shri Jyotirmoy Basu,

SHRI! B. K. DASCHOWDHARY : 1 have
not yet finished.

MR. CHAIRMAN : His finishing is not
my business. I have called Shri Jyotirmoy
Basu already. He should conclude now,

SHRI B. K. DASCHOWDHARY : Kindly
give me five more minutes.

MR. CHAIRMAN : I am sorry, He should
conclude now.

SHRI JYOTIRMOY BASU
give him two more minules.

Kindly

MR. CHAIRMAN : I have already given
him five minutes from the hon. Minister's
time.

SHRI B. K. DASCHOWDHARY : The
hon, Minister has said a number of times that
certain schemes are going tube commissioned
to augment clectrical energy in North Bengal,
1 have been making regular correspondence
with the hon. Minister for a long time on
this matter, and 1 have raised this issue also
on the floor of this House on many occasions.
1 have here with me the letter written by Dr.
K. L. Rao on the 18th February. 1970, from
which I would like to guote just one line, which
reads thus :

‘‘In the meantime, the State authorities
arc also examining the feasibilities and eco-
nomies of transporting coal from the existing
coalfiells of west Bengal and .for the
proposed thermal station near Siliguri. As
soon as the feasibility report is received from
the State authorities, we shall take further
action thereon,”

I would only like to remind this hon.
Minister of the promise that he had made in
this jetter, that as soon as the feasibility report’
is received, he would take further sction, 1
would like to know whether he has already
taken further action,.....



243 Re. Electrification in

MR. CHAIRMAN : The hon,
should conclude now.

Member

SHRI JYOTIRMOY BOSU.

SHRI B. K. DASCHOWDHARY : I
would like to know whether he has consi
dered the position......... Ceenae

MR. CHAIRMAN : Nohing that the
hon. Member says hercafter will go on record.
I have called Shri Jyotirmoy Bosu already.

The hon. Member was given ten minutes
to start with, but he has already taken 17 minu-
tes and still he 1s not satisfied. 1t is a very
awkward position for the Chair, to go on
persuading him to finish.

SHRI B. K. DASCHOWDHARY : **

SHRI JYOTIRMOY BOSU : The adva-
ncement of a counrty is known by the quen-
tity of protein that the country consumes and
also the growth of electricity, Electricity 1s
the source of generation of basic wealth, a
thing that has never been detected by the
planners of this country. It gives us power
for irrigation, and power for the small, cottage
and all types of industries. Yet, during the
last 23 years, we are 1n a miserable state of
affairs as far as electricity is concerned.

Government have been attaching  very
little importance to this Ministry, 1 am sorry
to say that the Minister in charge has not
even been given a Cabinet rank although Dr.
K. L. Rao very much deserves that, There
are backward States like the States
of Assam, Orissa, Bihar and West Bengal
This year's budget for power and irrigation,
as Shri Chavan very proudly recited yesterday,
does not excoed Rs. 10 crores. But for police,
they require money; during the last 15 years,
from Rs. 1,1/2 crores, it has come up to Rs.

Si‘ irores. There is no dearth of money for
that,

West Bengal has about 7.7 per cent of
villages electrified. In Assam, the figure is
a wonderful 2.5 per cent; in Orissa,
itis 2.5 per cent and in Bihar it is 10.4 per cent
We are very happy that some states have
gone forwaed, states like Haryana and Tami!
Madu, But what about those backward States
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Is it not the duty of the Central Government

to bring them up to the national standard ?
No, they have not done it.

Because of the monopolist-industry-orie-
nted attitude of the Government of India,
the allocation in the Fourth Plan for rural
electrification has suffered, Rural slectrifi-
cation has been totally and deliberately negle-
cted. It is a multiple employment generating
source, As a member of the expert commi-
ttee on unemployment, I know it; we are
thrashing this point (Inzerruption). DR. Rao
need not carry coal to Newcastle. 1 know the
characteristices of his Government.

What arc they doing nov. The Rural
Electricity Board has drawl up a project
report costing Rs, 14 crores. But the Rural
Electrification  Corporation 13 engaged m
the exercisc of egg first or cheken first, They
say there are no tube-wells. Who will put the
tube-wells ? A subsoil waler mrvey has been
conducted by the GSI and thiy say the possi-
biltties are very great. May [humbly request
Dr. Rao to do whatever he cn  to find the
finance for this.

There 1s subsidy given © industry in
respect of electricity, But as ar as the rural
arzas arc concerned, agricultut cannot comp-
ete with the masters, the big jonopolists and
so there is no subsidy.

I would tell DR. RAQ : g¢ money some-
how, beg, borrow or steal. Tere are plenty
of sources from which you an get money.
Fourteen major banks have ben nationalised;
insurance bas been nationalisd, Bonds and
loans can be got through. Thre is PL-480,
Let him tell us here and now that he is pre-
pared to do for rural electrifiation in the
backward states of Assam, Orisss West Bengal
and Bihar,

MR. CHAIRMAN : The ha, Minister.

SHR1 R. V. BADE (Kargone) :
Stri G. P, Yadav from our pari had sent
his chit.

MR. CHAIRMAN : Shri P. langadeb

which have lagged so far behind in this respect, and Shei P. K. Deo had also sent in%mtions

**Not recorded.
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for participating in the discussion, but their
letters were not received before the comme-
ncement of the sitting and as such, the notices
are time-barred.

SHRI R. V. BADE : On a point of order.
It is not mentioned that it was time-barred.

MR. CHAIRMAN : 1 have said it.
The Minister of irrigation and power.

Dr.K.L. RAQ : T thank hon. members
for bringing out a very important subject which
really deserves very great consideration. 1
wish there were more discussion on this sub-
ject.

Rural electrification staited in India as a
national policy in 1961, At that time, we had
less than 2 lakh pumping sets. and less than
25,00 villages were electrified. In the last ten
years, we have made a very good effort. Nearly
16 lakh wells have been electrified and 1,05,000
villages have been electrified, The tempo
has gone up. We are installing pumping sets
at the rate 3,1/2 lakhs a year; as for villages
covered, it is at the rate of 17,000 a year.

The only regrettable feature is that there
is some unbalanced development. Nearly
9 states have got less than 18.8 per cent. of
rural electrification which is the average of
electrification in the countery, These states
have half the country’s population. So there
are 9 states which are below average. It is regre-
ttable that West Bengal, Orissa and Bihar,
three states which have very vital resources
including water should be lagging behind in
this respect, This point does not need arguing
or explaining . Orissa has got only 2.7 per
cent of the villages electrified. It is so bad,
While in Tamil Nadu for every 30 acres we
have got a pumping set, in Orissa for every
30,000 acres, there is & pumping set.

AN HON. MEMBER :
Bihar and West Bongal ?

What about

DR. K, L. RAO : I have got very little
time,

As 1 said, there is no need to argue that
itis necossary tostep up the effort considerably
in these 9 stated, specially the thuee States
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1 mentioned which have very vital resources,
which have got plenty of water resources
available for electrification both in villages
and for enorgising pumping sets.

The only snag is that of funds. Shri Chow-
dhury was not correct when he said that we
have given so mich more money in the Plan
for Tamil Nadu but not for Bengal and so on.
1 submitted once before that money is not
allocated by the Centre. Blcck grants or block
loans are granted to each State depending
upon a certain formula and from that the
State allots the money. In that respect I am
sorry that West Bengal has been attacking
the least importanice to rural electrification;
they have not done anything at all. 1t is really
a sad thing. Money is not given by the Centre.
seperately Tor rural electrification. Tamil Nadu
has understood the value of rural electrifi-
cation. They have done a very huge amount
of electrification; still they attach great impo-
rtance and they allot substantially more
funds. The Rural Electrification Coropora«
tion has been set up with the Government
of India as the financing organisation and we
are trying to help as much as possible
(Interruptions)

Gadasila in Orissa was not an electrificd
village. We held there a meetirg in last Oct-
ober. It was a very good mecting and some
Members of Parliament and some Members
of the State Assembly were also there. The
result of that meeting was that Gadasila
was electrified. At that meetipg we found
that electrification in Orissa was not picking
up because there were no transmission lines.
We decided there that we shall give funds
from the Corporation even for transmission
lines, though it is not generally the case.

One unfortunate thing is that the States
come up to us very slowly and they do not
come in the proper way. I have sent speciaily
officers to get these schemes prepared, 1can
assure the hon, Members that so far ags the
Rural Electrification Corporation is conce.
rped I shall make the best use of that tosllot
extra funds for these three States and ¢ry
to help as much as possible, and even go
out of the way in the matter of transmission
lines.......,..( Jmterraptions ) We can come
in provided schemes are prepared by the
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States. I think we shall be able to ausist them
appreciably in the noxt three yeats by giving
foans up to Rs. 20 crores from the Rural Fin-
ance Corporation.

As regards the cooperatives, hon.
Members said that cooperatives have been
set up in some States. The American Rural
Blectric people came here at our
invitation and they said that would assist
the cooperatives by technical advice and
finatice, We approached the States. None of
thGSmws,emptSOtﬁ,andMndhya?mdesb
was one of them offered to take up the coope-
ratives; most of the States ssid that they
did not want it as they thought that it was
somsthing unnecessary, We also did ot know
very well about them. When these coopera-
tive were set up they had an organised way
of dealing with electrification in alarge number
of villages, bigger units. That way it will be
helpful. I propose to persuade  the Rural
Electrification Corporation to assist in setting
up the cooperatives in all the three States,
We shali launch a massive attack on the
problem.

One other thing remains. Pumping sets
canbe putup only if there are wells and
there is some agricultural activity. 1 shall
write to the Agricultural Ministry, But
1 would also request the hon, Mem-
bers from those States to pursue with the
State authorities, They must say that there
are s0 many wells in that area which neea to
be clectrified.

SHRI JYOTIRMOY BOSU : You must
give electricity to those areas which have got
sub-soil water,

DR. K. L. RAO : If you want me to help,
there should be some schemes from the States,
They should eay that there are s6 many wells,
If there are thousand wells they must say
that they would irrigate about 10,000 acres
if electrification is provided and we shall try
to do ‘that.

But to ask me to do those things, will mean

a lot of delay. So, anyway, what 1 want to

submit is that I have been thinking of this

problem over since nolice was givin 16

(e, xtohow Toan heipina positive way.
Snfeeruption),
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MR. CHAIRMAN : No questions now,
There is no time.

DR. K. L. RAO : One aid will be, to
establish the co-operatives; the other is to
request the RWC. That, I have already done,
That is to give extra assistance, Thirdly, 1
shall request the Ministry of Agriculture to
find out for me the arcas where, if we give
electricity, they will dig up the wells. Four-
thly—aod this is the most important thing—I
am'going to set up one separate cell in the
Central water and power Commission for
looking after these three States and accele-
rate the progress of rural electrification,

SHRI JYOYIRMOY BOSU rose—

MR, CHAIRMAN : He has got no time.
It is finished.

DR. K.L. RAO : There is one other aspect,
which I would subn it, and that is, one diffi-
culty is there especially in respect of North Bi-
har and North Bengal; there is no power there,
It is not only the transmission lines as 1n other
cases, but power. In Orissa, there is power;
there are no transmission lines. Butin North
Bihar and North Bengal, there is the question
of power generation . There is very little
power generation there. Therefore, what we
are trying to do is this. In North Bihar, power
is utterly small. There are only 18 mw of
power, effective power, whereas the require-
ment is at least twice at the moment. ¥ think
there is a lot of damand; the demand is much
more than that. What we have been trying to
do as a short term measure is, we are trying
to bring in four units of 1,1/2 mw each from
other arcas &nd try to set up the units. That
is a small thing; and then we are trying to
connect Barauni with Dalkold. The line is
ready except for the crossing of Mahananda.
1 think in the courss of the text two monthas,
we shall be able to do that, Itis only a low
voltage 33 kv line . More than that, we have
sanctioned 132 kv line from Barauni to Sitigwil,
and also from Alipur Duar to Bongaigon in
Assain. These linew have been sanctioned. The
questiont is one of implementation, There,
the hon, Members must go on trying to pers-
upde them, They lave been sanctioned.

AN HON. MEMBER. : What about
North Bihas 7
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DR.K.L. RAO : I am coming to it.
More than this, we are trying to a get trans-
mission lines and power from other places.
But apart from this, I have also been fecling
strongly that there should be a good power
station there. Therefore, I have been asking
the enginicers for the last two years for sugg-
esting some projects and some proposals.
Only three days back, 1 got this propoal :
one from North Bihar and the other from
North Bengal. It was just three or four days
back. I am trying to get those projects sancti-
oned. 1t is only then that we can have some
power there. Otherwise, you cannot also
extend rural electrification very much in
those needy areas.

In regard to North Bihar, the problem is
the same, There is very little power there,
especially when there is a huge population,
and when there are first-class under-ground
water resources. But there is no power, We
are trying to set up a thermal station; in
fact it is already provided for in the Fourth
Plan. 1t is not as if is a new one, But the
difficulty has been, where to locate it; in
Muzaffarpur or Samastipur.

SHRI N. K. SINHA : Muzaffarpur,

DR. K. L. RAO : Muzaffarpur seems
to be better because it should be as distant
as possible from Barauni.

But unfortunately, there is no broad gauge
line; the broad gauge stops at Samastipur,
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I have been waiting for the railway people
to see whether they will extend the line or
indicate any other direction, because when
you rehandle the coal, the cost goes up. But
I told my officers to have it at Samastipur
?hough itis not a very satisfactory thing, because
itis nearer Barauni. It should be really further
off. I have waited nearly one year for that
process., But nothing has happened. So, I
will try to decide whether we shall go in for
Samastipur itself. So, we shall try to push up
that project.

As [ said, there will be one or two projects
near Katihar or the West Bengal-Bihar border,
Unless we generate power, the question of
rural electrification cannot receive an emph-
asis in these two areas. I have been men~
tioning that to my officers also, As I said, about
the transmission line, we will be able to do it
at a much faster rate.

1 again thank the hon. Members for raising
a discussion on this very important subject.
I only appeal to them to follow it up with
sustained interest and try to get as much
assistance as possible.

18.06 hrs.

The Lok Sabha then odjourned till Eleven
of the Clack on Monday, June 14,1971(Jyais-
tha 24,1893 (SAKA)





